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Pteﬂent Hon’ble Sri K.V. Sac}ndanmldan,
8 Vice-Chairman,

§ .
b ?ursuaﬂt to an advertisement dated
%13 19 C’vepranbez 2003 {Annexure — 1) for

orecrm‘cment to various categories posis of
g.ﬂachers in the Kendriya Vidyalaya
Bangathan, the applicants applied for the
poste of Post Graduate Teacher, Trained
Fra&uate Teacher and Primary Teacher ‘and
%he applicants have  been called for t::‘:_‘
hppear in two stages wrx‘ctan test. -The
jwplicants, 12 i1 numbels, have passed the
Jrritten and  interview and  were

gubsequently jssued offer of appointment

: g%mvisiena}ly on contract basis for a period

df 1 year in their respective cdtegories and
they hawve heen eﬁgaged right from
0%4.02.2005. According to everments made
ix@. the application, their appointménts were
plovisional and their services - would be
rdgularised depending on the outcome of

tHe ingquiry undertaken by the respondents
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for sdlection of the candidat w, ' and by

impugned order aymenire - 5 Sit’.ﬁiﬂf% dated

£Eer M E s

G065 time was granted up to 30 April

]

2006 - making  observation that the

applicanis have* ao wvested ught to claim

for regularisation in  KVS. Specific
contention is that i ne such i;mniry is
undertaken by the respondent’ tiu,. services
of the appﬁcmﬁ;s wattid hawe besn
regularised, The &pplieéaﬁ‘w are
approhending termination of their service

al.any peoint of tine as per axme:m..re -5

!
series,

Heard Mr. J.1L. Sarkar, lsarned counsel
for the applicants assisted hy the Mr. M

Chanda, learned counsel and. Mr. MK

‘Mazumdar, learned counsel  for the

[

respondents.

Mr. M. K. Mazumdar, leaxnied counsel

for the respondents submitied thajt‘s. he would
!

Liks to take instructions. Since the matter is

urgent, be is directed to take instmiction on

pr before 28.04.20006 and the matter will »‘%m

.hsteﬁ on 28.04.20006. :

!
n 1 2

I ihe interest of justice, it is direc

to maintain status quo il such date.

¢

?ﬂﬂ! on 28.04 .2066;

Vide-Chairman
]
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Oohe 91 OFf 2006 ° ° } (\7 .
26.4.2006 The appligants  herein, 12 pin
' m_zm}éesrs, are teachers selected in KVS
after due process of selection. According
to the applicants they have been given
appointment in the respective schools,
but as per ‘Annexures 4 series the
appointments were on provisional basis
and also on contract basis wherein it is

quoted that:

g ‘case, ' the enquiry Committee
- upholds his/her selection, the present
-provisional appointment will be deemed
as appointment letter on regular basis
w.e.f. the date of joining of the
appointee.” :
It is made clear that this order has been
necessitated to  issue  provisional
appointment, since an enquiry is
- pending against the said selection.
* n' 4n identical case in 0.A98 of
2006 when the matter came up for
hearing on the last occasion ‘this court
directed the counsel for the respondents
to take instructions. Today when the
mat:te;:' came up for hearing the counsel
for the respondents has produced a
letter dated 27.4.06 wherein the period
of provisional appointment on contract
basis of the applicants has been
extended up to 30.6.2006 or on
conclusion of enquiry  whichever is
earlier., _
Considering the issue involved |
am of the view that ' this application has
to be admitted. Application is admitted.
- Issue notice on the respondents. It is
made clear that though the respondents
have extended the appointment up to
30.6.06 there is a clause that their
services can be terminated, if the report

comes earlier. Considering the said

)
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statement 1  direct the respondents i

AN

the applicant should not be terminated

without the permission of this Court.

Post the matter on 1.6.06.

— =

- 2‘ 2 VICE-CHAIRMAN
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Jgfgb %9’4 01_.06.’2006 Learned counsel for the respondent.
faj 7L W [f/noﬂw/)/ wanted to time to file reply statement.,.
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The applicant is at liberty te file
: rejoinder to the preliminary statement

] . ] -
?rrz;ﬁ&m g}:‘\«lm%\:m,\ i filed by the respondentse.
o \%' : Post on 30.08.2000%
1 _ .
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Member Vig&=Chairman .
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— 30.08.2006 Present: Hon’ble 8ri K.V. Sachidanandan
10 V; o \;;fuw\_ \AU@Q 4 ! Vice-Chairman.
. '

q Learned Counsel  for the

: ' i Respondents has filed  preliminary

‘ ' statement prior to file written statement.

N Wl oo heen ‘ | No written statement has been filed. The
el | ! |

) . preliminary statement has to be construed
v as written statement filed by the

2\ D . ] ' Respondents. The Applicants are at liberty

to file rejoinder, if any.

Post on 17.10.2006.

1
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) )

Vice-Chairman
/b

06.11.2006 Present: Hon’hle Sri K. V. Sachidanandan
Vice-Chairman.

Heard learned Counsel for the -
‘ parties. The Application is closed in terms
zg

‘ M of the order passed in separate sheets. No
Q‘E; /\M order as to costs. ?
AP /’ 2 A/ 4 v | '
E S Vice-Chairman
A = "
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

G§1/2006, 93/20086, 6472006, 100/2006, 162/2006, 116/2606
117/2006 and 1582006
0. A NS et ettt et tasaeemanvsmstnsannsnsasensnnnnnnnanannns

~ 06.11.2008
DATE OF DECISION oo

Shri Gyaneshwar jha & Ors. ‘
e e meeeereanseestntesateensafesEerasteERSeRANesEaTeTETeeatenIeeeeneTeneTanaTeetaranTienne Applicant/s

Mr G.K. Bhattacharyya, Sr. Advocate, Mr B. Chakrabarty, Mr B.
Choudhury, Mr Abid Ali, Adveocates in O.A. Nos. 91/06, 93/06 and 94/06.

Mr M. Chand and Mr S. Nath in O.A. Nos. 100/2006, 102/2006, 116/2006,
117/2006 and 158/2006

........................................................................................ Advocate for the
Applicant/s.

- Versus -

Union of India & Others

e emenatasasesnsestensrresesastesresTESteNINYIRSaNRTeeTan e n e R aneean ik At nny ann Respondent/s
Mr M.K. Majumdar, SC for KVS :
... Advocate for the

Respondents
CORAM | ‘
'HON’BLE SRI K.V. SACHIDANANDAN, VICE-CHAIRMAN
HON'BLE
i.  Whether reporters of local newspapers MO
may be allowed to see the Judgment?
2. Whether to be referred to the Reporter or not ? ' s/No

3.  Whether to be forwarded for including in the Digest
Being complied at Jodhpur Bench ? Yod/ NG

4. Whether their Lordships wish to see the fair copy |
of the Judgment ? %




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application Nos. 91/2008, 93/2006, 94/2006, 100/2006,
10272006, 116/2006, 117/2006 and 158/2006 (Common Order).

Date of Order: This the 6th Day of November 2006.

The Hon’ble Sri K.V. Sachidanandan, Vice-Chairman.

1. 0.A. No. 81/2006.

1.  Shri Gyaneshwar Jha, PGT (History)
KV, No. 2, ONGC, Agartala, Tripura West.

Shri Sampuran Das, Sarjal, PGT (Cixemistry)
K.V,, Kailashahar, North Tripura.

N

3.  Miiss Dipti Sharma, PGT (Economics)
KV, No. 2, ONGC, Agartala, Tripura West.

4. Shri Chandra Mauli Tripathi, TGT ( Sanskrit)
KV, No. 1 Kunjaban, Agartala, Tripura West.

5.  Sri Pushpendra Kumar Pandey, TGT (Sst.)
: KV, No. 1, Kunjaban, Agartala, Tripura West.

6.  Shri Narpat Chouhan, TGT (Sst)
KV, No. 1, Kunjaban, Agartala, Tripura West.

7.  Shri Balwant Kumar, TGT (Maths.)
KV, No. 1, Kunjaban, Agartala, Tripura West.

B. Shri Naresh Kumar, TGT (Maths)
KV, No. 2, ONGC, Agartala, Tripura West,

9.  Shri Praveen Bhargava, PRT’
KV, No. 1 Kunjaban, Agartala, Tripura West.

10. Smt. Basanti Devi, PRT
KV, No. 1, Kunjaban, Agartala, Tripura West.

11. Shri Sanjay Verma, PRT |
KV, No. 2, ONGC, Agartala, Tripura West.

12. Shri Rajendra Kumat Naik, PRT
KV, No. 1, Kunjaban, Agartala, Tripura West.

By Advocate: Dr.].L. Sarkar, Mr M. Chanda, Mr G.N. Chakraborty,

Mr S. Nath, Advocates.
... Applicants

v

- Versus -



. The Union of Inaida, -

Represented by the Secretary to the
Government of India, ,

- Ministry of Human Resouice Development,

Hospital Road, Siichar, Assam - 788 011.

Government of India,
New Delhi - 110 001.

‘The Commissioner,
- Kendriya Vidyalaya Sangathan,

18, Institutional Area, .
Saheed Jeet Singh Marg,
New Delhi-110016.

The Assistant Commissioner (ADM & FTN)

 Kendriya Vidyalaya Sangathan

18, Institutional Area,
Saheed Jeet Singh Marg,
New Delhi -110 016.

Assistant Commissioner,

Kendriya Vidyalaya Sangathan

Silchar Region, v
Regional Office, . .

... Respondents.

By Advocates :  Mr M. K. Majumdar, Standing Counsel , KVS.

I

Q.A. No. 93/2006

5.

Sushil Kumar

Son of Sri Rambhagat A - -
At present posted as Post Graduate Teacher (Hindi),
Kendriya Vidyalaya, Digart, Sonapur, Assam

Anand. Ballabh

. Son of Sri B.D. Pandey

At present posted as Kendriya Vidyalaya, IOC Noonmati,
Assam. . . ' ~

Vipin Bihari Singh (PGT Physics)

Son of B.P. Singh _

At present posted as Trained Graduate Teacher (Maths)
Kendriya Vidyalaya, Digaru, Sonapur, Assam.

Golam Robbhani Ahmed

Son of Abdul Baser ‘

At present posted as Primary Teacher,
Kendriya Vidyalaya, Digaru, Sonapur, Assam.

Jagdish Chauhan

Son of Sri Lal Bahadur, ' ) ,

At present posted as Post Graduate Teacher (Hindi),
Kendriya Vidyalaya, Nagaon, Assam. .

L
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6.  Awadh Narain
Son of Dayaram Singh , '
At present posted as Trained Graduate Teacher (Maths)
Kendriya Vidyalaya, New Bongaigaon, Assam.

7.  Sumit Chakraborty
Son of late G.S. Chakraborty
At present posted as Primary Teacher,
Kendriya Vidyalaya, New Bongaigaon, Assam.

8.  Amit Kumar
Son of Salikgram Singh
At present posted as Primary Teacher,
Kendriya Vidyalaya, New Bongaigaon, Assam.

9.  Bibekanand Padhiary
Son of Kulamani Padhiary,
At present posted as Primary Teacher,
Kendriya Vidyalaya, New Bongaigaon, Assam.

10. Sarita Yadav
W/o Naresh Yadav
At present posted as Post Graduate Teacher,
Kendriya Vidyalaya, Digaru, Sonapur, Assam.

11. Biswajeet Kumar Pravakar
Son of Laskhman Sah
At present posted as Primary Teacher,
Kendriya Vidyalaya,
Miao, District : Changlang,
Arunachal Pradesh. '

12. Vineeta Vidyarthi :
Daughter of S.R. Vidyarthi
At present posted as Post Graduate Teacher (Chemistry)
Kendriya Vidyalaya, New Bongaigaon, Assam.
‘ ... Applicants.

By Advocate : Mr G.K. Bhattacharyya, Sr. Advocate, Mr B.
Chakraborty, Mr B. Choudhury, Mr Abid Al,

Advocates
- Versus -~

1. Union of India
Represented by the Secretary to the :
Government of India, Ministry of Human Resource
Development, New Delhi - 1.

I

Kendriya Vidyalaya Sangathan
Represented by its Chairman
18, Institutional Area, Swahid Jeet Singh Marg, New

Delhi - 16.
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Commissioner,

Kendriya Vidyalaya Sangathan

18, Institutional Area, Swahid Jeet Singh Marg,
New Delhi - 16.

Assistant Commissioner, KVS,
Guwahati Regton Khanapara, Guwahati.
. . Respondents

By Advocate: ) : Mr M.K. Majumdar, Standing Counsel, KVS.

. Q.A.No.04/2006

1.

Miss Sandhya Patel R

Daughter of Sri L.P. Patel ‘

At present posted as Post graduate Teacher (Chem:stry)
Kendnya Vidyalaya, Maligaon, Assam.

Knm ar Mohan G

Son of Sri K. G. Nair

At present posted as Post Graduate Teacher {Physics)
Kendriya Vldyalaya, Mahgaon Assam.

Balwan Singh

Son of Sri Thath Ram .

At present posted as Post Graduate Teacher
(Commerce); Kendnya Vidyalaya, Mahgaon Assam.

Md. Mohamudin
Son of Md. Naisurulla,
At present posted as Trained Graduate Teacher (Maths)
Kendriya deyalaya Maligaon, Assam.
. Applicants.

By Advocate : Mr G.X. Bhattacharyya, Sr. Advocate, Mr B.

~ New De!hx -16.

Chakrabarty, Mr B. Choudhury, Mr Abid Ali,
Advocates.

- Versus -

Union of India

Represented by the Secretary to the

Government of India, Ministry of Human Resource
Development, New Delhi - 1.

. Kendriya Vidyalaya Sangathan

Represented by its Chairman
18, Institutional Area, Swahld Jeet Smgh Marg,New
Delhi -~ 16.

Commlsszon er,

Kendriya Vidyalaya Sangathan
18, Institutional Area, Swahid Jeet Smgh Marg,

\/.
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~Guwahati Region, Khanapara, Guwahati.

Assistant Commissioner, KVS,

. ... Respondents

By Advocate : Mr M.K. Majumdar, Standing Counsel, KVS.

IV. Q.A.No. 100/2006

1.

10.

Shri Anand Kumar Srivastava, PRT
KV, Missamari, Sonitpur, Assam.

Shri Promod Kumar Srivastava, TGT (Maths)
KV, Missamari, Sonitpur, Assam.

Shri Parmar Gautham Tejabhai, TGT (English)

KV, Missamari, Sonitpur, Assam.

Sri Sujit Kumar Banarjee, PRT
KV, Missamari, Sonitpur, Assam.

Shri Nirnai Mani Shilal, PRT
KV, Missamari, Sonitpur, Assam.

Shri Vipesh Kumar Singh, PRT
KV, Missamari, Sonitpur, Assam.

Shri Bimal Kishor Das, PRT
KV, Missamari, Sonitpur, Assam.

Shri Veerendra Kishor Jha, PRT
KV, Missamari, Sonitpur, Assam.

Shri Sunil Kumar, PRT
KV, Mongaldoi, Assam.

Smt. Bijay Kumar Gupta, PRT
KV, Missamari, Sonitpur, Assam.
... Applicants

By Advocate: Mr. M. Chanda and Mr S. Nath, Advocates.

- Versus -

The Union of India,

Represented by the Secretary to the
Government of India,

Ministry of Human Resource Development,

Government of India,
New Deihi - 110 001.

The Commissioner,

Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi- 110 016. u



The Assistant Commissioner (ADM & FIN)
Kendriya Vidvalaya Sangathan

18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi - 110 016.

Assistant Commissioner,

Kendriya Vidyalaya Sangathan
Guwahati Region,
Maligaon Chariali,

Guwahati - 781 O11.

. Respondents.

V. O.A.No.102/2006

1.

Shri Manoj Kumar

S/o Shri Ramendra Singh,
Working as Primary Teacher,
Kendriya Vidyalaya, Lokra ‘
Dist.: Sonitpur, Assam - 784 102.

Sri Bindy Kumar

S/o - Shri Rama Kant Prasad
Working as Primary Teacher
Kendriva Vidyalaya, Lokra

Dist.: Sonitpur, Assam ~ 784 102.

Shri Anil Amoli
S/o - Shri Manglanand Amoli
Working as Primary Teacher,
Kendriya Vidyalaya, Lokra
Dist.: Sonitpur, Assam - 784 102.
. . Applicants.

By Advocate: Mr M. Chanda and Mr S. Nath, Advocates.

«

- Versus -

The Union of India,

Represented by the Secretary to the
Government of India,

Ministry of Human Resource Development,
Government of India,

New Delhi - 110 001.

The Commissioner,

Kendriya Vidyalaya Sangathan
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi- 110 016.

The Assistant Commissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan

18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi - 110 0186.



. Assistant Commissioner,

Kendriya Vidyalaya Sangathan
Guwahati Region, Regional Office
Maligaon Chariali,

Guwahati - 781 011.

By Advocate:  Mr MK. Majumdar, Standing Counsel, KVS.

VI. O.A. No.116/2006

1.

Sri Mukesh Kumar

Sfo -~ Shri Jai Bhagwan
Working as TGT (Hindi)
Kendriya Vidyalaya, Aizwal,
Project Pushpak

Cfo - 99 APO.

Shri Jitendra Kumar

S/o - Shri Kashi Naresh

Working as PRT

Kendriya Vidyalaya, Aizwal, (
Project Pushpak, Cfo - 99 APC.

Shri Sitaram Sukariya

S/o - ShriSurgyan Mal
Working as PRT

Kendriya Vidyalaya, Aizwal,
Prmert Pushpak, C/o - 99 APO

S’hri Ravi Bhusan Shukla

Working as TGT (Social Studies)
Kendriya Vidyalaya, Aizwal,
Project Pushpak, C/o - 99 APO.

Shri Ajay Sharma

Working as TGT (Maths)
Kendriya Vidyalaya, Aizwal,
Project Pushpak, C/o - 99 APO.

Shri Ravi Rajesh
Working as TGT (Science)

Kendriya Vidyalaya, Aizwal,
Project Pushpak, C/o - 99 APO.

Shri Yogesh Yadav
Working as PGT (Physics)
Kendriya Vidyalaya, Aizwal,

- Project Pushpak C/o-99 APO

. Applicants

" ByAdvocate:  Mr.M. Chanda and Mr S. Nath, Advocates.

- Versus -

.

. \«Réspondents. '



1.  The Union of India,
Represented by the Secretary to the
Government of India,
Ministry of Human Resource Development

- Government of India,
New Delhi- 110 001.

2. The Commissioner,
Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Saheed Jeet Singh Marg,
New Delhi -~ 110 016.

3. The Assi'stant Commissioner.(ADM & FIN)
Kendriya Vidyalaya Sangathan _
18, Institutional Area,
Saheed Jeet Singh Marg,
New Delhi -110 016.

4. Assistant Commissioner, .
Kendriya Vidyalaya Sangathan,
Silchar Region, Regxonal Office,
Hospital Road, Silchar - 788011 Assam
. Respondents.

By Advocate : - Mr M.K. Majumdar, Standing Counsel, KVS.

VII. O.A.No.117/2006

Shri Gangaram Meena
S/o — Shri Jahari Lal
Working as PGT (History)
Kendriya Vidyalaya, Missamari,
District - Sonitpur, Assam.

- Applzcant

By Advocate : Mr M. Chanda and Mr S. Nath, Advocates.
- "Versus -

1. ~ The Umon of India,
Represented by the Secretary to the
- Government of India,
Ministry of Human Resource Development

Government of India,
New Delhi - 110 001.

2.  The Commissioner,,
FKendriya Vidyalaya Sangathan,
. 18, Institutional Area, ' .
Saheed Jeet Singh Marg,
New Delhi ~ 110 016.

3. The Assistant Commissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan

v

e
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Saheed Jeet Singh Marg,
New Delhi - 110 016.

... Respondents.

Assistant Commissioner,
Kendriva Vidyalaya Sangathan,
Guwahati Region, Regional Office,
Maligaon Chariali, Guwahati - 781 012.
By Advocate: Mr M.K. Majumdar, Standing Counsel, KVS.

VIIL. O.A. No. 158/2006

Shri Manoj Kumar

S/o- Shri Vijay Kumar Singh
Working as TGT (Mathematics)
Kendriya Vidyalaya, Duliajan (OIL)
Dist.- Dibrugarh,

Assam - 786 602.

\

By Advocate : Mr M. Chanda and Mr S. Nath, Advocates.

(%)

- Versus -

The Union of India,

Represented by the Secretary to the
Government of India,

Ministry of Human Resource Development,

Government of India,
New Delhi- 110 001.

The Commissioner,

Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi - 110 016.

The Assistant Commissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan

18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi - 110 016.

Assistant Commissioner,

Kendriya Vidyalaya Sangathan,
Silchar Region, Regional Office,
Hospital Road, Silchar, Assam -~ 788 011.

... Applicant

.. . Respondents.

By Advocate: Mr M.K. Majumdar, Standing Counsel, KVS.

LI IR I R 4
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ORDER (ORAIL)
K.V. SACHIDANANDAN (V.C.)

The Applicants are teachers selected in Kendriyva Vidyalaya
- Sangathan (KVS for s}mrt) after due process of selection. Though they .
have been given appointment in the respective schools, their
appointmentg were on provisional and contract basis which were
issued on the ground that there is an inquiry against the entire
selection process. The Applicants stated that if the Inquiry Committee
upholds the selection, their appointments would be deemed as
appointment on regular basis from the date of joining of the
appointees. No notice was issued to the> Applicants in respect of
'aiieged inquiry that is being or&ered by the Respondents on selection.
Being aggrieved‘by the regularization of the Applicants they have filed

the Original Applications seeking the identical reliefs.

2. Heard Mr M. Chanda, learned Counsel for the Applicants
in O.A. Nos. 100/20086, 102-;’2006, 116/2006, 117/2006 and 158/2006,
Mr B. Choudhury, learned Counsel for the Applicants in O.A. Nos.
91/2006, 93/2006 and 94/2006 and also Mr M.X. Majumdar, learned
Standing Counsel for the KVS for fhe~Responde11ts in all the cases.
The matters were came up for consideration for many times and the
engagement of the Applicants were also extended by the Respondents
 from time to tixﬁe and finally upto 31.12.2006. When the matter came
up for hearing today, Mr MK Majumdar, learned Standing Counsel
for the'KVS produced an order dated 18.09.2006 and submitted that
the services of all the Applicants have been regularized and order to

that effect has been passed. Therefore, the matters can be disposed

|
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of by a common order. The order which was produced by the Mr
Majumdar, learned Standing Counsel is reproduced below:-

“This is regarding regularization of appointment of
teachers (PGT/TGT/PRT) appointed on provisional
contract basis in the year 2005, subsequently their
period of contract was extended from time to time
with the condition that their period of contract
would be upto the last of period of extension or
conclusion of enquiry by Santhyam Committee
whichever is earlier. Now Ministry of HRD,
Department of School Education and Literacy, UT-2
Section has informed vide letter No. F¥.3-2/2005-UT-
2 dated 8" September 2006 that on the basis of the
recommendations contained in the report
submitted by Shri S. Santhyam on the procedure
adopted by Kendriya Vidyalaya Sangathan (KVS)
for selection and recruitment of various categories
of teachers who were appointed on provisional
contract basis, following decision is taken by the
Ministry with the approval of the competent
authority for immediate action :- ‘

“The appointment of teachers of various
categories who were appointed on provisional

- contract basis on the basis of the selection of
candidates for the recruitment during 2004-05
be regularized immediately.”

In this regard it is pertinent to mention that as
per terms & conditions of offer of provisional
appointment on contract, which was issued to all
such teachers, there is a para which read as :-

“In case, the enquiry Committee upholds
his/her selection, . the present provisional
appointment will be deemed as appointment
letter on regular basis w.e.f. the date of joining
of the appointee.”

In view of the above, you are therefore
directed to inform all the teachers (PGT/TGT/PRT) as
per the format enclosed who were appointed on
provisional contract basis in the year 2005 in the
Kendriya Vidyalayas under jurisdiction accordingly.

It is further stated that the aforesaid decision -
of regularizing appointment would not mean that the
service rules of KVS as applicable to employees of
KVS from time to time and also other terms and
conditions of appointment have been given a go by.”

I
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A format was also enclosed with the order to inf:orm all the teachers
(PGT/TGT/PRT) who were appointed on provisional/contact basis in
the year 2005 to the Principal of the respective schools With the
instruction to deliver the letter to the individual by obtaining receipt
of the same. Learned Counsel for the Respondents submitted that
since the order has been implemented by the Respondents, nothing
subsist in the matters. Learned Counsel for the Applicants submitted
that they have no instructions as to the regularization of services of
the Applicants. However, learned Counsel for the Applicants
submitted that the Applications may be closed with liberty to the
Applicants to approach the appropriate forum, if they have any further

grievances.

3. Recording the éaid submissions the O.A.s are closed with
- liberty to the Applicants to approach the appropriate forum, if they

have any further grievances. No order as to costs.

(K.V.SACHIDANANDAN ) ———
VICE-CHAIRMAN

/mb/
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GUWAF WAHATI o

(An application under Section 19 of the Adminisiralive Tribunals Act, 1983)

O. Al No. 9 / f2006

Shri Gyaneshwar Jha & Ors.
. -¥s5-
Union of India and Others.

LIsT OF.DATES AND S5YNOPSIS OF THE APPLICATION

13-19Sep’ 2003 Kendriva Vidvalaya Sangathan (for short KVS) published an
advertisement in the Emplovment News dated 13-19 Sep’
2003 for recruitment of various categorics of teachers for
recruitinent vear 2004-2005. The applicants in pursuante to
© {he said advertisenend applied for the post of Posi Graduaie
Teacher, Trained Graduate Teacher and Primary Teacher.
{Annexyre- 1)

21.12.2005, 14.02.04 and 13.02.04- Ap pncants were asked tc appear in the 2 stages
of written examination on 21.02.03, 14.02.04, 15.0".{}4.

15.04.2004- Applicants were asked to appear interview from 15.04.04 to
8.05.04. {Annexure-2 series)
May 2004- . Applicants were declared selected for appointment as PGT,

TGT, PRT in KVS. However, after a lapse of about 8/9
months all the applicanis have been issued offer of
appointment provisionallv on contract basis for a period of 1

shall be regularized with effect from the date of joining of
the individual applicants depending on the outcome of a

report/ conclusion/ recommendation/ ﬁndmgs of the

enguiry comunittee set up with the approval of the

Competent Authority. . {Annexure- 3 Series)
23.01. 2006 /30.01.06- Assistani Commissioner, Silchar Region intimated the

applicants that services of ail the applicants has been
evtw;dna upte 300 April 2006 or on conclusion of enquiry
iving it's report whichever is earlier. ’Amexure— 5 Series)
The appiicanté are apprehending that their services

may be terminated without passing any further extension
order on 30" April 2006, therefore thev are upvroauuna

vear with pre-condition that the services of the applicants
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before this Hon'ble Tribunal praying for an interim of order
of status quo till disposal of this Original Application.

PRAYERS

Reliefs sought for:

1 That the Hon'ble Tribunal be pleased to direct the respondents to absorb

the apphcants as regular teachers in their respective posts with immediate
effect at least with effect fmm the date of joining in service with all

consequential sexvice beneﬁts including seniority etc.

2 That the Hor'ble Tribunal be pleased to direct the respondents to allow
the applicani:s to continue in service in same capacity till applicants are

ahsorhed on regular basis in terms of prayer No. 1.

3. That the Hor ble Tribunal be pleased to set aside and quash the condition
jaid down in clause No. 7 regarding jurisdiction in the offer of
appoinlinent letiers of the individual applicants (Annexuré- 3 Series).

4. Costs of the app}icatién.

5. Any other. relief (s) to which the applicants are entitled as the Hon'ble

Tribunal may deem fit and proper.

Interim order prayed fon

During pe:ndencv of the apphcatmn. the am)hcants pray for the following |

interim relief: -

1. That the Hon'ble Trihunai be pleased to pass an interim order of status
quo restraining the respondents not to terminate services of the applicants
till disposal of this Original Application.

2. That the Hon'bie Tribunal be pleased o direct the respondents that the

pendency of this aprﬁu‘ahn’n shalil ﬁot be a bar for the rpspnndente for
consideration of the case of the applicants for providing relief as yrayed

for.

=D ‘_ﬁq?f\gcﬁ
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IN THE CENTRAL=ADA IRIBUNAL
GUWAHATI BENCH: GUWAHATI

(.t‘uz application under Section 19 of the Admunistrative Tribunals Act, 1985)

- I'
Title of the case . ;. 0.A.No. ,E / /2006
Shri Gyaneshwar Jha & Ors. : Applicanis.
-Vergusg-
Union of India & Ors. : Respondcuto.
INDEX
; Si. Neo. | Annexure | Particulars . { Page No.
i - ! Application ' j, ] F
2. — Verification ' (@ -
3. 1 { Copy of the advertisement published in | 19__ 20 -

Employment News dated 13-19 Sep’ 03. ' ,

4, 2 {Series) | Copies of the call letters. | 2 —2%7
3. 3 {Series} | Copies of the appointment letters. 24 —-?3
6. 4 Copy of the extract of the Article 58 of the |

Education code for Kendriva Vidyalavas

7 5 (Series) | Copies of the memorandum extending the |
] services of the applicants upto 30% April z%/g 7
2006,
8. 6 | Copy of the advertisement dated I ggfg’?

Filed by:

Date:- % r—GL( < CS/E ‘ . _ ' Advocate
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INTHE CEN’TRA ADMINISTRATIVE

GUWAHATI BENCH: GUW JATIATI

An application under Section 19 of the Administrative T

0.A. No. 9/ /2006

BETWEEN: : .
1. Shri vancshwar }‘m. PCT {History)

K.V, No. 2, O.N.G.C, Agartala, Tripura West.
2. Shri Sampuran Das Sarjal, PbT (Lﬁexmstrv)

K.V, Kailashahar, North Tnpura.
3. Miss Dipti Sharma, PGT (Economics)

K.V, No. 2, ON.G.C, Agartala, Tripura West.
4, Shri Chandra Mauli Tripathi, TGT (Sanskril)

K.¥, No. 1, Kunjaban, Agartaia; iripura West.
5. Shri Pushpendra Kumar Pandey, TGT (55t

K.V, No. 1, Kunjaban, Agartala, Tripura West.
A. firi Narpat Chouhan, TGT (5st)

K.V, No. 1, Kunjaban, Agartala, Tripura West,
7. Shri Bais vant Kamar, TGT {Maths)

K.V, No. 1. § x\un_;aoan, Agartma, Tripura Wesl.
8. Shri Naresh '(amar, TGT {Maths)

K.V, No. ..,L).N.b.L, Agartala, Tripura West.
9. Shri Praveen Bhargava, PRT

unjaban, Agariala, Tripura West.

D
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Smt. Basant Devi, PRT,

K.V, Ne. 1 Kunjaban, Agariala, Tripura Wesl,

Shri Sanjay Verma, PRT, .

K.V, No. 2, O.N.G.C, Agartala, Tripura West, -

Shri Rajendra Kumar Naik, PRT,

K.V, No. 1, Kunjaban, Agartala, Tripura West.

The Union of India,

Represented by Secretary to the
Government of India,

Ministry of Human Kesource Development,
Govi. of India,

New Dethi- 110007,

The Commissioner,

]

ol

Tl

endriva ¥idyvalaya Sangathan,
&, Institutional Area, '
Saheed Jeet Singh Murg,

New Deihi- 110 016,

) end

The Assistant Comnﬁssioner {ADM & FIN)

Kendriva Vidyvalava Sangathan,
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi- 110 016.

Assistant Commissioner,

Kendriva Vidyalaya Sangathan,
Silchar Region,

Regional Otffice,

Hospital Road, Silchar, Assam- 783001.

<
\P\E"

...Applicants,

e aeeme RESPOTIAENES.

S.D Suyidl
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DETAILS OF THE APPLICATION

Particulars of the Mdet {s} against which this application is made:

This a?-’vlication is made not égﬁinst any particular order but pras ﬁn»« fora
direction upon the respondents to treat fne applicants as regular teachers
at least from the date of their joining in service in the respective posts with
all consequential service benefits including seniority and monctaty
benefits, pu:suant. to their selection against the existing vacancies for the

recruitment year 2004-2005 in the cadre of Post Graduate Teacher, Trained

")

Graduate Teacher and Primary Teacher in the Kendriva Vidyalava

- Sangathan as per the advertisement published in the Empiovment News

dated 13-19 September 2003 and further be pleased to direct the

.
- MNars ¢l ey 13 £ Ievy H e : :
mspcnuento to allow the applicants o continue in service in their

 respective posts til passing of the necessary order of regularization of

their services,

wrisdiction of the Tribunal:

o

.The appiicanis deciare that the subject maiter of this appiic ation is wall

b A

T..21

within the jurisdiction of this Hon'ble Tribunal.

[yl
[l

mitation:
The applicanis further declare ihal this application is filed within ihe

limitation prescribed under Section- 21 of the Administrative Tribunals

That the applicants are citizen of India and as such they are entitled fo ail

e cighls, proleciions and privileges as guaranteed under the

LConstitution of Inidia. Applicant No. 1 to 3 are working as Post Graduate

Teachers, App}. ant No. 4 to 8 are working as Trained Graduate Teachers
aid 'Ap;piicam No. 9 o 12 are w‘::rkmg as Primary Teachers in Kendriva

Vidvalavas under the administrative contro! of Assistant Comumissioner,

S\b‘$6\®0%
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Silchar Rogion and posted i in different Kendriva Vidvalaya in. he state of -

Tripura. All the applicanis have been appoinied and posied from oulside

the NE Region.

That the‘av'oiicants pray permission to move this application jointly in a
single application under Sec 4 (5} (a} of the Central Administrative Tribunal
{Procedure) Rules 1987 as the relief’s soughl for in this application by the
aprhcants are common, theretore, they pray for granting leave to avmoach

the Hon' ble Tribunai by a common application.

KN

71 1
That the Kendriya Vidyalaya Sangathan (for short KVS) published an
advertisement in the Employment News dated 13-19 September 2003 for

recruitment fo the various categories of posts of Teachers in the KVS, the

=2
L
N

applicants in pursuance to the said advertisement applied for the posts o

Post Graduate Teacher (for short PGT), Trained Graduate Teacher (for

short TGT) and Primary Teacher (for short PRT) within the stipulated

nenod The respondents on %n'uhnv of the individual applications, found
ail the applicants eligible for the respective posts for which ‘they have
appiied and accordingly all the app]ica}\ts have been asked to appear in the
written examination {first stage) on 21.12.2003, written test {(second stage)
on 14.02.2004 and also on 15.02.2004 and again they have been asked to
appear in the interview from 15.04.2004 to 08.05.2004, ali the applicants
accordingly appeared in the written examination as well as in the interview
on the scheduied dates fixed by the KVS and they fared well in the written

examination as well as in the interview.

Copy of the advertisement and few copies of the call letters are

Y

:nciosed herewith for perusal of Hon'ble Tribunal as Annexure- 1

and 3 {Series} respectively.

Tlnat it is stated that the adveriisement and the selection process has been

S.D . 2o
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Covernment, hezﬂ.'e‘vfgr, the results of the said scloction was declared in the
‘Websile of the KVS in {he month of Maw 2004. All the appilicants have been
declared selected for different categories of posts, namely; PGT, TGT and
PRT. The KVS cven after publication of the select list did not take any steps

immediately for appointment of ihe selecied candidaies.

That nﬁsi surprisingly after a hpse of about 8/9 months all the applicants
rave been issued offer of appointment provisional on contract basic in their
respective categories for a period of 1 vear with pre-condition that the
services of the applicanis shall ba regularized with effect from the date of
joining of the individual applicants depending on the cutcome of a rei)ort/
conclusion/recommendation/ .ﬁndings of the inquiry commitiee set up
with the approval of the Competent Authority to conduct detailed enguiry
into the procedure adopted by Kendriva Vidyalaya Sangathan for selection
of candidates for teachers hy employing private agency and give, inter-atia
report/ conclusion/recommendation/findings to ascertain as to whether _
any candidate has received any undue advantage by virtue of procedure
adopted by Kendriva Vidyalaya Sangathan for the selection and
recruitment of teachers for the vear 2004-05. It is further stated in the said
provisional appointment order that this pmvision:ﬂ appointment is for a

period of 1 year or on conciusion of enquiry giving it's raport whichever is

.

earlier. It is further clarified that this provisional appointment is purely
temporary and will not confer any right for reguiarization, seniority etc. _
except in accordance with the terms and conditions laid down therein. Tt is
farther stated that in case before completion of the said enquiry if the
period of 1 vear expires then this provisional appoihmlent mav be renewed
by the offeree and the disar;éi;ion purely vesis with the offeree. It is also
clarified that in casc the enquiry committee upholds their selection the
present provisional appointmem will be deemed as appointment letter on
regular basis with effect from the date of joining of the appoiniee but if the

enquiry comumitice gives a report/condusion/recommendation/ findings

S.D.Save
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to the offect that their scleclion has not been carried out in accordance with
ihe sgiec!ioﬁ procedure then the preseni oifer will be withdrawn. However,
ait the selectees will be given age relaxation to the extent of 1 year and will
be deemed to be "h‘:",}b e *0 participate in the n.éxt sclection process
thereaiier. Ii is also made dear in case ihe enqmn comumiiiee uphold their
sefection in that event they wﬂi ve freated on mobamn with effect from the
date of joining for a peri iod of I years which may be extended, however on

successful completion of probation ‘period they Wiil be confirmed in service

as per their twrn in terms of Kendriva Vidvalava Sangathan Rznes on the

availability of ,}Ofmarmn acancies.
: In paragraph 4 of the offer of appointment letter it has been stated
that during the provisional appoiniment and thereafter unsil their services

3

are confirmed their appomtment mav be terminated by 1 month notice on

-y

either side without assigning any reason and the appointing authority has
made it clear that they reserve the right to terminate the services of the
appointee before expiry of the stipulated 'period of notice by making
A pa'yment of sum equivalent to the pay and ailowance fér the period of
notice or the un expired portion thereof. h{' clause 7 of the offer of
: apiaomtment letter it has been stated that in case of any dispute or claim

against the andnva x’mvalava Sangathan in respect of servi Lf‘ Or any

€
&)
]
£y
2

ract arising out of or flowing from this offer of appointment the Courts

All the above conditions iaid down in the offer of appointment

letter are highly arbitmry, unfair and illegal but since the applicants are in
need of better government jobs they had no other alternative but to accept
the said terms and conditions and accordingly they reported for duties in

different Schools as per direction contained in the offer of unvosﬁmﬁ it
letter. All the applicants have joined ¢ .eu‘ ervices in the re espe c;ve Schools
within the stipulated period and il date they are serving in different
Kendnva Vldva}.av 15 in the cadre of PGT, TGT and PRT in the state of

Tripura.



~]

(\36

Copics of offer of appointment lotter arc cnclosed herewith for

- perusai of Hon'ble Tribunal as Annexure- 3 (Series).

4.6 That it is staled that so far condition laid down in clause 7 of the offer of

ppointment fetter regarding jurisdiction of h.h:xg of Court cases mlsmu out

<&

o

of provisional a »pointment letter is highly arbitrary in view of the fact that
the Kendriva Vidy ralaya Sangatian has invoked the jutisdiction of the
Central Administrative Tribunal by issuing necessary notification as
required under the provisien laid down in the Administrative Tribunal Act
1985 and as such in violation of the provision of the fe.levani Act 1985 the
Sangathan cannot restrict the jurisdiction for filing Court cases in Delhi
. alone, such action of the Sangathan is in contravention of the provision of
Section 14 of the Administrative Tribunal Act 1985. Moreover, the Principal
Bench of the Central Administrative Tribunal is ﬁmcﬁqning from Delhi
itsalf with Benches in different places, howaver, Central Administrative
Tribunal is treated as one unit and as such filing of anv application before
any other Bench other than Delhi shall also liable 1o be treated that the
" same has also been filed hefore ‘the CAT Pﬁnm;w; Bench. Moreover, the
Benches of CAT are functioning in different pia':cs other than Delthi to'
nable the emplovees to file cases within thoeir own region and ajso in view
of the intention to reduce the hurden of cost of the litigation, as such
Sangathan cannot compel the emplovees to file Court cases within the
jurisdiction of Delhi, such action of the Sangathan in fact curtailing the

fundamental rights of the employees fo approach the competent court of

“law and as such Clause 7 of the offer of a appointment lcter is Hable to be

struck down and accordingly the Hor'ble Court be pleased to set aside and
quash Qause 7 of the offer of appoiniment leiter and further be pleased to
admit the in Vxxgxﬁm Application for admd;caﬁon of the grievances of
‘the applicants. Moreover, in terms of the provision laid down m Article 58
- of the Education Code for Kendriya Vidyalayas (Published in 2@04), it has

been specifically stated that in casc of any dispute or daim arising as a

s oeram
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result of emplo *j‘ﬁ\nlxt under the 5aﬁgatihan the Central Administrative
Tribunal alone shall have the jurisdiction. Therefore, respondent Sangaihan
cannot violate the prevision laid down in their Kducation Code in order to
restrain a particular scction of the employees from .x“pmadm‘.g the
differeni Benches siluaied in other places ihan Delhi. Therefore, ihe
Hon'ble Tribunal be pleased to set aside and quash clause No. 7 of the offer

ppointment letters (Anncxure- 3 Scries).

A copy of the extract of the Article 58 of the Education code for
Kendriva Vidyalavas is enclosed herewith {or perusal of Hon'ble

Tribunai as Annexure- 4.

N

That it is stated that the applicants came to learn that the enquiry

committee which was set up by the Government to conduct enquiry into

the procedure adopted by the KVS for selection of candidates for teachers. 2
by 'empioving private agency to ascertain as to whether any candidate has
received any undue advantage hy virtue of procedure adopted by the KVS.
during the recruitment year 2004-2005 in fact submitted it's report to the
Government long back by the first enquiry comumittee s0 far the applicants
came o tearn that in the said | report no procedural infirmity as regard

selection of teachers is found b‘ the Government was not happy with the

report of the First Enguiry committee and therefore the Government again

set up another mmmittee for conducting the enguiry afresh and for

submission of a report as per liking of the (Jo"errmmn but at this stage it
may be noted that it is almost about ‘.‘Z 'years have elapsed from the date of
declaration of the result but the subsequent enquiry committee could not
sui'zmt its v cr‘ to the Government and as a a result the employees are
aiways working under the threat of termination of their services. It is
relevant to mention here that the services of all the applicants has been
extended by the Assistant Commissioncs, Silchar Re gion upio 30% April

-

2006 or on conclusion of enquiry giving ii's repori whichever is earlier and

LD Sqiga—?
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the said decision is communicate - through scparate memorandum
individually o the applicanis, one such memorandum bearing No. NF.2-
16/ ”(;T/ZGGS—KVS (SR} 31525-27 dated 23.01.2006 addressed to Miss Dipti
Sharma, applicant No. 3 is also enclosed alor g with other similar
memorandum served upon the applicanis.

it is relevant to mention here that from the contents of the extension
order it is not clear as when' the Covernment is likely to reccive the
enquiry report, it .may s0 happen that enquiry report might have been
submitted by the enquiry committee even before 30% April 2006 without
any knowledge of the applicants and if any adverse report is submitted b"

the enquiry committee in that event the services of the applicants will be

terminated mthout passing any further extension order on 30t April 2006,

apprei\endmg such threat of termination of their services applicants are
approaching before this Hon'bie Court for protection of their valuable and
iegal right by ‘oassmg an appropriate interim order restraining the

spondents from ousting the appiwants from service or in other words an

appropriate order of status quo ante may be passed in favour of the

applicants till disposal of this Criginal Application.

Copies of the memorandum extending the - services of the
applicants upio 30% April 2006 are encloced harewith for perusal of

ihe Hon'ble Tribunal as Annexure- 5 {Series).

That your applicants further beg to say that they are having requisite
educational qualification for recruitment to the posts of PGT, TGT and PRT
in KVS on regu]ar basis, being satisfied with their eligihility and on receipt

¢ advertisement duly published in the Employment News dated 13-19
September 2003 submitted their ummdatmre to the appropriate authority
for consideration of their appointment for the post of teachers in KVS. All
the a pp cants have gone through the ri gorous  process of selection which

includes 2 siages of .wriilen fesi as well as inierview and they have

=D Sawed
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successfully came out through the process of selection and finally scloction
lisi- has been published by ihe KVS recommending the names of ihe
applicants for appointment to the respective categories. The applicants are-
not at all concerned with the sclection procedure adopted by the
Governmeni of India, however il is at the inslance of the Government the
applicants appeared in the rigorous system of selection and uitimately
came out successfully in the said sclection process. The advertisement was
published for regular recruitment of the teachers in the cadre of PGT, TGT
and }PRT for the recruitment year 2004-2005 as such they are entitled to be
absorbed on regular basis in view of the fact that they have been duly
selected after observing all formalities required under the law, therefore

selection of the applicants cannot be questioned at this belated stage.

That it is stated that the selection has been conducted in a verv fair manner

'

and there was no favouritism or no undue advaniage granied to any

candidates in the process of selection as such the allegation of undue
advantage and decision of respondents Union of India to conduct an
enquiry io asceriain ag to whether there is any procedural violation in the
process of selection, which has been conducted by engégir:gf a private
agency are after thought and same has been done with an ulterior motive to
Sen_v reguiar ép}minhnent to the applicanis against the vacancies of 2004
2005. In this connection it may be stated that similar selection process has
been adopted by the Government/KVS during the period ffom 2000-2003
and 2il the selected teachers have heen reguiarly appoinied as teachers as
such dendal of regular appointment to the similarly situated applicants on
the alleged ground as indicated above is highly arbitrary, illegal and unfair

and such action of the respondents is in violation of Articie 14 of the

Constitution of India.

That it is stated that the advertisement and selection of the applicants for

appointment to the different categories of teachers has been conducted at

<D .SO\@GP
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“‘e ms‘aw‘c of the Covernment and the °pﬂhﬂant¢ have gone the v voroue :

process of selection with the legilimaie exgeatauon that they will be

considered for appointment against the vacandies of 2004-2005 in different

Kendriva Vidyalayas, thercfore, after dedlaration of the sclect lists the
Government is noi entitled' to question the validity of the procedure of
selection and also not entitied to raise the question at this stage to ascertain
whether any unduc advantage was given to any of the candidates while
carried out the selection process. The question which is now raised by the
Government after completion of tﬁe selection process regarding conduct of
selection process by a private agency is nothing but done at the instance of
a vested circle in orqer to deny the regular absorption of the applicants. The
applicants are victims of a well-planned conspiracy at the hlg‘zest level of
the Covernment. It appears that a well-planned attempt is made to
terminate the services of the é}vﬁhcmts by managing a report from the
énquiry committee as per liking of the Government and therefore a vested
section of the Government who have constituted the enquiry committee are
waiting for a report/ recommendations/ ﬁndﬁ@s/condﬁsions as per their
desire in order to terminate the services of the applicants. All the appﬁcants
are eligible for appointment to the respective cadre of teachers having
brilliant academic career. Advertisement was published on all India basis
for Tegular recruitment of the teachefs in the KVS against the vacancies for
the recruitment year 2004-2005 and all the applicants faced the competition
on all India basis and thereafter dedared selected and .as such applicants
are apprehending that the very enquiry committee which was constituted
st the instance of the Government, there is every possibility -of
manipulating of the report as per desire of the vested drdde who have
instituted the enquirv alleging engagement of private agency. If the

ywernment is so serious regarding any aLogabon of unfair means or

malpractice they conld have engaged a judidal enquiry commission to

"ascertain the a}les,auon of undue advantage. Government also did not

disclose anywhere in the offer of appointment letter th?t there are specific
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allegation of favouritism. made from any corner regarding the secloction

’

- process as such offer of appéinimeni of the applicanis on provisionai na51s'

cannot be sustained in the eye of law and the applicants are liabie to be
treated as regular teachers duly sclected through established procodurﬁ of
law and as such Hon'ble Court be pleased to declare that the applicanis be

treated as regular teachers from the date of joining their services and

turther they are entitled to all consequential service benefits uxludnm

seniority in their respective cadre.

That it is slated thal no order has been passed ‘owf the ompelent-autl lufii}’

extending the services of the applicant and as such applicants are

{2

convinced and reasonably apprehending that their services will he

£

terminated wxih ELfELt from 20.04.2006 in terms of the extension order
issued through the different memoranduni.

ki

- in the circumstances stated above a pplicanis finding no other

- alternative approaching before this Hon'ble Tribumal to vrotect the right

412

and interest of the applicants by passing an appropriate order directing the
respondents to reguiarize the services of the applicants and &l such time

the applicants be allowed to continue in their respective capacities.

That it is stated that the KVS, New Delh again issued another
advertisement in the Employment News dated 12-18 February 2005, for
recruitment of teachers in the cadre of PGT, TGT and PRT for filling up the
vacancies of 2005-2006, where applications have been invited latest by
25.03.2005 without regularizing the services of the present applicants who
have heen duly selected against the vacancies of the recruitment years
2004-2005. Therefore it appears that respondents uehberme;' delaying the -
reguiarization of the apphicants on the pretext of enquna report and
therefore it smacks malafide as such applicants have no alternative but to

approach this Hon'ble Tribunali for protection of their rights and interest,

S .. Savyed
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A copy of the advertisement published in Employment News dated

12-18 February 2005 is enclosed herewiih for perusal of Hon'ble

Tribunal as Annexure- 6.

4.13 That this application is ‘made bonafide and for the cause of justice.

5.  Grounds for reiief {s) with legal provisions:

5.1 For that, all the applicants pursuant to the advertisement iscued in tho
Employment News dated 13-19 September 2603 against the vacandes of
the recruitment vear 2004-2005 have applied and have undergone
rigorous selection process and thereafter declared selected for the posts of
PGT, TGT and PRT in the KVans such they have acquired a valuable and
1egai right for appointment on regular basis at least from the date of

- joining in their respective posts.

5.2 For tha;t, the vacancies against which the appl_ca..ts have been selecied are

34 s 4 : .
egular, vacancics as such applicants arc entitled to be appointed on

"t

gwan basis from the date of joining in their respective posts.

53  For ihat, the rigorous selection procedure have been adopied al the
instance of the Government for appoiniment of teachers on regular basis
inthe KVS as such the same Covernment canro* ﬁcstion the validity of
the seleclion procedure on the aﬂeged ground thai privale agency has
been engaged for selection of the teachers as such respondents Union of
India arc barred by law Mtoppel, acquicscence and waiver Lo conduct

any enquiry in this regard.

5.4  For that, during the year 2000-2003 similar process of selection has been
adopted by the Government/KVS and ail the selectees during the year
2000-2003 have been appointed on regular basis, therefore Government

canniot raise the queston of validity of similar sclection process while
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adopted during the recruitment vear 2004-2003 morc so when the
applicanis have been declared selected and already 'appoinied on
provisional basis otherwise such action of the Government will led to
differential treatments towards the applicants which will be in viclation of

Arlicle 14 of the Consiiluiion of India.

For {wl, all the applicanis are qualified to hold the respeciive posls of -

teachers having prilliant academic career and came out successtul in the

rigorous selection process without any undue favour or undue advantage.

For that, the selection has been conducted on ail India basis and only the
talented candidates have been selected/recommended for appointment to

the posts of teachers.

For that, the applicants have applied for the r_es?ecﬁve posts of teachers
pursuant to the advertisement dated 13-19 September 2003 and after a
long waiting for almost a year, the applicants have been appointed
provisionally subject to outcome of the alle ged enquiry report which is not
sﬁstainable in the eye of law rather applicants are entitled to be appointed

on regular basis.

For that it is learni that the enquiry committee set up by the Government

initlally did not find anv infirmity in the process/procedure of sclection of

the teachers but the Government not being satisfied with the findings of
the it enquiry commiitee, again set up another enquity committee so that

findings and reports of the subsequent committee may comie as per choice

of the vested circie working in the Government and as such the enquiry

has been delayed deliberately which smacks malafide.

For that as per provision laid down in Article 58 of the Education Code for
Kendriva Vidyalayas, the jirisdiction lies with the Central Administrative

Tribunal as such Clause 7 of the offer of appointment letter cannot over

SEGICN
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ride the provision laid down in the Education Code and morcover,
provisions of Education Code shall prevail over the Clause 7 of offer of
appointment fetter as such the clause 7 of the offer of appointment is void'

ab initio.

For that applicants are apprehending their services may be terminated or
they will be ousted after 30t April 2006 in view of the direction conlained
in the extension order issued on different dates (Annexure- 5 Series) in
spite of the fact that applicants have been duly selected pursuant to an
adverlisement for recruilment againslt the vacancies of the recruitment
year 2004-2005 as such they have acquired a vatuable and egal right for
reguiarization of their services. |

G
Details of remedies exhausted.

That the applicants declare that they have exhausted all the remedies
available to and there is no other aiternative remedy than to file this

application.

Matters not previousiv filed or pending with anv other Court.

The applicants further deciare that they had not pr’eviéusly filed any
application, Writ Petition or Suit before any Court or any other Aﬁthority
or any other Bench of the Tribunal regarding the subject matter of this
application nor any such application, Writ Petition or Suit is pending

before any of them.

Relief (s) sought for:

. 4
Under the facts and circumstances stated above, the applicants humbly

- pray that Your Lordships be pleased to admit this application, <all for the -

records of the case and issue notice to the respondents to show cause as to

wﬁy the relief (s) sought for in this application shall not be granted and on
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perusal of the records and after hearing the partics on the cause or causcs

thal may be shown, be pleased to granti the following reliei(s}):

That the Hon'ble Tribunal be pleased (o direct the respondents o absorb
the applicants as regular teachers in their respective posts with immediate
effect at least with effect from the date of joining in service with ail
consequential service benefits including seniéfﬁy elc.

That the Hon'ble Tribunal be pleased to direct the respondents to allow
the applicants to continue in ‘service in same capacity tili applicants are

absorbed on regular basis in terms of prayer No. 1. -

" That the Hon'ble Tribunal be pleased to set aside and quash the condition

Ll

iaid down in clause No. 7 regarding jurisdiction in the offer of

appointment letters of the individual applicants {Annexure- 3 Series).

Costs of the application.

i

Any otler relief {5) to which the applicanis are enliiled as the Hon'ble

Tribunal may deem fit and proper.

Interim order praved for

During pendency of the applicaticon, the applicants pray {or the following

interim relief: -

w

That the Hon'ble Tribunal be pleased to pass an interim order of statu
auo restraining the respondents not to terminate services of the applicants

till disposal of this Original Application.

That the Hon'ble Tribunal be pleased to direct the respondents that the
pendency of this application shall not be a bar for. the respondents for
consideration of the case of the applicants for providing relief as prayved

for.

s D.Saved
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12.  List of enclosures:
As given in the index.
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" VERIFICATION

1, Shri Sampuran Das kSzu'jed, S/0- Sho 5.D. Manikpuri, aged about 35
vears, working as PGT (Chemistry) in K.V, Kailashahar, North Tripura,
applicant No. 2 in the instant Original Application duly authorized by the
others to verify the statements ﬁmde in the Original Application, ‘do
hereby verify that the statements made in Paragraph 1 to 4 and 6 to 12 are
true to my knowledge and those made in Paragfaph 5 are true to my legai
advice and | have not suppressed any ma'lerial.facl.

/‘

And I sign this verification on this the £ g"ciay of April 2006,

SDSC@”\J

!
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T : Emplayment News 13 - 18 Baplember 2003 -,

ngENDRIYA’.VIDVALAYA SANGATHAN L - 4‘2

5 RECRUITMENT FOR,THE POSTS OF TEACHERS

Q(.V.'S‘,')_avi autonomous organization under the Mindstry {40 % An ex-serviceman who has

His Yandiya Vndyblaya Sungailfﬁn bulv in not fess than' 06 months continuous setvice in

of Vyuan Rosource Developrhafit: Dapariment ‘of Higher Education and Secondary <~ ... - . the Armed Forces (Afiny, Navy and AirForce) shall be allowed o deduct the
Ediighion, Gowt. of India Invites applications In the prescribed format for recruitment of - 1. petiod of such service from his / hor actual age and it the resullant age does not
JHEECnore for the year 2004-2005 from Indian Natlonals for filling up of vacancios and drawing ...« exceed tha maximumage limit  3rascribed for the post by more than 3 ypars
« {nwanel of cangidatés for tha pefiod upto 30th June, 2006, The following posts ag poi details he/she shall bo deemod 1o satisfy the condition rogarding aga limit. This is
. givan bolow aro proposed lo bo‘ﬁlled up’ Inthe KendrlyaMdyaleyaa sptread all over India, ) applicable for the posts of Tralned Graduate Teacheg and.Primary Teachers
™ PARLl i .- - only.
\1o_ POST GRADUATE TEAGHERS IN ’ M.' " (9)  Upto a maxinum of 10 years.in the case of SC/ST candidatos and 8 years in the
(i} English . (i Hindi™* "+ s ol Physies © " (iv) Chemistry case of OBC candidates serving ps Govt. omployeos in accordanen with the
{v} Ceconomics (v Csmmerco . (vii) Mathomatics (vili) Biology Govt Of Ihdia instiuctions An appicant ctaming sgu inlaxation urlos this para
(ix) Histoty {x) Gengraphy - should produce a certificate trom hisher employer {o the effact that he/ she is a
PAY SCALE : Rs. 6500-200-10560 Govl. servant as on the date of advertisement,
UPPER AGE LIMIT : 40 YEARS (ns on 01.01,2004) (h)  Uplo a mhyimum of 10 years in the caue: of Physically Handicapped. :
ESSENTIAL QUALIFICATIONS - X s . EXCEPT PHYSICALLY HANDICAPPED CANDIDATES, ALL THE CONCESSIONS
Essentinl o ' MENTIONED ABOVE WILL BE CONCURRENT, THAT (S, IF A PERSON IS ELIGIBLE
1} Two years mtegrateed i . Graduate M.Sc. Course of Ragicnal College of Education FOR MORE THAN ONE CONCESSION ONLY ONE OF THE CONCESSIONS OF THE
ol NCERT In the «cnc ! subjoct with atlenst 50% marks In aggreget: or  HIGHEST PERNMISSIGLE LIMIT WILL BE GHANTED.
Master s Degree trun, .« t2zognized University with atleast 50% marks in aggregatein  FOR PHYSICALLY HANDICAPPED, IF A PEASON BELONGS TO SC/ST, HE/SHE
the following subjo-- WILL BE ALLOWED 15 YEARS l.o. 10YEARS FOR P.H. AND 05YEARS FOR SC/ST, . .
A PGY (Enghiah, B English . PART - il
b. PGT (Hindi) - Hindi - ’ - - ‘ . .
. . ‘L N . . -h Application must be submitted in the orescrbed format publishied in Aneeruin ol
:; zgl :?aﬁ'ﬁ:‘:ﬂ ’ Z:ﬁ:ﬁ:{sgg:;&'{ﬂﬁ?yed Physles/Nuclear Piyywics this advorie.ement, The application fuind can niso be dowriloadod rom the
¢ PGT (chwv‘ms .. Economics/ APlxlir;-l i:nor;om)csl Business Eciny ey wct)ﬂ!lu of tha sangathan My kuniy.thiorg
L p ;T o . : . Ac g / Ao s . Cundidatos 'Jcsggogqm,npply‘!ol Moie than one penl siould submit apjilientions =
- PGT (Commurce Commergo with Account ng / Gosl Account - / for edch pust nocompanied by the pro:. nbed feo and nee ary encnns Tor -
Finnncial Accounting as a Major subject of y. éach post 1 '-r-pnv&io‘?fri(}éldbds. ¢
Holdor of dogrit M.Com in. Applied / th: ..mua fil. Applicant cannot appty for more than e subject In onch categary ot post
) Economice ghail 1 fin Aligibli. ; e sutject in PGT and/ or one in G A I i
e 17 (i) Mmhomnllcs//\pphmiMunmmmlca UV"‘Envel6f;;'r mnmnuw.l Lo suporscribed in bold letters ng '
b BGY(Bcdagy) Botany/ Zoology /1 1 iciences/Bio Sciences! Goneng/ "APPLICATION FOR THE POST OF o
Micro Blology/Bin Ichnology/Malocular . i V. Duly filled i npplication must only be submitted latest by 27.10.2003 to:
Physlology providod they have studied Bolam: nd :
Toology ot Gradii. favel, KENDRIYA VIDYALAYA SANGATHAN i
I PGT(Histary) History POST BOX NO.4624
I PGHGaogmpty tieography NEW DELHt1 10 01,
e BUd o oquivalont | w aton lmuulvcoumzon(nummuy. " ! XAMINATION FEES / Al'11,1, ALIOH FEE
) 3 ) AT m is i . T = 7l el
;:LMI';EI’I:M ey s ta mghltfndl and Englisty v i, 1. Candidates will have to pay a NON-RZFUNDARLE FEE OF Rs. 250/- (Two tundred H
Knowledge of Conpene npphcal and Filty only) by demand draft only in favour of 'KENDRIYA VIDYAL AYA ¢
i r e Pphcal ons. SANGATHAN j1-y.1bto "at New Dalhl alony st 1/ hor appiication 11 1on s |
2. TRAINED GRADUA'* FACHERS IN : Trecugh PO/ N s Dot DOl iy st hia/ ot appiication (1 tee s : T
M Englich Thoal - W) einl Studios theough IPO/ Moy Didei/ Crossed Chaqun ¢ aeenny notg o the Tensury Chafiang :
Wl bt Ganokell " N ;“0 “ i otc. will not be neceptod by the Sangathan h npplications will be treatnd as \
.(,' ~ S e . . ). hudhomatics having received vothout lee, Separate fre st naid thraugh sapatale hank dra fny : (
PAY SBCALE : e oy, 00 - eacn post appliea : (|
JURBLICAGE LML+ v 1ae Gn 01.01.2004) 2. Theeiund of the iee will not be allowad i \ case, t
' ESSENTIAL quALIFlC/""' . } ) . 3. The bank draft si:ic be valid for atieas! & m..:.- 5 rom the date of publication 2f thig H
) FourYearr stngran ec course of Regx't?gnl € eges of Education of NCIL, m advertisemert 4
l' the conzernedsubie - - atleast 0% marks fnagg:a;u(a:quecond Class Bact s 4. No fec is requie 10 bo paid by SCISI Ly .:tvicemen categaries. Phyuically 1 i
_[)ogree with at !c.’.\m marks In the concerfwl sublecl(s} and In aggr. gste Handicapped puisons are also exempled iz paymeat of fee subject to the
{ including elrclive “anguages In the combin:ion of Subjects as under submission of piscribed Medical Certilicate issui4 by a Govt, Hospitat duly signad by \
’ a Fot TGT(English, English as an sleci ~ subject at Oegrae lovel. Chief Medical Officer .
b For TG (Hindi) Hindi as an elective - . bject at Degree level, ' S .
| ¢ ForTGT(Social 51 Y- Any'two of the follovn ) : PART - IV [
History, Geography. t-vonomics and Pol. Scienc. MODE OF SELECTION
t which . : 1. The Sangathan vl hold written examinations for the recruitment to the above o,
! one must be either 1 i« ‘roy or Geography. mentioned posts 4t Ahmedabad, Bangaiorc, Bhopal, Bhubaneswar, Chandigarh, S
¢« d_For1G1(Scienes SBotany. Zoglogy ans+ hemistry,, . Chennal, Delhi, Mhradun, Guwahati, Hydu:abig, Jabalpur, Kotkata, Jaipur, Jammy, . .
U e e 15 TiSansken Sanskrit as an,olects - subjact at Dogree levet. Lucknow, Mumite.. 'ainn. ) i
) ’ . . 2. '1he cenlies fur e wsaminations as fentinie wieive a8 subject to chanyy ar the : §
Ftm bolbang - Maths, Physits ar; instry, discretion of the winqathan . Evary effort witl b madotoallol the candidarn. the ’
¢ BEd o equividont ¢ “tion from a recognized 1 ety contro of hishut Lioico™ for examination *tuwnvar the Sangathan may at’its
Fiuhcioncy n techus - -ugh Hindi and English ..+, discretion allot o differant centre to the . (:-. 1date when the circumstances so
. Lesirable : warrant. : ’ i
Knowlatso of Comp.. ~olizations. - . 3. The mode of selection shall include a written test examination. professional practice ' :
3. PRIMARY TEACHE I -, . . lests, proficiency 12515, and personal interviews !
PAY SCALE : Rs, 4500-1. 100 Tar ? X 4. The written examination will be conducted in two, carts ic. one of Multiple Objective }
UPPER AGE Litiy ‘Years {as on 01.01:20041 Type and anothe: of Descriptive Type. In e Descriptive Type examination only .
[ESSENTIAL QUALIFICA™ 5 %4 i those candidales wil be allowed to appear who quality in the multiple objectve :
sential : R 'yre examinalion and no weightage of this examination will be given. The dotails !
Semar Sazondary (¢ i) with'50% a of both the examinations are as under:- :
BT < plteegenior e ey (0 NIVSERER ~r ¢ nantaruhed, lsi Stage . Muinpie Ubjective Examination 1., o He!d On 21,12.2003 -
. St . ugh Hindi and Englidh me-.+- . A — - SN i - —— H
Dosirable : " SURRE. . . Post Difficulty [ Ouratjon of No. of l
Kaowledge of Computer ». Yiong,, ol Leve! | Examination Questions '
RESERVATION - N o _— ; ) ‘ .
Tha reservation of vacanc- ST, 87.Q8C," Ex-sérvice: .0 ‘and Physically handicapi.. jyg k.]z,.Pr'.'.IT‘B'YTSa,Qhe.’s |, +2Leval i . 02 hrs. 20 : '
zandidates willbe as per 11 f the BovarnrieRtolindia A personwho has gefvedin ey | -~ e - ! i {£.30us 10 10.30 hrs)
“ank (whother as.combata-  +s angn-gombatant ) in the -ined Forces {Army, Navy .. .| 2 Jigined Graduate Teachers | Graduation 02hrs. . 120
i Forco) will only be efi;:  for resarvation for Ex-ser.~emen. However,. number (§ ’ ’ -+ (17 30 hrs 10 13.30 hrs) .
~t=ancics for SC/ST can: < is indré on account of ba “1og of vacandies, 5 |3PoptGraduate Teachers | Post Graduation | 02 hrs. 129 )
. - Y o : 11430 hrs to 16.30 hrs)
) & 3PAR - . o
"LIGIBILITY OF APPLIC, :

o O

e . AL ) cie The place of oxamination will be intimated to ¢uvuteliitas saparalely. .
V(‘npplicanlo sttt th Htial requiremant of th po:.t .ipliod for and othor condit.

i
! Stago it - Qu,s.r';xilcg.nmg&mwriu’m@st&c_lgemMc_eJ ‘
tiputlatod dn thiy ndvomi.\ -t as on ‘0150!400”4. Bet. applying they must sat..., To be heid oh 14" and 152 Februar .
nemselves that they poss. -« gssential qualitications 1 - scribed for various posts g T T - B P
“uiry willbo untermines. . ruscribed esaontial quailtica: <ns ara the minimum and t . Post ) Difficulty Level | Duration of Examination
u&ggt”;i;;g: ¢ ? B "i“,‘é‘;,‘??l&%aé&??ﬁf%"" C :qeigpl!cgt nap 1. " Primary Toachers + 2 Low 03 his,
- | 1 ' dar i % T , 2. - TrainadGraduato 1-ncherg Graduation 03 tws
'"{ 1on W Uppor ago "0 0n undor i ¢ . o 3. Pos| Graduate Toachars Post Graduation © 03 s,
SR Upla o matimum *yeurs inthe onge of SC ... candidates. - ———
M\ Uptoia maximum - o yearsin tho case of O andidutes.

- . - ]
A wrilten test of 02 hrs. dutation will also be held of all candidates who qualily the st stage
examination to judge their bliingual competence. The difficulty levol of this test will be of
+2 Level.

5. The Sangathan may/ Mmay not take any scrutiny uf applications for eligibitity belore the

wsdlan.dan 1

(e} Upto R maximum » - va yoars '!9r=p‘quonq1wlwo tad Crdirarly beendomic ¢
i¢ theStato ol Jar  Koshy | tiny FO0 11289, 5 ")

plo.a mafimum: '+ vaars forwom C- ’
).+ -Uiitn A mautaun « - Yéars for Go
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“enngest eic, at ihgir own sk ~Fhieretors, Biefore submitting thé applicatior, the xx)
rdidaie must ensure that hesshe fulfills the eligibility criteria s laid down in this
wenisement His/her candidature  will be pdrely provisional éu‘b;’ecl to eligibility
; &7 after the lest and/ or interview, R

AXP)

whotiks beer allowed 1o appear for the written test and/ orinterview
Potesume thalder she is ehigible for appointment 1o the post.
e Sangathan reffecves the right 1o cancel his/ her candidature at any stage . of the
“chon i it is not as per the provizions laid down in this advertisement,
ision of the Sangathan about the mode of selection to the post and eligibiiity
ns of the applican! shall Le final and binding. No correspondence will be
wned inthis regard . v :
1ENTS TO BE ATTACHED WITH THE APPLICATION X e
#ossed Bank Dratt of Rs. 250/- (Ywo Hohdred and Fifty only) in favour of Kendriya
siiaya Sangathan, payable «t New Delihi. . .
selt-addiessed and self staniped post card by aftixing postage stamp of Rs.6/-,
«iher document to be attached.
F QR RECEIPT OF APPLICATION(S) : 27.10.2003
HES FOR FILLING UP THE AFPLICATION FORM

. Ales must il in the polication form published in Annexure to  this
ent - and may utihze «in original or may get this form photocopied or typed
loolscap size white paper (21 cms x 30 cms) in double space .on. one
o CHper or an vrintad application form ensuring that its format is
he same as publishec by ihe Sangathan in this advertisement or may down
N the 3angatian website www.kvsangathan.org . While filling infosmation
hoses relating 10 name, address, father's name elc. one box should be left
" betueen the names / words in block letters only. Application Forms will hot be”

4 by the Kendriya Vidyalaya Sangathan or Kendriya Vidyalaya (s). I
-lates admitted to the examination will be sént Photo Admit Card permitting

; should

PQT (

i te lake the examination. No candidate will be permitted to appear in the FPGT(Economics) PGT(Commerce)
tunation without the Admit Card. o U R R

wing the admil cards, candidates should verity that the photégtaphs, signatures | = (M2ihs) L A y GT(Biology)

<d on the application form and attendance sheet and printed on the admit FGT (Histor PGT (Geography)
+ are ientical and there is no variation of any kind in the photographs and signatures, { v (Geography

ionis found in the siinatures appended by himvher at different places, his/
R ature will be cancelled.
- ppheation forms are to be processed in computerized system, candidates should
wal.care that entries madz in the application form are clear, legibte and
¢. The candidate will be solely responsible for any adverse decision on his/
calure due 1o illegible or misleading entries. Applications which are illegible
pletely/ incorrectly fitied, not accompanied by the prescribed fee shall be
¢ 1ejected, . .

tizales should note thal 1.0 1equest for change of subject or Post or centre as
g cnginally by them in the application form shall be ehtefrlained by the
ndet any circumstances v
nisiher application ferm. (he candidate should carefully decide abouthis/  {FRT
¢ ol ihe subiect or post o preference of the centre of the examination. if a |
ndicales the names ¢! mare than one post in TGT/PGT or the names of

e T UL CAdicened.

o

INSTOVHE
I ngle hatin cas

ATES

& ammunication is received by the Sangathan
net present employer, withhoiding the cand

(1 Pt

N

f idate from appearinig in the written 03.
view, his/ her application/ candidature will be-rejected. ' 08.
<2d candidates will not be informed of the result individually for stage -1
3uon butit wilt be available on. website www.kvsangathan.org on 20.01.2004. 18.
iment orders to the selecled candidates will be issued by the Sangathan. 99,

;athan may at its discretion recommend hi

igher initial pay'to exceptionally
and experienced candidates. (R

ii} The candidates who do not receive their Admit Card for Ist sta
.+ .in touch with the Assistant
= Vidyalaya S
> the application forms alongwith proof of their having applied for the post on 20
‘December, 2003 between 11.00 AM to 3.00 PM. Provisional Admit' Cards would be

PGT{Physics)

TGT (English)
TGT(S.S)

TG'T(Snn‘skril)'

Subject offered Code { refer coloumn no. 12 of the apnlication form Y ofory,
subjeci combinations :

(2 Gréduale degree

Applications have been invited only for the post of Post Graduate Teachers,
Trained Graduate Teachers and Primary Yeachers. Applications for other
posts may not be submitted. ' .
Since Stage - I, Examination for alf subjects of Trained Graduate Teachers and
all subjects of Post Graduate Teachers will be held simultaneously on 21.12.2003
at.two different times, lherefére. at the most the candidate can apply only
for one subject in TGT and one subject in PGT category. However, in such
cases candidate will have to fili-up two separate forms one for TGT subject and
one for PGT subject.

ge examination may get
Commissioner of the Regional Office of Kendriya
Id'stations for which the candidates have opted in

at the afc

Issued to such candidates. The candidates- may also inform KVS by  e-mail:
coc@kvsangathan.org along with théir name, father's name, date of birth and post
applied and subsequently may collect their duplicate admit card on 20.12.2003
beiween 11.00 AM 10 3.00 PM from concerned Regional Office KVS. However it

may be made clear that without sdmit card no candidate will be permitted 0 enter the
examination hail,

SPECIFIC INSTRUCTIONS FOR FILLING THE APPLICATION FORM
POST GRADUATE TEACHERS
Post Subject Codes

[Im PGT{(Hindi)

English)

PGT (Chemistry)

5T
ols]

TRAINED GRADUATE TEACHERS

Post Subject Codes

IENER TGT (Hindi)
EEEN \TGT (science)
--5 TGT(Maths)

G|oEI:

PRIMARY TEACHERS

us two/ Higher Secondary/ PUC/ Intermedizi. | Class XiI )
Physics, Chemistry, Mathematics ‘('02. " Pliysivs, Chemisiry. Botany/Zoology
Chenmisiry, Botany and Zoology ‘04 Physics, Botany and Zoology
Social Sciences (having at least two subjects out of History, Geography, Economics
and Pol. Science). '
Ce -o/AC
Others

/B Studies

Y

: . ¢ 01. English Literature as one of the main 02. Hindi Literalure as one of the main
wassing in any form will disqualify a candidate. N subjects. ) subjects.
canis must read the ‘Guidelines’ before filling up the‘Applicali_pn Form and must - - {03 Uhamistry, Bolany and Zoologj;\ 04.  Physics, Botany and Zoology
¢ 13l no cofumn applicable te_them i ly_filed as the g5 Physics, Chemislry, Mathematics *~ 06.  Physics, Chemistry, Botany/Zoology
ished therein would ba used.for deciding the eligibllity and suRabilily 07 Sanskiit literature as.one of the main subjects. . :
nits for being called for written examinatiory interview. Applications ‘08, Social Studies (having at-least two subjects out of History, Geography,
correctly and not as per the ‘Guidelines' are liable to be rejected and the Economics and Pol. Science). Of which one must be either History or Geography.
such rejection would be un the applicant(s). The Sangaihan will not 99.  B.A..(Hons.) in History/ Geography/ Economics/ Pol. Science as a major subject.
iny claim for such rejection. . ) o - 18.  &.ComJ/8.Com(Hons.)
athan may take up the verifization of eligibility of the candidate at any point 9. Others

1o or after the completién of the formalities.)f found not eligible, the
te shall be summarily rejected.

. . ot c 10. English 11. Hindi - 12. Physics
athan may at its discretion hold re-examination as ahd when necessary. 13. Elsctronics 14. Applied Physics 15. Nuclear Physics
21ons received in time willbo acknowladged by retuming the seff-addrésseéd 16, Chamistry 17. Bio Chemistry 18. Economics
ttached. A ; ' ’ , e - e
$ serving in arly recognizex institution/ organization autonomous bodx' of ;g :A?‘;J:Ed E:i:onomncs ,‘2’2 E:s:;‘?;gg‘?r:::::: Sl g::: :‘\lerce
2 Goyt7 State Govi. musi anply under intimation 10 his/ loyer.. e Malhematics - APP! . !

7 DA will be paid for appeaing in the writien'testsand interview.-, . i
wdcandidales are fiablo 10 be posted anywhera In India based upon the vacancies
in specific region. For teachers of Kendriya Vidyalaya(s), services are however
:ratle to any establishment of KVS in India or abroad. - o

*(3). Post Graduate degree

125 2600585 )
28. Genetics

- 31. Molecular Biology
J4. Goography

" 26, Life Sciences
29, Micro Biology
32. Plant Physiology

27. Bio Sciences
30. Bio Technology
33. History

11 candidates will be entitled to various all 08 dmissible under the 5EX§_@_N
-/ KVS Ruies. — e (ERAN

B ¥ B

¥ candidales will initially bo on probation for two years which is'eXt ndablgwg_’ + Rangalore - 01 Bhopal 02
ar, it necessary. ' ’ ) .« Lhonnai 03 Deini 04
umber of vacancies for initial posting are available in_the Vidyalayité of “Guwahali 05 Kolkata 06

orn Region, JAK and temote areas of the country. - o . Lucknow 07 Mumbai 08

for change of place of posting will be entertained. oy - Ahmedabad 09 {BRubangswar 10/
ation should ONLY be submitted for the post to := Chandigarh 1 Dehradun - 12
tiyderabad 13 Jabalpur 14
KENDRIYA VIDYALAYA SANGATHAN et 15 Jammu 16

P.0.BOX 4624, Patna 17

NEW DELHI 110 016

EXAMINATION CENTRE CODE

ATION CENTRE CODE _FOR'STAGE - | EXAMINATION

FOR STAGE - || EXAMINATION

NS acquired by the candidates should be strictly in aCCO[QQﬁce"with the

1ualifications and candidata should not seek claim of equivaiénce of their Bangalore 21 ‘Bhopal 22
©ns with that o a qualifications as asked for, =« WM Chennai 23 Dethi . 24
shoultd not filt in the qualification in the application form for which they Guwahati 25 1Kolkata 26
r2din any of the examination or whose result are awaited/ withheld/ not tucknow 27 Mumbai 28
. ) L : Continued
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KENDRIYA VIDYALAYA SANGHATHAN - AM . “f
13, INSTITUTIONAL AREA," ' , g ) [eehier N
SHAHEED JEET SINGH MARG Y\@X whe ”2(,

> ] NEW DELH! - 110016 ) ;
) ©1412003-KVS (RPS) UP.C &1t , DATED : 10-04-2004

Fame: SRIGYANESTIVAR T T . ~
Address: QR NOL /10, SATNIE SCHOOL TITAIVA, B

| Arer: 1ILAIVA DAM

| City/Towa: KUDLRALA T :

"I.Jme. HHARKHAND Pia Code [ 5 2 | & T

: gyt g gt r_.—!:'——'ﬂ 4 '

i ACE ;- KENDRIYA VIDYALAYA

i3 - INTERVIEW FOR THE POST OF PGT'S/ TGT'S IN KVS

1l

ciiladam,

On the basis of your performance in the 2nd Stage written examination held on:14-15 Feb,2004, you are requested to

zupear for an interview for the post of PGT / TGT at the place,daté’and tir'n_e indicated below :-

LD NI CAMPUS
NEW MEHRAULI ROAD
NEW DELHI - 116067
DATE : 30-04-2004 TIME:  09.00 AM

ROLL NO :- 2602080002 Photo of Candldate Slgnature of Candldate

K]

© You are also requested to bring the following documents in original at the time of interview for verification :-

~opy of Bachelor's Mark Sheeis(ALL 3 YEARS)with minimum of 50% marks in the concerned subject(s) and also in
zggregale.

5 YWrite on @ seperate sheet the combination of subjects offered at graduation level and marks secured in each subject in

cach year showing total merks & percentage.
LRGT

: Copy of Master Degree and Mark Sheet (ALL 2 YEARS) in the concerned subject with minimum of 50% marks.
MMON FOR PGT & TGT ‘

i *roof Of Date Of birth (Seco.‘dal//Sr Secondary certificate issued by Board)

Vi & TelUyindel Uitiver sitly.

SN D DG e U VIS
iy case claiming age relaxation
izequisite certificate for age relaxation as the case may be in respect of SC/ST/OBC/J & K RESIDENT /Govt servant
“KVS regular employee / Ex-Serviceman/ Physically Handicapped.

: Copy of No Objection Certificate from your present Employer,in case you are in job.

i; Those who belong to SC/ST/OBC category will have to produce Iatest caste certificate obtained in the pescnbed format
irom the competent authorities.

i3in data (5 copies) in the proferma enclosed.

ing in the proforma attached with this letter to the effect that in case of selection you are willing to be posted-
including the Nerih - east and Jammu & Kashmir Regions.

«he have failed to submit document(s) at the time for Stage () Exam held on 14-15th Feb, 2004 are

ane seit of phiclo copies of the mentioned documents along with originals.

irs stated by you in the eppiication on verification is found incomplete or wrong, if you are found to have
1y material information relevent to the consideration of your case without prejudice to any other action

in conseguence thereof, your candidature will be summarily rejected and you will not be interviewed.
:cmmu to attend the interview must satisfy himself / herself that he/she possess the requisite qualifications
e advi, 0113 Sep <19 Sep, 2003 in Employment News, as on the last date of submlssmn of application i.e.

athan reserves the nght of -postponing or deferring the date of interviews for which intimation will be sent to you for
no claims will be entertained against cancellation charges of ticket or otherwise. Also a candidate called for interview

date may have to oversiay by not more than one day for which he/she should make arrangements at his/fher own
/o o201ISESs

- 1o fravelling Allowances will be paid to you for attending the interview.How ever , only unemplyoed SC/ST candidates will

m:xd second class rail fare or bus fare by shortest route from residence to the place of interview and back to residence
ided the distance is exceeding 30 kms both onward and return journiey. The first 30 km in both cases is to be borne by
ndates However. reimbursement will be restricted to the remaining distance excluding 30 kms both ways.

Yours faithfully,

@ y/ (:\)‘_,\::/,,—;.ﬂ'
\(\ DHARUMAN)
Lol r SSISTANT CCMMISEIONER (ADM & FIN)

el

/;'

TR AL Y A Sy ki 1a



KENDRIYA VIDYALAYA SANGHATHAN
18, INSTITUTIONAL AREA,
SHAHEED JEET SlNGH“MARG, .
NEW DELHI - 110016 _ VA

J.NO.1~14IZOO3-KVS (RPS) UPC 369 v e DATED : 10-04-2004 ~7

™ DEEATI SHARMA ' —

SUB :- INTERVIEW FOR THE POST OF PGT'S/ TGT'S IN KVS
Sir/Madam., '

On the basis of ybur perforjr'n'ance in the 2nd Stage written examination held on 14-15 Feb,2004, you are requested to
appear for an interview for the post of PGT / TGT at the place,date and time indicated below :-

PLACE :- KENDRIYA VIDYALAYA
CLD NG UAMIPUS
NEW MEHRAULI ROAD
NEW DELHI - 110067

e

T RAZAST AN

A b o o

~ o —

l -u\»‘ffft“w

DATE : 30.04-2004 TIME:  03.00 AM v I T & rEerr
ROLLNO :- 2404059002 ~ Photo of Candidate Signature of Candidate
1. You are also requested to bring the following documents in original at'the time of interview for verification :-
FOR TGT ' : . _ :
(a) Copy of Bachelor's Mark Sheets(ALL 3 YEARS)with minimum of 50% marks in the concerned subject(s) and also in
aggregate.

(b) Write on a seperate sheet the combination of subjects offered at graduation level and marks secured in each subject in
each year showing total marks & percentage. :

FOR PGT :
(c) Copy of Master Degree arid Mark Sheet (ALL 2 YEARS) in the concerned subject with minimum of 50% marks.
COMMON FOR PGT & TGT

(d) Proof Of Date Gf birth. (Secondary/Sr.Secondary certificate issued by Board)
(e) B.Ed or Equivalent qualification from a recognised university, '

(f) In case claiming age relaxation : ‘
Requisite certificate for age relaxation as the case may be in respect of SC/ST/OBC/J & K RESIDENT /Govt servant
!/ KVS regular employee / Ex-Serviceman/ Physically Handicapped. :

(g) Copy of No Objection Certificate from your present Emplgyer,in case you are in job.

(h) Those who belong to SC/$T/OBC category will have to produce latest caste certificate obtained in the pescribed format
from the competent authorities. )

(i) Bio data (5 copies)in the proforma enclosed

() An undertaking in the proforma attached with this letter to the effect that in case of selection you are willing to be posted
any where in india including»the North - east and Jammu & Kashmir Regions.

(k) The candidates who have failed to submit document(s) at the time 'for Stage (Il) Exam held on 14-15th Feb, 2004 are
required to bring one set of_-photo copies of the mentioned documents along with originals.

2. If any of the particulars stated by you in the application on verification is found incomplete or wrong, if you are found to have
willfully supressed any material information relevent to the consideration of your case without prejudice to any other action
that may be taken in consequence thereof, your candidature will be summarily rejected and you will not be interviewed.
Candidates while coming to attend the interview must satisfy himself / herself that he/she possess the requisite qualifications

k pescribed as per advt. Dt 13 Sep -19 Sep, 2003 in Employment News, as on the last date of submission of application i.e.
01.01.2004. - :

[ 3. Sangathan reserves the right of postponing or deferring the date of interviews for which intimation will be sent to you for
which no claims will be entertained against cancellation charges of ticket or otherwise. Also a candidate called for interview

on the date may have to overstay by not more than one day for which he/she should make arrangements at histher own |
expenses.

Yours faithfully,
/‘

- Y

Qe
, (C DHARUMAN)
ENCL - AS ABOVE . ASSISTANT COMMISSIONER (ADM & FiN)

&Ww i Lt o BN



- KENDRIYA VIDYALAYA SANGHATHAN _ 22‘7,*
| 18, INSTITUTIONAL AREA,
w - SHAHEEDJEET SINGH MARG,

. NEW DELHI - 110016

F.Ny 1-1412003-KVS (RPS) UP.C 601 DATED : 10-04-2004
- :

/7
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Nawe = : Ay 764 Pansey “ %
sdaddiL 1,V ds A R S CECER V] (f ' '
ron__LoecoCotony (fw-f’m__t_l%'m’l)
Cameh (ugniiar  Owka  RoRDuAN
sam  WesT BentaL Prcose | 1|1 311 1O (3

5UB - INTERVIEW FOR THE POST OF PGT'S/ TGT'S IN KVS
. SirfMadam,

On the basis of your performance in the 2nd Stage written examination held on 14-15 Feb,2004, you are requested {o
appear for an interview for the post of PGT./ TGT at the place,date and time lndlcaled below -

PLACE :- KENDRIYA Vh)YAl AYA
CLL JrU T4
NEW MEHRAULl ROAD
NEW DELF! - 1160867

DATE © 30-04-2004 TIME:  09.00 AM

s v
ROLL NO :- 2601130013 Photo of Candidate Signature of Candidate
1. You are also requested to bring the following documents in original at the time-of interview for verification :-
FORTGT

(a8) Copy of Bachelor's Mark Sheets(ALL 3 YEARS)wnh minimum of 50% marks i inthe concerned subJect( ) and also in
aggregdte

(b) Write on a seperale sheet the combmatnon of subjects offered at graduation level and marks secured in each subjecti in
each year showing fotal marks & percentage.

FOR PGT

(c) Copy of Master Degree and Mark bheet (ALL 2 YEARS) in the concerned subject with minimum of 50% marks
COMMON FORPGT & TGT

- (d) Proof Of Date Of birth. (Secondary/Sr.Secondary vzriificate issued by Board)

(2) R Edor Fauivalant qualification ff’nm a recognised university.
{f) In case claiming age relaxation

Requisite certificate for age relaxation a$ the case may be in respect of SC/ST/OBC/J & K- RESIDENT /Govt servant
/ KVS regular employee / Ex- Serviceman/ Phystcally Handicapped.

(g) Copy of No Objection Certificate from your present Employer,in case you are in job.

(h) Those who belong to SC/ST/OBC category will have to produce latest caste certificate obtained in the pescribed format
from the competent authorities.

(i} Blo data (5 copies) in the proforma enclosed.

{i) An undertaking in the proforma attached with this ietter to the effect that in case of selection you are w:Ihng to be posted
" any where in india including the North - east and Jammu & Kashmir Regions.

(k) The candidates who have failed to submit document(s) at the time for Stage (Il) Exam held on 14-15th Feb, 2004 are
required to bring one set of photo copies of the mentioned documents along with originals.

- It any of the particulars stated by you in the application on verification is found incomplete or wrong, if you are found to have
willfully supressed any material information relevent to the consideration of your case without prejudice to any other action
that may be taken in consequence thereof, your candidature wili be summarily rejected and you will not be interviewed.
Candidates while coming to attend the interview must satisfy himself / herself that he/she possess the requisite qualifications

pescribed as per advl. Ot 13 Sep -19 Sep, 2003 in Employment News, as on the Iast date of submission of application i.e.
01.01.2004.

. Sangathan reserves thg right of postponing or deferring the date of"i_nterviews for which intimation will be sent to you for
which no claims wili be entertained against cancellation charges of ticket or othérwise. Also a candidate called for interview

on the date may have to overstay by not more than cone day forwhich he/she should make arrangements at his/her own
expenses.

- No Traveliing Allowances will be paid to you for atlending the interview.How ever , only unemplyoed SC/IST cand|dates will
be paid second class rail fare or bus fare by shortest route from residence to the place of interview and back to residence
provided the distance is exceeding 30 kms both onward and return journey. The first 30 km in both cases is to be borne by
candidates. However, reimbursement will be restricted to the remaining distance excluding 30 kms both ways

Yours faithiully,

, : (C.DHARUMAN)
ENCL :- AS ABOVE ‘ ASSISTANT"EOMMISSIONER (ADM & FIN)



KENURIY A VIDYALAYA SANGHATHAN %
18, INSTITU IONAL ARFA, -
SHAHEED JEET SINGH MARG,
HEW DELH! - 110016

,—)NO 1-14/2003-KVS (RIS} u.P.C 515 - ' DATED : 10-04-2004

-+

\,

. Miring HQQP"T CHQUHAN | e
Aﬁhen ﬁ}t JnC Iij‘ 410 “"Owﬁ.'ﬂ .

ao KALYNNMPUR.A MORCG NOMECL &,
Cryftown_BARMER, _vawa BORMER

sue RATAST 11NN P Coce ';T‘;‘," ulo o_‘__(_J_‘
SUB :- INTERVIEW FOR THE POST OF PGT'S / TGT'S INKVS
SirlMadam, C

On the basis of ywr r:F-rfc‘rrndn\.e in the 2nd Stage written examination held on 14-15 ek, 2004, you are requests dto
appear for an interview for the pest of PGT / TGT 2t thz place,date afid time indicated below .-

PLACE :- KENDRIYA VIDYALAYA
e e GEDFINU CAMPUS . : ¢
" NEW MEHRAULI ROAD
NEW DELi - 110087

DATE : 30.04-2004 YIME:  12.00 NOON

- g

o
ROLL NO :- 2403130035 ° Photo of Candicate Signatre of Candidate

1. You are also requested o bring tne following documients in originai at the time of interview for verificaton .-

FOR TGT

_(a) Copy of Bachelor's Mark Sheets(ALL 3 YEARS)with minimum of 50% marks in the corcerived sucjectis) and also in
aggregate.

( ) b) Write on a seperale shee! tne combination of subjects offered at graduation level ang marks socuced i each subjectm
. "each year showing tctal marks & percenlag.

FOR PGT ¢

(c) Cupy of Master Deyiue ar: ¢ Mark Sheet (ALL 2 YEARS) in the concerned subject with muniivir of 0% marks,
COMMON FORPGT 8 TGT

(d) Proof Of Date Of birth. (Secondary/Sr.Secondary certificate issuad ty Boa’d) i

{2) B.Ed or Lquivalent guatiaatien from a recognised univerity,

(f) In case claiming age relaxation

' Reguisite certificate for age reluxalion as the case may be in respect of SCIST/OBC § K RESIDENT /Govt serzant
! KVS regular emplcyec / Ex-Serviceman/ Physically Handicapped.

{g) Copy of No Objection Certificate from your present Employer,in case you are in jols

{hy Those who belong to SC/ST/OBC category will have to produce lalest caste cerlificatc clitaed m tne pescibed furmal
from the competent authorities.

(1} Bio data (5 copies) in the 'wfon ma enclose

) Anundertaking in thie proforing altached with this Iette ‘o the effect that in case of sgicctivn you 2re willing to be sosted
~any where in indig : acluding the North - ezt and Jammu & Kashmir Regions. . / .

(k) The candidates whao have faded to submit desument(s:-at the lime for Stage () Exam helo on 14-15th Feb, 2081 are
© required to bring one set of pnoto copies of the menlioned documents along with originals.

2. f any of the particula:s staed by you in the apgiication oncverification is found incompiete ¢ wroag, if you are found {0 have
willfully supressed any materiz| information reievent to the wonsideration of your case without prejudice te any otier action |
that may be taken in consequence thereo!, your candidature will be summarily rejectzd ard you will net be interviewed.
Candidales while coming ‘o attend the interview must satisfy himself / herself that he/she possess the requisite qualifications
pescripad as per advi Ot 13 Sep -16 Sep, 2003 in Emplgymem N¢\~s as 0'1 ‘he la\l cate o.‘“obmA s\)n m zpplication i.e.

01.01.2004. . : -
{H

2 Sangathan reserves ihe rneht ¢f postponing or deferringetiia date of mlerv.ews for wrich intimation will be sent to vou for
whicn no claims wili te entertained against canceliation chages of ticke! or ctherwise. Also a cardidate calied for inlerview
on ine date may have to cversiay sy not meiz than one.dsy for which heishe should maks arrangsmenis a1 lus/her own
expenses. . ) _-’: i

4. No Travelling Aliovrances will Le paid to yeu for aliending the interview.How ever . cnly unerplyced SCIST cand.dates will

be paid second class rail fare or bus fare by shortest route from residence to the place of intciview and tack to residence

providea the distance 15 excedding 30 kms “oih onward and return journay. The first 30 km .~ nath cases is to be borae by
candidates. However, reimousserment will be rastricted to the remaiming distance excluding 32 kims both ways.

Yours fathiully,

A e~

I

(€ DHARUMAN)
ASSISTAHT CLHMISSIONIK (ADM & 1IN
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KENDRIY/ VIDYALAYA SANGHATHA§’_,,SZ4£:Af—‘ S |
. - 18, INSTITUTIONAL AREA, dO
N : SHAHEED JEET SINGH MARG, ~ Y
v NEW DELHI - 110016
T.NO. 1-14/2003-KVS (RPS) U.P.C 2239 DATED : 25-03-2004
e RATLNDRA  KYMAR N ALy
Acdess 5]~ ARDA s Jo- RANIEAKDA .
s VIAZ _LOISINGNA, '
Shyffown | . Dotner SONETPUR . .V e
e _CRiSS Fin Code 7].6 /icl2)0
: ——=
SUB :- INTERVIEW FOR THE POST OF PRIMARY TEACHER'S IN KVS

Cn the kasis of vour pérformance in the 2nd Stage written®examination held on 14-15 Feb,
2004, vou are reguested to appear for an interview for the post ‘of Primary Teacher at the
vlace,dat2 and time indicated below :-

FLACs :- KENURIYA VIDYALAYA, JNU CAMPUS

NEW MEHRAULI ROAD
NEW DELHI - 110067

DATE :16-04-2004 TIME : 09.0p AM

ROLL NO ;- 2602210142 ’ : Photo of Candidate Signature of Ca.ndida:c-
-- You are also reguested to bring the following documents in original at the time of
n or verification :-

£ Date* Of birth. (Seconcary/Sr.Secondary certificate issued by Board)

v

id) Senior Seceondary (Class XII) Mark Sheet with minimum of 50% marks.

(¢) J.5.7 afrer Senior Secondary (Class XII) or B.Ed or B.El.Ed or Equivalent.

{d) In case claiming age relaxat}én
Requisite certificate for age relaxation { which ever is applicable ) ( §C/ST/0BC
J & X RESIDENT /Govt Servant / Kv§ regular employee / Ex-Serviceman/ Physically
Eandicapped)’ - . .

(e) Copy of No Objection Certificate from your present Employer,in case you are in job.”

(£) Those who belong to SC/ST/QBC category will have to produce latest caste certificate
obtained in the pescribed format from the competent authorities.

(g) Bio data (5 copies) in the pfoforma enclosed.

(MY Zn underra¥ing to the effarr in rhe praforma artached with this lertey that in
case of selection you are willing to be posted any where in india including the
North - east and Jammu & Kashmir Regions. :

(i} The candidates who have failed to submit document(s) at the time for Stage (II)
xam held on 14-15th Feb, 2004 are required to bring one set of photo ‘copies of

@ mentioned documents alorg with originals.

z ci the particulars stated by you in the application on verification is found
e Or wrong, or if you are found to have willfully supressed*any material
tion relevent to the consideration of you; case without prejudice to
2er action that may be. taken in consequénce thereof, your candidature will
Ilv be rejected and you " will not be interviewed. Candidate while coming to :
4 interview must satisfy himself/herself that he/she possess the requisite
ificatiens pescribed as per adv. Dt 13 Sep -19 Sep, 2003 in Employment News, on
last date of submission of applicacion i.e. 01.01.2004.
: AInan reserves the right of postponing or defering the date of interviews for -
% intimation will be sent to you for which no claims will be entertained against.

rt ;) T
-

int
ellation charges of ticket or otherwise. Also a candidate called fcr interview
he cdate may have to overstay by not more than one day for which he/she shonld !
make arrangements at his/her own expenses.

*. No Travelling Allowances will be paid to vyou for attending the interview. How ever,
: ved SC/ST candidates will be paid second class rail fare or bus fare from the
* route Irom Railway Station / Bus Station nearest to their home/place of
‘¢e or from which they should actually perform the journey for attending the
ew, to the place of interviews and back to the same station provided the
0 km in both cases is borne by the candidate. However, reimbursement will be
ted te the fare in respect of the balance distance, which should be exceeding
or onward journey and also for return journey.

Yours faithfully
e

(C . DHARUMAN)
ASSISTANT COMMISSIONER (ADM & FIN)

~cer

~CL - AS AsBcovE



F.NO. 1-14/2003-KVR

KENDRIYA VIDYALAYA SANGHATHAN /?74 _
10, INSTITOTIONAL AREA, = ° _

SUAIZED JEBT SINGH MARG,
- NEW DELHI - 110016 .

(RDPS) . v.p.C 668;

DATED s 25-03-2004

gup .-

INTERVIEW POR THE POgT OF PRIMARY TKACHKR‘,_Q IN KV

Sir/Madam,

On the bacie of your performance in the 2nd Stage written examination held on 14-15§ Feb,
2004, you are requected to appear fox an interview for the post of Primary Teacher at the

verrreln 2 L8, AR08 AN time, indicated belo. CLliee e
PLACE :- KENDRIYA VIDYALAYA, JNU camMpUs’

F ol e g airm e i e a e o

NEW MEHRAULI ROAD
NEW DELHI - 110067

s oa LT 0 ¢ o e et 0 acar

b '-:7:,.;- o o

DATE ; 16-04-2004 TIME : (9.00 AM | SN N
. K T Ribsacumterivn ast {Emreddiad,
ROLL MO - 2402210385 . Photo of Candidate Signature of Candidate

You are also requested to bring the following documents in original at the time of

interviaw for verification :-

(a)
(»)
(c)

(d)

(e)
(£)

{g)

- n)

(1)

Proof Of Date Of birth. (Secondnry/Sr.Secondary certificate isoued by Board)
fenior gecondary (Clams XII) Mark Sheet with minimum of 50% markp.

J.B.T after Senior Secondary (Clase XT1) or B.Ed or B.El1.Ed or Equivalent.

In case claiming age relaxatian

Requisite certificate for age rzlaxation ( which ever 1o applicable ) { sc/sT/03C

J & ¥ REEIDENT /Govt Lervant / Kve regular employee / Ex Scxviceman/ Physically
Handicapped)

Copy of No Objection Certificats from your presont Employer,in c¢ase you are in job.
Those who beleng to 50/8T/0RC category will have to produce latest casto certificate
obtained in the pameribad format from the .competent authoritiea. '
Rin data (5 anpiea) in the proforma enclesed.

AN unaercaring to the ettest in the proforma attached with thio letter that in
case of selection you are willing to be posted any where in india including the
North - east and Jammu & Kashmir Pegione.

The candidates who have failad Lo submit document () at the time for gtage (11

Exam held »n 14-15th Feb, 2004 a.o reguired to bring one pet of photo copiecos of
the mentioned documente aleng sith originals.

2. If any-of the particulars stated by you in the application on verification ino founad
incomplete o wrong, or if you are found to have willfully cuprenned any. mateyrial
information relevent to the conoideration of your case without prejudice to
any other action that may be takoen in consequence thereof, your candidature will
summarily bhe rejected and you will not be interviewed. Candidate while coming to
attend the interview must satisfy himeelf/herself that he/she ponsces the recquisite
qualifications pescribed as Pex adv. Dt 13 Sep ~19 Sep, 2002 in FEmployment Naws, on
the last date of submission of application i.e. 01.01.20014.

3. Sangathan reeerves the right of jpostponing or defering the date of interviews foy-

which intimation will be sent to ycu for which no claimo wi)l be entertained against
cancellation charges of ticket or crherwise. Also a candidate called for interview

on the date may have te averstay by not more than one day feor which ha/she should
make arrangements at his/heyr own eypenses. - '

1. No Travelling hllewances will be paid to you for attending the intexview. How evay,
unemployed SC/$T candidatec wil) be puid second claoo vaill farve oy bus fare from t.ac
shortect route fxram Raflway Sracion Zus Btation nearest te their home/place of
reaidenee or from which they should actually perform the journey for attending the
interview, to the place of Antervicws and back to,the same station provided the
firot 30 km in both cases io borne "3y the candidate. However, reimburecment will be
restrictad to the fare in reopect of cthe balance distance, which should be exceeding
20 km for onvard jouviney and alge fox return journey. ’

Youre faithfully

(:,\/-e,f”

ENCL :- AS ABOVE (C' . DHARUMAN)

ASSTISTANT COMMISSYIONZR (ADM o P.UN)
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KENDRIYA VIDYALAYA SAﬁCkuTHANt”’ 221%*" '
18, INSTITUTIONAL AREA, : !
' SHAHEED JEET SINGH MARG, - @
NEW DELHI - 110016
U.p.C 2428 DATED : 25-03-2004

PAM \,gn\mn v~1§R-;m”ax. b ’
:ana AN Lo

3 :@rwlp ﬂ"-v«'v,.‘,r‘ .;.au

SRUTARMIA =2 !"\I\‘lpfla MR
'i‘»m"\Df'“'- ”"'”‘Hﬁ«] I"tlj A _
é'*sqﬁfh?éaéyTERVIE“ FOR”THE'POST OF PRIMARY TEACHER'S IN XVS
"Oll/Madam,

“On Lhe bagls gf your perfoxmance in the 2nd Stage written examination held on 14-15 Feb,

2004, you' ‘are rcquesLed to appecar for an interview for the post of Prlnary Teacher at the
vlace,date and tis xndlgate4 nelow :- i ' T .

IWQQAGE?“‘“KLNDR;\. \‘DYALALA,VJNU TRMpusTT T T
L NEW. MEHRAULY' ROAD - o '
NEW DELHI" 110067

1

B ' . b : . A l‘ ' \' =
,‘nmn =23-o4-2oo4 TIME : 09.00 AM EE N |
RDLL NO = 2702?102‘)4 ’ - lh>oto of Candidate :',gnatu:c;, of: Cand:’.datc.

"%. You are also. requeoted to bring the follow1ng documents in original. at
interview for verification. :- -

"L ~-{a) Proof Of Date .Of birth. (Sccondaly/ur Secondar CG'“lflcauC issued by Board)
(b) Senior Secondary.(Clacs XIT) Vamk. Sheet with minﬁmum of 501

the time of

markis,
(¢) J.B.T after Senior Secondary (Class XII) or B.d ox B.E1.Ed or Equivalient.

‘

" {d) ‘In case claiming age.reliaxation ' ’
Requisite-certificate for age relaxation ( which ever is apallcaoie )1 SC/ST/OBC
J & K RESIDENT /Govt Sexvant / KV regular vmp.owpn a h,~q9\\1nmwan/ fhysically
Paadmvapped) : .

Ae) Copy of No 0bje”t101 CertlflLaL° from youtv present Employer,in case you are in jokt.
+" (£) Those who belong to oC/ST/OBC category will have to produce latest caste certificate
: obtained in the pescribed format from the compztent authorities.
gy Hio data (5 ropicc)'{ﬂ the prefomma encloncd.
AR) . An. unﬂcrtax:na to the effect in the nroforma astached with thiz lerrms than
case of selection you are wiilina to ke postec any where in india including the
Morth - €ast and Jammy & Kashair Regions.

S

i {i) The candidates “ho have failed to submit documaent (3) at the time for

. Exam held on 14-1Sth Feb, 2004 ave required tc bring one set of
the mentioned documents along with originals.

Stace (II)-
whoto copies of

2. It any of the- parulcula*s stated Dy you in the aprlication on verification is found
incomplete or wrong, cor if you are found to have willfully supressed any material
information relevent to the consideration of your case without anJ udice to
any other action Lhauv,ma' be taken in consequenze thereof, your candicdature w;ll

. summarily be rejected and you will not be interviewed. Candidate while toming to

attend the interview must satisfy himself/herself :that he/she possess the requisite
qaali'icationa pescribed as per adv. Dt 13 Sep -3¢ Sep, 2003 in Smplovmert News, on
the. last ‘date, of submission ‘of application i.e. 01.01.2004.
3. Sangatbaw ‘reserves the rlqh“ of  postponing or defering the date of interviews for

i - which"intimation will be sent to you for which nc claims will be entertained against

cancellation charges of ticket or otherwise. Also a candidate cailed for interview

i on’ the: date may have to overstay by not more than one day £or which ho/she should

mav arrangements at’ his/her own. expenses. S

4, Yo TLavelling Allowancns will be paid to you for attending the intervicw. How ever,
xu“empIO/eo 'SC/ST candidates will be paid second class rail fare or bus fare from the
.- sho¥test rToute from :Railway Station / Bus Station fiearest tc their kn*P/place oL

%nu~awhrpim09ﬂﬂ n m“which*c”ﬁV“rﬁbﬁld YUt Ea e R B,r;orm'hhu'Jvu ‘reey Lod abeending cthe
;_-y. 1nuer¢ieWﬂﬁpo t placeA'of interviews and back $o the same station provided the
b ‘"bt‘Bo kmiin both cases is borne by the candidate. However, reimbursement will be
\ restrzctedHto.the fare in nrespect of the balance cdistance, which should e exceeding
R L
. .J:‘ »:,, .
- A
s 4
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' KENDRIYA VIDYALAYA SANGATHAN 4}
, SILCHAR REGION |

HOSPi'aI ROdd Silchar 788ﬂq01 District Cachar, Assam. . 1
" Phone No. : 03842 - 234154/ 234009 (Fax)

216/ por (s HKVS(SR)2004-05/ 526 5“ 7/@ / Dated ..

UBJECT : OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF
. PGT (HISTORY)

With reference to his/her application for the above posWw#E###Shri  GYANESHWAR

JHA - | | . . _Is
s.reby informed that he/she has been selected: for appointment on provisional basxs agamst the post
f__pGT (Hxsmmn ' ___inthe Kendnya Vidyalaya Sangathan in the - pay scale of
s. 5500 - 200 - 10500 o and posted atK;c‘fri” idyalaya

; ONGC AGARTALA, TRIPURA ' He/She will draw allowances and neﬁts in

ddition to his/her pay at rates as admlsqlble to the Kendrlya Vidyalaya Sangathan employeé‘s This -
ffer of appointment is subject to the candidate being declared fit for the post of - oA

>GT(HISTORY) ' by a Civil Surgeon. This provisional appointment of Lo
hl’i.m#pm# GYANESHWAR JHA ' in the post of *‘!
PGT( HISTORY) = -~ __is subject to the outcome of a report/conclusion/ Tj

:commendations/findings of the enqulry committee set up with the approval of Competent
.uthority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan
r selection of candidates for teachers by employing private agency and give, inter-alia report/
onclusion/recommendation/findings to ascertain as to whether any candidate has received any un-
ue advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection
nd:recruitment oﬁ teachers. for the year. 2004-05;& '

[P TS a5

This provmonal appomtment is for a penod of one year or conclusion of enquiry giving its
:port whichever is earlier. It is clarified that this provisional appointment is purely temporary and
1ll not confer any right for rcgularlzdtlon semorlty etc. except in accordance with the terms and
onditions herein. '

[n case before completion of the said enquiry, the period of one year expires this provisional =
ppointment may be renewed by the offeree and the discretion to continue purely vests with the
fferce.

Contd. Page. 2



- of acceptance of the appointment. If however, she is pregnant of twelve weeks standipﬁ or

2% ~
21

Incase, the enquiry Committee upholds his/her selection, the present provi onal
appointment will be deemed as appointment letter on regular basis w.e.f. the date of joi .ag of
the appointec.

In cuse tie enquiry commitiee gives a report/conclusion/ recommendations/ findings that
hisdies seicchion has not been <iried out in decordance with the selection procedure, then the
presvit olter il be withdrav:. However, he/she will be given relaxation of one vear’s age
and will be dueened celigible to participate in the next selection process thereafter.

In case the enquiry commitice upholds his/her selection, he/she will be on probation
w.e.l. the date of joining for a period of two years which may be extended. Upon successful
. “ . . e . oA ; - . . q
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya
Sangathan rules on the availability of permanent vacancies. :

2. Ifthe candidate is a woman, she should_cértify that she is not in the family way at the time

r‘\

more at the time of acceptance of appointment as a result of medical test, she will be deé

temporarily unfit and the offer of appointmesitwould be treated as withdrawn for the pfesent. .
However, her appointment would be kept:in abeyance until her confinement. is -over-or -

conclusion of enquiry whichever is earlier. She would get herself medilﬂcall); ‘»re'-.ef_xa;m‘in;'g;d six
weeks afier the date of delivery and her appointment would- be subject'to production of
Medical Fitness Certificate from a Civil Surgeon. She woﬁld_\ when her delivery is
expected and also should indicate the date of delively"soon.gﬁ;e‘ir;} hasmkepplace In case, the

candidate fails to comply with these instructions her candidature wouldnot.be considered and |-
no further correspondence will be entertained in 'this regard from her. On preduction;of. ;

medical fitness certificate, she will be appointed to the same post. - - e

3. NoTA will be admissible for first joiningthe Sangathanas  PGT(HISTORY) - 3%
4. During the provisional appointment and thereafter, until he/she is confirmed the services
of the appointee are terminable by one month’s notice on either side without any reason being
assigned, therefor. - The appointing authority; however, reserves the right; to terminate .the .
services of the appointee before expiry of the stipulated period of notice by making payment -

of sum equivalent to the pay and allowances for the period of notice or the unexpired portion
thereof.

5. Other terms and conditions of service governing the appointment are same as laid down
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for

Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with ,cﬁggt_
from 1.4.2002 joining the above scheme is compulsory. S R

6. “The appointment is provisional as stipulated in Para-1 and is subject to the Schadtild® |

Caste/Tribe certificate/OBC Certificate being verified through the proper channel and if the
 Contd. Page. 3
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, ,) verification reveals that the claim to belong t6 SC or ST or OBC as the case may be, is false,

&
c

ol . 5]

_ 3
- o

the services will be terminated forthwith without assigning any further reasons and without
prejudice to such further action as may be taken under the provisions of the Indian Penal Code
for production of false certificate™.

V7. In¢ase of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of
service or any contract arising out of or flowing from this offer of appointment the Court$ of
Delhi alone shall have jurisdiction.

8.  Ifhe/she accepts the offer on the terms and conditions stipulated he/she would send his/
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed

herewith which should be submitted to the concé?ped‘ Principal, after _ggtti_ng’ the same duly
comipleted in all respects. This acceptance should reach the 'undersigned in-any-case by

't 13403405 . . If the offer is not accepted:} y’thesalddatcoraﬁeraccep\tance if the

 23.,03.05 , this offer of appointment-Will'gutomatically stahd ancelled and no
- further correspondence will be entertained from him/her. - S

P ishment may extend to dismissal from the services. . &
.10. He/She will not request for transfer within 03 years of initial appoif ment, i
‘provisional appointment is decmed as regular appointments
transferred anywhere in India. o

11. ‘He/She will be eligible for the New Restructured Defiried €ontributiori pension system

- -12.03.2004 and F.2-17/2003-04/KVS(Budget) dated 24.12.2004. : .

A
i Lo
A“‘_}}_EQ Chk

GYANESHWAR JHA

Qr. No. III/10, Sainik School Tilaiya
P.0. - Tlalya Dam - 825413 -

Dist.- Koderma (Jharkhand)

appointee does not report for duty at the above named Kendriya Vidyalaya by * -

Suppression of any information will be considered a major oﬁ';:ng_e'fqr which the

. only as circulated by KVS(HQRS) Vide circular No. F. 2-17/2003-04/KVS(Budget) dated 08/ - |
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Copy forwarded to :-

.ﬂ)_

L. The Principal, Kendriya Vidyalaya .Incase’ .t |

It

Km. _ | | . - accepts the ifer of a
pointment he/she should be relieved immediately with the instructions to join his/her new post
under intimation to the Sangathan. Ifthe appointee is not working at present in his Vidyalaya,

this memorandum may be sent 0 the concerned Vidyalaya forthwith under intimation to the
Sangathan. ' o ' B

e

2. . The Principal, Kendriya Vidyalaya .~ g GR.AGARTALA ..t ity ;o Wi
The date of joining of the candidate may. b Matﬁgohsom%gmmanymer the

\ {i candidate-reports for duty. In case he/she does. not gombythestlpulateadg,tesﬁls

. should be informed telegraphically. This appointment is further subject .td;i.pr_(,)‘@uct_ioﬁ:o;t:‘;. ‘
- certificates etc as per Article 49 (1) of Education Code for Kednya V@yalayasThg
- candidate be allowed to join his/her duties only after ver'iﬁ_cat‘io_p of gngnéa!‘cgmﬁngatesd&n i

'~ - on submission of requisite forms/statements duly completed in all réspects, Those appoint
© " ‘under SC/ST or OBC quota may be allowed o join duties orily. o pr
* . certificate mentioned in para 6 of the order.” iy B¢ aiso’fadiicuta
- wcertificates in respect of the qualifications ofthé‘om eeggp

- i that the appointee-possess requisite quéliﬁcaﬁbn,fo%éﬂie,; 0§t'}i_,vw';§h?& 1ap to. The
L RS e IR R T et s O

-+ Principal/In-charge Principal will certify on the joining report itself:re; j’ﬂib; "-‘Mersatxsfactxon ._

Ty . : ) SNSRI+ 3 L e YR ST s X TA T e

- about the certificate produced. , . i S
D AT

. L e M
oy T A, Y
L SN ..‘.{5’3):-.--
R IE

N e.".}

" ¢:3. The DyCommissioner (Admn), KVS(HQ), New Delhi, for infortnatior

-

W | ASSISTANT COMMISSIONER

i

R .

CEE Ioorne ytiked (OINITI of L3
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KENDRIYA VIDYALAYA SANGATHAN
S | SILCHAR REGION
Hospﬁal Road, Silchar 788 001. District Cachar, Assam.
Phone No. : 03842 - 234154 / 234009 (Fax)

F2-16/( peT  YKVS(SR)/2004-05/ \ 93 ( ?’/ [9 hacd...03:02.2005

SUBJECT . OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF
PGT (C,’{EEZE;'IST}?Y)

MUt e farriegs 1 Tvic e ey it ot e seeet QA LS O B o ey

GO IRRerenCe 1S isng: L!pj?i;f,&'.‘.’\)ﬂ forthonbove POST DRSS NN ST Rl . Das
N > 7 : T
gl 1

‘ - -

ficreby informed that he/she has been selected fo: appointment on provisional basis against the pos.

of FGI (Chemistry) » in the Kendriya Vidyalaya Sangatian in the pay scale of
Rs._€500-200-10500/-. , and posted at Kendriya Vidyalaya
wailashohor, Tripurg . He/She will draw allowances and other benefis it

addiiion to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees. Tius
offer of appointment is subject to the candidate being declared (it for the post of

E (Chemistry) C v a Civil Surgeon. This provisiondl appoiritrient of
Shri/Smt.Kum. _Sampuran Das sar ol -_in'the post of
PG {Chemistry ) . - is subject to the outcome of a report/conclusion/

recommendations/findings of the enquiry committee set up with the approval of Competent
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan
for selection of candidates for teachers by employing private agency and give, inter-alia report/
conclusion/recommendation/findings.to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection
and recruitment of teachers for the year 2004-03. '

This provisional appointment is for a perind of one year or conclusion of enquiry giving its
report whichever is carlier. It is clarified that this provisional appointment is urely temiporary and
vill not confer any right for regularization. seniority cle. except in accordance with the terms and
conditions herein.

In case before completion of the said enquir. the period of one year expires this provisiona!
appomtment may be rencwed by the offerec znid the discretion 1o continue purelv vests with e
offerce. ' ‘ '

Cond, Pave. T

s it i



_on -

| s S o
In case, the enquiry '-Committééjﬁpholdé this/her ‘Selection; the pfescn’i‘p’f&%isidnz&v

appointinent will be deemed as appointment letter on regular basis w.e.f. the date of joining of -;q
the appointee. ‘ NN

In case the enquiry committee gives a report/conclusion/ recommendations/ findings that \
his/her selection has not been carried out in accordance with the selection procedure, then the
present offer will be withdrawn. However, he/she will be given relaxation of one year’s age
and will be deemed eligible to participate in the next selection process thcreafter.

- In case the enquiry committee upholds his/her selection, he/she will be on probation ‘.
w.e.f. the date of joining for a period of two years which may be extended. Upon successful |
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya i
Sangathan rules on the availability of permanent vacancies. . :

2. Hilzcandidateisa woman, shie should certify that she is not in tj:c family way at the time
ofacee ace of the appeintment. 1f however, she is pregnant of twelve weeks slanding or
More at the time of acceptance of appointment as a result of medical test, she will be declared
temporariiy unfit and the offer of appointment would be treated as withdrawn for the present.
However. her appointment would be kept in abeyance until her confinement is over or
conclusion of enquiry whichever is earlier. She would get herself medically re-examined six
weeks aficr the date of d?:livery and her appointment would be subject to production of
Medical Fitness Cettificate from a Civil Surgeon. She would indicate when-her delivery is
expected and also should indicate the date of delivery soon after it has taken place. In case, the
candidate fails to comply with these instructions her candidature would not be considered and
no further correspondence will be entertained in this regard from her, .On. production of
medical fitness certificate, she will be appointed to the same post. i - ' ’ !

3. No'TA will be admissible for first Joining the Sangathan as }’G-'Z’-:: (Chenistry) S ;

4. During the pr‘o)v,isioﬂal éppoimment and thereafter, unti'l he/she is confirmed the sefyices

of the appointee are terminable by one month’s notice on either side without any reason being
assigned, therefor. - The appointing authority, however, reserves the right to terminate the
services of the appointee before expiry of the stipulated period of notice by making payment
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion

thereof,

3. Other terms and conditiens of service govéming the appointment are same as laid down
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for
Kendriya Vidvalaya Sangathan Employees, Welfare Scheme has-been introduced with effect
from 1.4.2002 Joining the above scheme is compulsory.

6. “The appointment is provisional as stipulated in Para-1 and is subject to the Schedule
Caste Tribe certificate/OBC Certificate being verified through the proper channel and if the

Contd. Page. 3



verification r a]s that the claim to belong to SC or ST or OBC as the case may be, is false
the services will be terminated forthwith without assigning any further reasons and without
prejudice to such further action as may be taken under the provisions of the Indian Penal Code
for production of false certificate™.

7. Incase of any d'ispute or claim against the Kendriya Vidyalaya Sangathan, in respect of
service or any contract arising out of or flowing from this offer of appointment the Courts of

Delhi alone shall have jurisdiction.

8.  Ifhe/she accepts the offer on the terms and conditions stipulated he/she would send his/
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya

Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed
herewith which should be submitted to the concerned Principa!, after getting the same duly
completed in all respects. This acceptance should reach the undersigned in any case by

7.2,02.2005 . Mthe offer 1s not accepted by the said date or after acceptance if the
appotntes does not report fur duty at the above named Kendriva Vidyalaya by
D4, N2, 2055 . this offer of appointment will automatically stand cancelled and no

further correspondence will be entertained from him/her.

9. Suppression of any information will be considered a major offence for whxch the
punishiment may extend to dismissal from the services.

10 He/She will not request for transfer within 03 years of initial appointment, if this offer of
provisional appointment is deemed as regular appointment. He/She is hable to be
transferred anvwhcie in India. :

I1.  He/She will be eligible for the New Restructured Defined conmbu on:pénsion system

only as cxrculated by KVS(HQRS) Vide circular No. F. 2-17/2003- 04/KVS(Budget) dated 08/

12.03. 2004 and F.2- 17/2003 -04/KVS(Budget) dated 24.12.2004.

(DR. E. PRABHAKAR)
ASSISTANT COMMISSIONER.

Encl: As above

\/ Sa.Sompuran Dos Sor jal,

Slo. . D.aniipurt,

A ad Jiromnani Kironn Store, A

Fecr 2y Line, Bheriiye iagar,

T lanur, Disiri: Ao our

Contd. Page. 4



“Copy forwarded to -+, -

I The Principal, Kendriya Vidyalaya ' : ~___¥Incase Sh./Smt.

Km. v A - _ accepts the offer of a v.

pointment he/shc should be relieved 1mmed1ately with the instructions to _]om'hls/her new post
under intimation to the Sdngalhan If the appointee is not working at  present: in his Vidyalaya,
this memorandum may be sent to the concemcd Vldyalaya forthwith under mtlmatxon to the
Sangathan : :

2. The Prmcnpal Kendrlya Vld)alaya azlaShahnr, Tripura )
Tiw date of joining of the candidate may be intimated to this office 11mncd1ately after thc

ERRCN

candidate reporis for duly. In case he/shie does not join by i stipulated date, this office

shvnid be fuformed teicgraphicaily. 1his appointment is iurtier subject to production of

ceriificates cie as per Article 49 (1) of Education Code for Kendriya. Vidyalayas. The
candiczte e allowed to join his/her duties only after verification of original‘certificates, and
on submission of requisite forms/statements duly completed in all respects. . Those appointed
under SC/ST or OBC quota may be allowed to join duties only on productlon of original
certificate mentioned in para 6 of the order. They are also requested to check the original
certificates in respect of the qualifications of the appointee employee and satlsfy themselves
that the appointee possess requisite qualification for the post he/she IS appomted to. The
Principal/in-charge Principal will certify on the joining report 1tself regai' " i ‘hls/her satlsfactlon
abour the ce mf.cale produced. L

3. The .Dy. Commissioner (Admn) KVS(HQ) New Delhl fo nforh;'

. ASSISTANL.COMMISSIONER .
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SILCHAR REGION -

o st

i g/ ©  08-02-2005,
F o1/ POT _)/KVS(SR)/2004-05/ 1935 g /é o

S JBJECT OFFLR OF PROVISIONAL APPOINTMENT ON CONTRACT 7O THE POST OF
' P ,G. To ( 'ECONOMICS ). ,

Deeptl Shlrlil o

' th reference fo his/her apphcutxon for the above post Smt /Km /Sh!‘l

B R i

‘."is

hereby mformed that he/she has been selected for appomtment on prov1sxonal basis agamst the post

of F GT. (Eeensmics) - in the Kendrlya deyalaya Sangathan in the pay. scale of .
Rs. ,500- 200 - 10.500/" S T an _posted at Kendnya'Vidyalaya;ﬁ ST
Ne.2 .Agﬂrwh 0 Tripum ' He/She wxll draw allowances and other,; =

"“:'_to hls/her pay at rates as admissible to the Kendrlya Vidyalaya Sangathan employees Thxs -
offer. 6f appointment is- subJect to the candldate being ‘'declared- fit: for, ithe: post of
PGT(Ecemeaics) ‘ bya le Surgeon This: provxsn nal ppomtment of
Deepti Sharm ’ _ L LLSE bR ; .

Shri. /Srnt /Kum ' ‘ in
PGT. (Ecoxwmics) o _ is subject to the outcomeofareport/concluswn/

lccommendatxons/ﬁndmgs of the enquiry committee- set’up: ‘with“the" -approval of Competent
Authority to conduct detailed enquiry into the procedure adopted by Kendrlya Vidyalaya Sangathan

for selection of candldates for tcachers by employing private agency and give, inter-alia report/ .
conclusmn/recommendallon/l indings (o ascertain as to whether any candidate has received any-un-

due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection
and recruitment of teachers for the year 2004-05. -

This provisional appointment is_for a period of one year or conclusion of enquiry giving its
eport whichever is carlier. It is clarified that this provisional appointment is purely temporary and
vill not confer any right for regularization, seniority etc. except in accordance with the terms and
:onditions hexem

In case before completion of the said enquiry. the period of one year expires this provisional
ppointment may be rencwed by the offerce and the discretion to continue purely vests with the

fieree.
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- ommittce upholds his/her selection, the present pxovrsrox 1l /\ \

) In case, the © nqurry C
—appointment will be deemed as appomtment letter on regular basrs w.e.f. the datc of joining of \;O
4

- the appointee.

AU P B dwiry committ ﬁwe% fnegort/ onclusion/. recommendations/ findings that
s/her selectlenhas not been ¢ COrdance Wilii isu mminnitivwedinudureithenithe

present offer will be withdrawn. However, he/she will be:given relaxation of one year s age’

and W1ll be ‘deemed eligible to partrcrpate m the next selectton process thereafter. c L

In case the enqutry commrttee upholds hrs/her selectron he/she will be on probation
the date of “joining. for:a period: of two years ¥ whrch may. be extended Upon successful
ﬁﬂm‘i’ W?ﬂﬁ/ *fq\g ‘be confirmed mgh's/her tum as per Kendnya Vidyalaya -

a woman “she should certify that she is not'in the family:way’
If however, she is pregnant of twelve weeks standmg or
result of medrcal test, she will be declared

Id be treated as wrthdrawn ‘for’ the,lpresent

o '»'w':" f:

2. If the eandldate is
of acceptance of the appointment.
more at the time of acceptance of appointment as 2
temporarrly unﬁt'and the.offer. of appomtment wou

xpecte d sh.' d mdrcate the date of-dehvery s‘ "“naﬁ e C
‘candidate: ~fatl to. comply wrth these mstructrons her candldature would not. _b

, rther correspondencc wrll be- entertamed m thle’
: mcdml htness certtﬁcatc, he wil “the 4ame DO

*No T/\ will be admrssxblc for ﬁrst Jommg

Ty
N t(,r Ve, {

. .’~>2!:,.'5 G foo gl
.|'-~,-,.,‘*,, p__,.. A -
(BT S BT F 3 Tyt ki

4% During thepr ov1sronal appomtmc,ntx and thereaﬂer, untr he/she is con qed the servrces

" of the! appomtee arc terminable by one, month S nottce on € the srde wrthoutany reason bemg
ssxencd ‘therefor::The appomtmg rese ght 'to’ termmate the

authorlty however T serves the ri
services.o: ppomtce before: expiry ¢ of the. stlpulated perrod of notrce by maklng payment
‘of sum: cquxvalent to the pay . and a :

llowances "for the per' d of notrce or th_e unexprred portt
thereof. RN

o+ p1mran:
e SRR AT
'\t;, :

5

5; Othcr terms and conditions of service governing the appointment are same as laid down

in the Education Code for Kendriya Vidyalayas as amended from time to time.-:iSince for.
Kcndrrya Vrdvala) a’Sangathan Employees, Welfare Scheme has been mtroduced wrth effect

‘ from 1.4.2002 joining the above scheme is compulsory.

| and is subject to the. Schedule

6. “The appointment is provisional as stipulated in Para-
h the proper channel and if the

Caste/Tribe certificate/OBC Certificate being verified throug
Contd. Page. 3
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- 12.03. 2004 and F. 2- 17/2003 04/KVS(Budget) dated 24 12 2004

Delhi alone shall have Junsdlctlon

T w022 005 Ifthe oﬁe

pumshment may extend to dlsmtssal from the se ces.

. transferred anvwhere m lndla

(gg,

DY (3]
amlnua!mu FROHNIH el P4 BTN to Helang ti A ur RT or ORE as the eare may be; i ﬁlee b
orthwith without assigning any further reasons and wit

the cervices will be terminated f
prejudice to such further action as may be taken under the prov151ons of the Indian Penal Code

f‘nr nrnduanon of false eertificate™.
In case of any dispute or claim against the Kendrlya Vidyalaya Sangathan, in respect of
ent the Courts of

service or any contract arising out of or. flowing from this offer of appomtm

8. If he/she accepts the offer on the terms and condmons stipulated he/she would send his/ _

Vldyalaya mentloned overleaf. Necessary prof;
herewith whlch should be submxtted to’the concerned: Prmclpal after gettmg the same duly

completed in all reSpects "This acceptance should: reach the undersxgned in any. case by

r is not accepted by ‘the sald date or after acceptance if the -

appomtee_does not report for duty “at the-above ‘named Kendriya thyalaya by
\ 'tlns ‘offer of appomtment w1ll': automatxcally stand cancelled and no

34

Suppressxon of. any; formatlon 'w1_j !

11.: He/She W1ll be elxglble for the New Restructured Dcfmed contrtbutlo pensxon system-
'only as cnrculated by. 'KVS(HQRS) Vide circular No F 2- 17/2003 04/KVS( Budget) dated 08/

(DR.E. PRABHAKAR)
ASSISTANT COMMISSIONER.

tngl: As above
Mimm_—,
. c___ﬁswmn_ﬂaaem____
Eahnah_ﬂngam_é;(l_f‘;eeﬁ_ﬂa&m

- Juipur,Distt.~Jauipur, Bsjasthas,
Pin = 302015,

Contd. Page. 4
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NG C KENDRIYA VIDYALAYA SANGATHAN
e ﬂ sﬂLCﬁARtumnow ] (
| Hospital Road, Silchar 788 001. District Cachar, Assam. : '

. Phone No. : 03842 - 234154 (234009 (Fax)

ot o N P4 S .
Py 2 O AT S N N

i3
| ]
1
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o
B

F2-16/( TGT VKVS(SR)2004-05/ l Q 4 ? 80 Dated :.... SmoemE ...

SUBJECT : OFFER OF PROVISIONAL APPO]NTMENT ON CONTRACT TO THE POST OF
T.G T.(Sanskrit). : o

handra Maulil
With reference (o his/her apphcatlon forthe above post Smt./Km./Shri Chand. -

. oAl ot

Trlpathi S e TR ff‘is

dy ,a“ AR TR \l .- )H. Wy DU

"M }P\H-

~1n ale of -
ol mem@ Hadyaes ‘mmszuj R
osted at Kendrlya 1dyalaya N

of TGT (Sanskrit) ,f g ;mstheiKehdnya VldyalayaS
- 'i-\.v;,c.é, ux,"f‘-..“.' -vs“«} [N

175. = 9@@@/—7ﬁia~- ~andp

55@ofﬂ;
NO .1 Agartala (Tripura)

: ZETE]
offer -of apf;omtment is. sub_;e_ct }t535
TGT (Sahskrit) RONTE 1A Y

: SR (;\t,r
'Shn/Smt/Kum » aanera at
76T (Senskrit) pne srid ?}fi‘/’éé"r?c'iés,lo

recommendatlons/ﬁndmgs of the enqu1ry commlttee set u w‘nth thé"«.approva »,of 'Competent ;
<L ‘

Authority to conduct detailed énquiry i mto  the proceddr‘étad%tédfh K*e‘ndrlya Vldyalaya ‘Sangath ant

-« siisfor delectionof ‘Candidates for- teachers‘b)“f étﬁploymg }pﬁ'vatpé‘ aéen “’aﬁh‘gl\‘/é’ <1nteraalla~“repo?ﬂ.5
conc\usxon/recommendatlon/ hndmgs 10 e{scertam as to whether any candldate has recewed any un-
due advantage by virtue of procedure adopted by Kendrnyandyalaya Sangathan for the selectlon
and recruitment of teachers for the year 2004 0s5. .. o e .

This prowsnonal appomtment is for a penod of one year or conclusuon of enquiry gwmg its
report whichever is carlier.. It is clarified that this provisional appointment is purely temporary and
will not confer any right for rcgularliallon seniority etc. except in accordance wnth the terms and
conditions herein. :

In case before completnon of the said enquiry, the period of one year expires this provisional
appointment may be renewed by the offeree and the discretion to contmue purely vests with the
offeree.

Contd. Page. 2
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- In. case. the enquiry Committee upholds his/her selection, the present provisional -
appainiment Wil he deered @ apnointment fetter on repular basis wee.t. the date of joining of
the appointee.

I case the crguiry commiies gives a report/conciusio:n: recommendations/ findings that
his/her sciection has niei been carricd out in accordance with the selection procedure, then the
present offer will be withdrawn. However, hesshe will be piven relaxation of one ycar's age
and will be deemed cligible o participate in the next selection process therealter.

In case the enquiry committee upholds histher selection, he/she will be on probation

w.e.f. the date of joining for a period of two years which may be extended. Upon successful

| i SEgEmaletion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya
..Sangathan rules on the availability of permanent vacancies. ..

| B ey G L AR Lidnten oA S R B AR L e

‘ | 5 [[the candidate is a woman, she should certify that she is not in the family way at the time
of acceptance of the appointment. If however, she is pregnant of twelve weeks standing or
! ' ~ more at the time of acceptance of appointment as a result of medical test, she will be declared

temporarily unfit and the offer of appointment would be treated as withdrawn for the present.....

‘ However, her appointment would be kept in“abeyance until her confinement is over or
_conclusion of enquiry whichever is earlier. She would get herself medically re-examined six

“wecks after the date of delivery and her appointrnent would be subjéct to ‘production of
" Medical Fitness Certificate from a Civil Surgeon. ‘She would‘indicate’when her:delivery is
expected and also should indicate the dateof delivery soon afif if} {aken-place. in casc, the

IR e

= candidate fails to comply with these instructions her candidaturcAy wiid ot be considered and
. . . . . R “3,"". PRRIrEA PN e A - X
. no further correspondence will be entertained in this repard. On ‘production of
" “medica W i A 1 n e 3 e e e Teagdy Ui e I HRET
“medical fitness certificate, she will bé appointed 10 the saine’poSty#] e

S
a

omHer:
it . ST M

h

1

"3 NoTA will be admissible for first foining the Sanigathai‘as

76T (Sanskrit).

4. During the provisional appointment and thereafter, until he/she is confirmed the services
of the appointee are terminable by one month’s notice on either side without any reason being
assigned. thercfor. The appointing authority, however, reserves the right to terminate the
services of the appointee before expiry of the stipulated pertod of notice by making paymant
of sum equivalent to the pay and allowances for the period ol notice or the unexpired portion
thereof.

i 5. Other terms and conditions of service governing the appointment are same as laid down

in the Education Code for Kendriya Vidvalayas as amended from time to time. Since for

. Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect
from 1.4.2002 joining the above scheme is compulsory. '

6. “The appointment is provisional us stipulated in Para-1 and is subject to the Schedule
Caste/Tribe certificate/OBC Certificate being verified through the proper channel and if the

Contd. Page. 3



b

» "
- ).‘ verification reveals that the claim to belong to SC or ST or OBC as the case may be, is false.
the services will be terminated forthwith without assigning any further reasons and without
prejudice to such further action as may be taken under the provisions of the Indian Penal Code

for production of false certificate”.

»

7. Incase of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of
service or any contract arising out of or flowing from this offer of appointment the Courts of -
Dethi alone shall have jurisdiction.

8.  Ifhe/she accepts the offer on the terms and conditions stipulated he/she would seond his/
her acceptance immediately to this office on receipt of this memorandum and join the Kendriva
Vidyalaya mentioned overleal. Necesse ry proforma for the purpose in forms are enclosed

4x. s oppnerewith which should be submitted to thie concerned Principal, after gettmg the same duly

completcd in all respectq This acceptance should'reach the under51gned in any Case by

15-02-2005 = - If the offer is not accepted by the said date or after acceptance if the
appomtee does not report for duty at the above named Kendnya Vidyalaya by -
25=-02-2005 , this offer of appointment will automatically stand cancelled and no

further correspondence will be entertained from hlm/her

9.  Suppression of any information will be con51dered a major offence for which the
punishment may extend to dismissal from the services.

.10. He/She will not request for transfer wnthm 03 years of initial appointment, if this offer of
provxsmnal appointment is deemed as regular appomtment ﬂgl§he js liable to_be

transferred anmhere in India. T ' Lot AT ’{;rm (SR

e sor i 38,1 Lo He/She will be ehgxble for the New Restructyred Defmed conmbuﬁon pension system
only as circulated by KVS(HQRS) Vide circular No.F.2- 17/2003«04/KVS(Budget) dated 08/
12.03.2004 and F.2-17/2003-04/KVS(Budget) dated 24.12.2004.

(DR. E. PRABHAKAR)
ASSISTANT COMMISSIONER.

cl As above
Shri Chnndra Mauli Tripathi.

R bR 4«&

Room No. 104 Sir G.N Jha Hostel,
5 B ﬂ‘ J{ s R

*wmmmmww o T S

D:i.stt. Allahabad (U.P ),

gt g e Pin - 211002° .

Contd. Page. 4




. l‘l } \9
Copy forwarded to :- ' ' ' ' '
1. The Principal, Kendriya Vidyalaya = . In case Sh./Smt.
Km. - accepts the offer of a

pointiment he/she should be relieved immediately with the instructions to join his/her new post
under intimation 1o the Sangathan. 1{ the appointee is ndt working at present in his Vidyalaya,
this memorandum may be sent to the concerned Vidyalaya [orlhwnth under intimation to the
Sangathan.

2.. The Principal, Kendriya Vidyalaya _Ne.1, Agartala (Tripura) :
. ,Thc datc of joining of the candidate.may be, Jintimated to this_ office; 1mmedxately after. the
" candidate reports for duty. Tn case he/she does not join by the stlpulated date, this office
.E,h‘Z“lq be mformcd telegraphically This appointment is further subject to productxoﬂqi Of e
"certlﬁcates etc as per Ar’ucle. 49 (l) of Eclucatlon Code’ for Kendrx&a()\/ldyalayas.a'l‘he s
andldate be. allowed to join, hls/her duties-o er. venﬁcatxon of C ongl : 'eruﬁcate ~,and g

bimsswn of requxsue forms/statements du ﬁgccom leted in all réspects::Those ap ointe

s A TG T e ChlS o proaLion s oféﬁeww

| R h X
{:':lqe'

certlﬁcate mentnoned in para 6 of the order. They are also requested to, check the' orxgmal
certificates in respect of the qualifications of the appointee employee: and satisfy themselves
that the appomtee pOssess requnsnte quahﬁcatlon for the post he/she 1sEappomted to. The |

i {.about the cemﬁcate produced
:&;;%ﬁ;wf :

cat-
(AN

‘3



| | _(—C{ 3~
e KENDRIYVA VIDYALAYA SANCATHAN
\ - 2 " SILCHAR REGION

Hospiétat Road, Stichar *88 061, District Cachar, Assam.
‘ Phone No. : 03842 - 234154 / 234009 (Fax)

oY

F2-16/( 167 VKVS(SRY2004-05/ 14 g ﬁf] Dated -... O¥=0222005,

SUBJECT :  OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THI POST OF
| T.G.T. (MATHS).,

Withreference to his/her application for the above post Smt./Km./Shei ~ Naresh Kumar

1S

hcreby.infoxmed that he/she has been selected for appointment on provisional basis against the post
TGT (Maths) K

of 2 in the Kendriya Vidyalaya Sangathan in the pay scale of
Rs 2500 = 175 ~ 9000/ . | and posted at Kendriya Vidyalaya
_ONGC, Agertala (Tripura) . He/She will draw allowances and other benefits in

additﬁh to his/her pay at rates as-admissible to the Kendriya Vidyalaya Sangathan-¢

ﬁip]dyéesl This
offeriof appointment is subject to the candidate being ‘declared fit. for th

post of

TGT (Maths) | - by a Civil Surgeon. This provisional appointment of
Shri./Smt./Kum, ___Naresh Kumar R - inthepostof
IGT (Mathg)is. ; woo is subject to the outcome of a report/conclusion/

W

recommendations/findings of the enquiry committee set up_with the approval of Competent

Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan
for-selection of candidates for teachers by employing private agency and give, inter-alia ‘report/
conclusion/recommendation/findings to ascertain as to whether any candidate has received any un-
due advantage by virtue of proée‘durc'adoptcd by KendriyaVidyalaya Sangathan for the selection
and recruitment of teachers for the year 2004-05. |

This provisional appointment is for a period of one vear or conclusion of enquiry giving its
report whichever is earlier. It is clarified that this provisional appointment s purely temporary and
will not confer any right for regularization, seniority etc. except in accordance with the terms and
conditions herein.

In case before completion of the said enquiry, the period of one year expires this provisional
appointment may be renewed by the offeree and the discretion to continue purely vests with the
offerce. ' : '

Contd. Page. 2
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tn casc. the enguiry Commitee upholds his/her scicetion, the present provis, «
ippointment will be deemed as appointment letter on regular basis w.e. f. the date ofJommo&xo
)he dppomtec

TH RHIE thi Bnuiry sommittee aiven f rapmt/mnchmmn/ reeommentintions/ findings ﬂlat a
his/her selectlgon has not been carried out in accordance with the se ect on procedure, then the

present offer will be withdrawn. However, he/she will be given relaxation of one year’s age
and will be deemed eligible to participate in the next selection process thereafter.

»

In case the enquiry committee upholds his/her selection, he/she will be on probation
w.e.f. the date of joining for a penod of two years which may be extended. Upon successful

&QWJBIERM&B rabefienhelehe ik be.sanfigned,in hishher turn as per Kendriya Vidyalaya

““Tfthe ¢andidate is a woman, she should certify that she is not in the family way at the time
of acceptance of the appointment. If however, she is pregnant of twelve weeks standing or
more at the time of acceptance of appointment as a result of medical test, she will be declared
temporarily unfit and the offer of appointment would be treated as withdrawn for the present.
However, her appomtment would be kept in abeyance until her confinementis over or

conclusion of enquiry whichever is earlier. She would get herself medically \re-exammed six
weeks after the date of delivery and her appointment would be subject to production of

¢~ Medical Fitness Certificate from a Civil Surgeon. She would- indicate when' hérdehvery is -
expected and also should indicate the date of delivery soon after it has taken place In case, the

«,  candidate fails to comply with these instructions her candidature would not be considered and. |
_ no further correspondence will be entertained in this regard fromher:&:On production ‘of ..

3. No TA wxll be adm1351b1e for firstj Joxmng the Sangathan as

- .,,s:’.\,;_ . 'Ai,;l.i',‘- i kK ; 5
4. Durmg the prov;sxonal appomtment and thereaﬁer untll he/s e is conﬁrmed the sg:.rvxces ”
of the appointee are terminable by one month’s notice on either side without any reason being
assigned, therefor. The appointing authority, however, reserves the nght to terminate the
services of the appointee before expiry of the stipulated period of notice by making payment
of sum equivalent to the pay and allowances for the penod of notice or the-unexpired pomon
thereof. :

5. Other terms and conditions of service governing the appointment are same as laid down
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect
from 1.4.2002 joining the above scheme is compulsory.

6. “The appointment is provisional as stipulated in Para-1 and is subject to the Schedule
Caste/Tribe certificate/OBC Certificate being verified through the proper channel and if the

Contd. Page. 3
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. “/erification reveals that the claim to belong to SC or ST or OBC as the case may be, is false,

e sersiwen will W tsrininnted forthwith withaut assigning ANy fiirther reagons and without
prc;udrcc to such further action as may be taken under the provisions of the Indian Penal Code

~ for production of false certificafe”.

7. In case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of

gervice or any traet ariging out of er flowing from this offer of appointment the Courts of
Delhi alone ‘Yraﬂr}lave jurfsgfzct?on. _ . PP

8. Ifhe/she accepts the offer on the terms and conditions stipulated he/she would send his/
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed
herewith which should bé submitted to the concerned Principal, after getting the same duly
completed in all respects. This acceptance should reach the undersigned in any case by

15-02-2005 . If the offer is not accepted by the said date or after acceptance if the
appointee does not report for duty at the above named Kendriya Vidyalaya by
25«02=-2005 , this offer of appointment will automatically. stand cancelled and no

further correspondence will be entertained from him/her.

9. Suppressron of any information will be. consrdercd a major offence for whlch the
punxshment may. extend to dismissal from the services.

..‘.,,‘.

10. He/She will not request for transfer wrthln 03 years of initial appomtment if thrs offer of
provrsronal appomtment is deemed as regular appomtment He/Shé:is liable to be
transferred anywhere in India. :

1}1 He/She will be eligible for the New Restructured Deﬁned co tr1ib ...df?..P sron .system
only as circulated by KVS(HQRS) Vide circular No. F. 2-17/2003- 04/KVS(Budget) dated 08/
12.03.2004 and F.2-17/2003-04/KVS(Budget) dated 24.12.2004.

(DR. E. PRABHAKAR)
ASSISTANT COMMISSIONER.
Encl: As above

" Shri Naresh Kusmar,

Vill & PO - Rakheh, Teh = Sarkaghat,

Distt. = Mandi,

Himachal Pradesh,_

Pin = 175042.

Contd. Page. 4
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Copy jonvarded Lo - .y

J

~

. ThePrincipal, Kendriya Vidyalaya _ - . In case Sh./Smt.”

Km. | | - accepts the offer of a

PRGNSR HBYETE nF I A TR eEl AIHA LRI GolEH FHIE Ll eFe me) VTR Vil SETRMIERY J N0 ks
un cr‘mtlmatlon to Jmc angathan. l‘me appointee 1s not wori(mg at present in his Vlcrya laya,

this memorandum may be scnt to the concerned Vidyalaya forthwith under intimation to the
Sangathan.

2. _The Principal, Kendriya Vldyalaya . ONGC pgartala, Tripura e
The date of joining of the candidate may be intimated to this office 1mmed1ately aﬁer the
candidate reports for duty. In case he/she does not join by the stipulated.date, th]s office

should be informed telegraphically. This appointment is further subject to productlon of
cortifidntea St did por drtinle AQ (1Y WF BHudasiBn @ude M LD LIZE T \auymmsg«m T
candidate be allowed to join his/her duties only after verification of original certificates, and

on submission of requisite forms/statements duly completed in all respects. Those appointed
under SC/ST or OBC quota may be allowed to join duties only on production of original
certificate mentioned in para 6 of the’order. They are also requested to check the original
certificates in respect of the qualifications:of the : appointee employee and satisfy themselves
that the appointee possess requisite qualification for the post he/she is appointed to. The
Principal/In-charge Principal will certify on the joining report itself regardmg his/her satisfaction
about the certificate produced. :

3. The DyCommissioner (Admn), KVS(HQ), New Delki, £

" ASSISTANT COMMISSIONER



S

), :", KENDRIYA VIDYALAYA SANGATHAN

(‘{

L - SILCHAR REGION

| Hospital Road, Silchar 788 001. District Cachar, Assam.
i Phone No. : 03842 - 234154 / 234009 (Fax)

F2-16/( qgp )VKVS(SRY2004-05/ 1 a) U f {/5’ 3 Dated ... 00 ,

SUBJECT . OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT 70 THE POST OF
Ta GO T. (S'St)' A

Narpat Cheuhan

Withreference to his/her application for the above post Smt./Km /Shri

15

hercby informed that he/she has been s;lccled for appointment on provmonal basis against the post

’ of _TGT (s.8t) in the l\endnya Vidyalaya Sangathan in the pay scale of
Rs. 5500 = 175 = 9000/ - and posled al Kendriya Vidyalaya
Ne.1, Agartala '(Tripum) . He/She will draw allowances and other benetits in

addition to his/her pay-at rates as admissible to the Kendriya Vldy" lay: sarigathan. cmpluw,es lhng

offer of appointment is :ubjcct to the candidate *bemg

TGT (8.5t) ' hv a (‘MI Survrn U
Shri./Smt./Kum. _']Narp'a_'t.Chouhan o

nnmtmr-m of
_inthe postof

TGT (S.5t) . s subjccltothe outcomc ofdnepon/conclusmw

lCCOIIlIl'lLDddllOIWlmdln“\ of the enquiry committee set up with' the approval of Competent
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan
for sclection of candidates for teachers by employing private agency and give, inter-alia report/
conclusion/recommendation/{indings to ascerlain as to whether any candidatc has received any un-

due advantage by virtuc of procedure adopted by KendriyaVidyalaya Sangathan’lox the selection
and recruitment of teachers for the vear 2004-05.

This provisional appointment is for a peried of one vear or conclusion of enquiry giving its
report whichever is earlicr. It is clarified that this provisional appointment is purely temporary and
will not confer anv nght for regularization, seniority etc. except in accordance with the terms and
conditions hercin. ) ‘

In case before completion of the said enquiry, the period of onc year expires this provisional
appointment may be renewed by the offeree and the discretion to continue purely vests \mh the
offeree.
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In case, the enquiry Committee upholds his/her selection, the present provisioh’ ‘1'
appointment will be deemed as appointment letter on regular basis w.e.f. the date of joining of N
the appointee. :

In casc the cnquiry committee gives a report/conclusion/ recommendations/ findings that
his/herselection has not been carried out in accordance with the selection procedure, then the
present offer will be withdrawn, However, he/she will be given relaxation of one year's age
and wili be deemed ehglb]c to participate in the next selection process thercafer.

I case the enquiry committee upholds his/her selection, he/she will be on probation
w.e.f. the dae of joining for a period of two years which may be ¢ extended. Upon successtul
completion of probation he/she will be confirmed in his/her turn as per Kendriva Vidvaliva
Sangathan rules on the availability of permanent vacancics.

2. 1 ihe candidate is a2 \voman, she should certify that she is not in the family way at the time
of aceepiance of the appoiniment. If however, she is pregnant of twelve weeks standing or

“ more at the time of acceptance of appointment as a result of med;cal test. she will be declared
wemporarily unfitand the offer o appointment would be treated as withdrawn for:the preseat,
However, hier appointment would be kept in abeyance until her confinement is-over or
conclusion of enquiry whichever is earlier. She would get herself meduaily re-examined <ix
weeks after the date of delivery and her appointment would be st bjeet-to producnon of
Medical Vitness Certificate from. a Civil Surgeon. She would mdl W r‘wdch\ cw-m
expected and also should indicate the date of dclivery soon after: it '
muduhu mis 0 mmplv w uh th: 5¢ mstmctlons m,r Ldndlddluw

inedical’ ‘um u_mhmlc shc will hc Appmmcd Lo (lu, same’ pm i

TG'[‘ (S.St); "

3.0 KA \H) iu admissible for hrsljommmh han-mhdnas

4. l)uring the px'(,wisioiml appoinlmem and thereafter, untit he/she is con]irn{cd_thd SCrvicss
of the appointee uretenninable by one month's notice on ¢ither side withoul any reason being
assigned, therefor, The appointing authority, however, reserves the right to terminate. the ;
scrviees of the appointee before expiry of the stipulated period of notice Ry making payment ‘
of sum cquivalent 1o the pay and allowances for the period of notice or the unexpired portion

~ thereof. v ':

S, Other eris and conditions of service poverning ‘he appointinent are some as laid down
in the Lducation Code for Kendriya Vidvalayas as amended from time to time. Since (o
Kendriva Vidyalava Sangathan Employees, Welfare Scheme has been introduced with ulh 1
from 1.4.2002 ;omme the ahow scheme is compulsory.

6. The appointinent is provisional as stipuldated in Para-]1 and is sub,cct o the Schedule
“Caste lribe (.L'H(l(.d[(./(.)BC Certificate being vertlied through the proper channel and if the
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2.l verification reveals that the claim to belong to SC or ST or OBC as the case may be, is {alse,
. the services will be terminated forthwith without assigning any further casons and without

prejudice to such further action as may be taken under the provisions of the Indian Penal Code

for production of false certificate”.  ~

7. In case of any dispute ot ¢laim against the Kendriya Vidyalaya Sangathan, in respect of

scrvice or any contract arising out of or flowing from this offer of appointment the Courts of

Delhi alone shall have jurisdiction.

8. Ifhe/she accepts the offer on the terms and conditions stipulated he/she would send his/
her aceeptance innediately to this office on receipt of this memorandum and join the Kendriva
Vidyalaya mentioned overleaf. Necesz.ary proforma for the purposc in forms are enclosed
herewith which should be submitied to the concerned Principal, afier getting the same duly
completed in all respects. This acceptance should reach the undersigned in any case by )
_15-02-2005 . If the offer is not accepted by the said date or afier acceptance if the :
appointee does not report for duty at the above named Kendriya Vidyalava by

25-02-2005 , this offer of appointment will automatically stand cancelled and no
further corr cxpondcmc will'be entertained from him/her.

9. Supprcsslon of any information will be consndered a major oftence IOr w hwh llm

'pumshmuu may ulcnd o dxsmlswl frcm the services. s _
10, He/She will not n.qux.st tor transfex within 03 years of mmal appointment, if Llus of fLr of-
~ provisional appoummm is dc.cmgd as regular appomlmmt He/%hc, is liable to. be
-gransferred amwherem Indm. B : R

Lroring ¢ it
LT

TR

AW

1. (e/She will be chglhle tor the New Restructured l)cﬁncd Lontulu

: jonrgysiem -
_ onl\ as urwlatud by I\’\' (HQRS), Vide circular No. F.2- 17/"003 04/K\/“ y I?udgd) ddlud 08
12.03.2004 and 1.2 17’7()03 01 VS(Budoet) dated "4 12 2004 R draiddin

,.H Ve

,.>g, ety o i

(DR. E. PRABHAKAR)
ASSISTANT (.()MMISSI()NI.K

Ainel: As above
" shri Narpat cn.uhu.

Kdlydlpura Marz Ne.&, /

Barmcr, Distt, = B.axfmer.

Rajasth.m Pin 344001 . o :
——— S s
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. The Principal, Kendriya Vidyalaya - . Incase Sh./Snu.

Km._ T ‘ _accepts the ofler of &

pointment hushe should be relieved immediately with the instructions to join his/her new post

under intimation to the Sangathan. Ifthe appointee is not working at present in his Vidyalaya,

this memorandum ay be sent to the concemed Vidyalaya forthwith under intimation to the
Sangathan.

2. The Principal, Kendriya Vidyalaya  Nee1, Agartala ('[‘ripum) _
The date of joining of the candicate may be intimated to this office lmmcdlatc‘lv after (he
candidate reporis for duty. Tn case he/she does not join by the stipulated date, this joftic -
should be informed telegraphically. This appointment is further subject to production of
certificates ete as per Article 49 (1) of Education Code for Kendriya Vidyalayas., 1he
candidate be allowed to join his/her duties only afer verification of original certificates. and
- on submission of requisite forms/statements duly completc.d in all respects. Those appointed
under SC/ST or OBC quota may be allowed to join duties only on production of original
certificate mentioned in para 6 of the order. The) are also requested to check thc original
certificates in respect of the qualifications of the appointee employec '«md satisfy themselves,
that the appointee possess requisite qualxﬁcauon for the post he/she. 1s tippomted to. The
Principal/In-charge Principal will certify on the j Jommg rcport 1tsdf rega if is/her sausfactmr

about the cemﬁcatc px oduced.

3.

ASSISTANT COMMISSIONER

Ve o
PIRIY AN

R i e

o



—
k‘
T &

/-) RENDREIYA VEDYALAYA SANGATHAN

SHLCHAR REGION

Hospital Roaid: Silchar 788 001. District Cacir. Assam.
Phone No. 03842 - 234154 7 234009 ¢1.1v) _ .

F26:( T (M))A\VS(QRy2OO4OJ/ 2 7:3 ) Ijmed.uQ&“202995 ............

OFFER Or PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF
TGT(Maths)

With reference to his/her application for the above post $¥./Mh./Shri Balwant Kuma T

15

hereby informed that he/skie has been selected for appointment on pr0v151onal basis agamst the post

af TGT (Maths) - in the Kendriya Vidyalaya Sangathan in the pay scalc of

Re —5 _QO- 175=-9000/~ and posted at Kendriya Vidyalayu

No.I, Agartalas ( Tripura) / He/She will draw allowances. and other beneﬂK i

addition mhxs/her pay at.rates as admissible to the Kendriya Vidyalaya S:mga{hanm ‘ployees This
oiter ¢f appeintment. is subject to the candidate being declared fit' for the post of

T(Maths) by a Civil Surqeon This provisional. appomtxm':*lt of

St Y kAl Balwant Kumar N _inthe postof’
26Maths)

_1s subject 1o the outcome of a report/conclusion/

SO x."datlons/ﬁndmgs of the enquiry committee set up with the approval of Competer:
-uuority to conduct detailed enquiry into the procedure adopted by Kendriya Vidvalaya Sangathan
tor selection of candidates for teachers by employing private agency and give. inter-alia report/
cenclusion/recommendation/findings to ascertain as to whether any candidate has received any un-

(e advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection

and recruitment of teachers for the vear 2004 05.

Phis provisional appointment is for a period of one year or conclusion of enquiry giving its
revort whichever is earlier. It is clarified that this provisional appointment s purely temporan ang
wiii et confer any right for regularization, seniority ete. except in accordance with the terms s
cunditions herein.

i:r case before completion of the said cnqum the period of one year expires this provigione:
chomiment may be renewed by the offeree and the discretion 1o continue purely vests with il

N
p
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thoese. the onguiry Cominittee upholds his/her selection. the present provisivna!
crpoinimentwill be decmed as appointment letter on reguiar basis w.c.f. the date of joirng of
the appesnice.

tcase the enguiry commitiee gives areport/conclusion/ recommendations/ findings that
L ter e lection has not been carried out in accordance with the selection procedure, then the
present ofier will be withdrawn. However, he/she will be given relaxation of one year’s age
snd wiil be deemed ¢ligible to participate in the next selection process thereafter.

i case the enquiry committee upholds his/her selection, he/she will be on probation
£ 1. date of joining for a period of two years which may be extended. Upon successtul
irition of probation he/she will be confirmed in his/her turn as per Kendriya Vidvaiava
St rules on the availability of permanent vacancies.

> If'the candidate is a woman, she should certify that she is not in the family way at the time
oi aceeptance of the appointment. {f however, she is pregnant of twelve weeks standing or
more at the time of acceptance of appointment as a result of medical test, she will be declared

temporarily-unfit and the ofter of appointment would be treated as withdrawn for the present. -
iHowever, her appointment would be kept in abeyance until her confinement is over or -

conclusion of enquiry whichever is earlier. She would get herself medically re-examined six
weeks after the date of delivery and her appointment would be subject to production of
Medical Fitness Certificate from a Civil Surgeon.. She would indicatey ".h'i;n';:hc,r‘delivery is
expected and alsu should indicate the date of delivery soon after itHas taker
candidate fails to comply with these instructions her candidature wouldlﬁdt’f‘.b'é ¢onsidered and

no further correspondence will be entertained in this regard from her.” On production of

medical fitness certificate, she will be appointed to the same post.

3. NoTA will be admissible for first joining the Sangathanas_TGT(Maths)

4. During the provisional appointment and thereafter, until he/she is confirmed the services
of the appointee are terminable by one month’s notice on either side without any reason being
assigned, therefor. The appointing authority, however, reserves the right to terminate the
services of the appointee before expiry of the stipulated period of notice by making payment
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion
thereof. ’

3. Other terms and conditions of service governing the appointment are same as laid down
in the Bducation Code for Kendriya Vidyalayas as amended from time to time. Since for
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect
from 1.4.2002 joining the above scheme is compulsory. ’

6. l'he appointment is provisional as stipulated in Para-1 and is subject to the Schedule
Caxte Tribe certificate/OBC Certificate being verified through the proper channel and if the
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verification reveals that the claim to belong to SC or ST or OBC as the case may be, is false:
the services will be terminated forthwith without assigning any further reasons and without
prejudice to such further action as may be taken under the provisions of the Indian Penal Code
for production of false certificate™.

7. In case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of
service or any contract arising out of or flowing from this offer of appointment the Courts of
Delh1 alone shall-haye Jy_tj;sdlctlon

8. lf he/she accepts the offer on the terms and conditions stipulated he/she would send his/
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed
herewith which should be submitted to the concerned Principal, after getting the same duly
completed in all respects. This acceptance should reach the undersigned in any case by

15.2.2005 . If the offer is not accepted by the said date or after acceptance if the
. appointee does not report for duty at the above named Kendriya Vidyalaya by
254242005 , this offer of appointment will automatlcally stand cancelled and no

further correspondence will be entertained from him/her.

s 2R A A e S ) e

9.  Suppression of any information will be considered a major offence for whlch the o

punishment may extend to dismissal from the serv1ces

10. He/She will not request for transfer within 03 years of 1n1t1al appomtmc 1180
provisional appomtment is deemed as regular appomtment He/She
transferred anywhere. m India. A

[P 3 SUER T

1. ’He/She will be eligible for the New Restructured Defined contribution pension system

only as circulated by KVS(HQRS) Vide circular No. F. 2-17/2003-04/KVS(Budget) dated 08/ =

12.03.2004 and F.2-17/2003-04/KVS(Budget) dated 24.12.2004.

O ttaisy
(DR. E. PRABHAKAR)
ASSISTANT COMMISSIONER.

Encl: As above

Sh. Balwant Kumar - '
C/o. Sh. J.M. Saini,

43— Vrindawan Vihar Klngs Road,

Nirman Nagar,

Jaipur- 302019.
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Conjorwarded 1o -
i. the Principal, Kendriya Vidyalaya - . In case Sh./Smu.
Km. — . accepts the offer of a

pointment he/she should be relieved immediately with the instructions to Join his/her new post
under intimation to the Sangathan. Ifthe appointee is not working at present in his Vidyalaya,
this memorandum may be sent to the concerned- Vidyalaya forthwith under intimation to the
Sangathan. T '

. ' po ey O') R e

2. The Principal, Kendriya Vidyalaya No.I, Agartala ( Tr ipura) :
The date of joining of the candidate may be intimated to this office immédiately after the
candidate reports for duty. In case he/she does not join by the stipulated date, this office
should be informed telegraphically. This appointment is further subjépt to production of
certificates etc as per Article 49 (1) of Education Code for Kendriya Vidyalayas. The
.candidate be allowed to join his/her duties only after verification of original certificates, and
on submission of requisite forms/statements duly completed in all réspects. Those appointed
under SC/ST or OBC quota may be allowed to join duties only on production of original
certificate mentioned in para 6 of the order. They are also requested to check the original
certificates in respect of the qualifications of the appointee emplo; ’?’a’]tisf&’themselves

- that the appointee possess requisite qualification for the post'hi p

- Principal/In-chatge Principal will certify on the joining report:i

- abeut the cerlificate produced. : i

s/her satisfaction
3. The Dy.C_»'ommis.sioner (Admn), KVS(HQ), New Delbi, fot' ihfonnaﬁd_ﬁ; ’

]

ASSISTANT COMMISSIONER

ippointed to. The ..,

?



- offer of appointment is subject to the candidate being*:déél_}'c‘ir\g X
IGT (s.St) - . by aCivil Surgeon.  This prov,

.
St~
7y KENDRIVA VIDYALAYA SANGATHAN
- : SILCHAR REGION

Hospital Road, Silchar 788 001. District Cachar, Assam.
Phone No. : 03842 - 234154 / 234009 (Fax)

F216/¢ qgp  VKVS(SRY2004-05/ | ) QI‘/L 2 Dated:..%4=02=2005,

SUBJECT :  OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF
| “ToGoTo (S .St). )

With reference to his/her application for the above post Smt./Km./Shri Pushpendra Kumar

Pandey : . : is

hereby informed that hé/she‘ has been Selected for appointment on provisional basis against the post
of TGT (s.5¢t) _ in the Kendriya Vidyalaya_Sangathan in the pay scale of
Rs, 5500 « 175 = ‘9090/ - | and posted at Kendriya Vidyalaya
Ne,1, Agartala (Tripura) - | He/She will draw allowances an¢
addition to his/her pay at rates as admissible to the Ke_ndriyé Viidyalaya:Siér'i’ :

ther benefits in
sloyees. This
the post of
appointment of

Shri./Smt/Kum. _FPushpeadra Kumar Pandey " inthe post of

TGT (S.St) &.... ... is subject to the outcome of a report/conclusion/

recommendations/findings of the enquiry committee set up with the approval of Competent
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan
for selection of candidates for teachers by employing private agency and give, inter-alia report/
conclusion/recommendation/findings to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection
and recruitment of teacliers for the year 2004-05.

This provisional appointment is for a period of one year or conclusion of enquiry giving its
report whichever is earlier. It is clarified that this provisional appointment is purely temporary and
will not confer any right for regulari\zation, seniority etc. except in accordance with the terms and
conditions herein. »

In:case before completion of the said enquiry, the period of one year expires this provisional
appointment may be renewed by the offeree and the discretion to continue purely vests with the
offeree. : '
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[n case, the enquiry Committee upholds his/her selection, the present provisional
appointment will be deemed as appointment letter on regular basis w.e.f, the date of j joining of
the appointec.

In case the enqumf committee glves areport/conclusion/ recommendations/ findings that
lus/her r selection has not been carried out in accordance with the selection procedure, then the
‘present offer will be withdrawn. However, he/she will be given relaxation of one year’s age
and will be deemed eligible to participate in the next selection process thereafter

In case the enquiry committee upholds his/her selection, he/she w1ll be on probation
w.e.f. the datc of joining for a period of two years which may be extended Upon successful
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya
Sangathan rules on the availability of permanent vacancies.

2. -ifthe candidate is a woman, she should certify that she is not in the family way at the time
of acceptance of the appointment. 1f however, she is pregnant of twelve weeks standmg or
more at the time of acceptance of appointment as a result of medical test, she will be declared
temporarily unfit and the offer of appointment would be treated as w1thdrawn for the present.

However, her appointment would be kept in abeyance until her confinement-is-over or
conclusion of enquiry whichever is earlier. She would get her_self medlcally-.re-exammed six
weeks after the date of delivery and her appomtment would be su to'productlon of
Medical Fitness Certificate from a Civil Surgeon. She wouldl,
expected and also should indicate the date of delivery soon afteri At
candidate fails to comply with these instructions her candidat
.no further correspondence will be, .entertained in this, regard, 1Ol
“medical ﬁtness certificate, she will be appomted to the. same postm

ce “ In case, the
nsxdered and

3. NoTA will be admissible for first j Jommg the Sangathan as, TGT <S St)

4, Dunng the provisional appointment and thereafter, until he/she is confirmed the services
of the appointee are terminable by one month’s notice on either side without any reason being
assigned, therefor. The appointing authority, however, reserves the right to terminate the
services of the appointee before expiry of the stipulated period of notice by making payment
of sum equivalent to the pay and dllowances for the period of notice or the unexpired portion
thereof.

5. Other terms and conditiens of service govemmg the appointment are same as laid down
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for
Kendriya Vidyalaya Sangathan Emp]oyecs Welfare Scheme has been introduced with effect

Arom 1.4.2002 joining the above scheme is compulsory.

6. “The appointment is provisional as stipulated in Para-1 and is subject to the Schedule
Caste/Tribe certificale/OBC Certificate being verified through the proper channel and if the
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I verification reveals that the claim to belong to SC or ST or OBC as the case may be, is false,
the services will be terminated forthwith without assigning any further reasons and without
prejudice to such further action as may be taken under the provisions of the Indian Penal Code
for production of false certificate”. :

7. In case of any dispute or claim against the Kendri)-;a Vidyalaya Sangathan, in respect of
service or any contract arising out of or flowing from this offer of appomtment the Courts of
Delhi alone shall have jurisdiction. : -

~ 8. Ifhe/she accepts the offer on the terms and conditions stipulated he/she would send his/
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya
Vidyalaya mentioned overleaf. .Necessary proforma for the purpose in forms are enclosed
herewith which should be submrtted to the concerned Principal, after getting the same duly
completed in all respects. This acceptance should reach the undersigned in any case by
15=02-2005 . If the offer is not accepted by the said date or after acceptance if the
appointee does not report for duty at the above named Kendrrya Vrdyalaya by
25=-02=-2005 , this offer of appointment will automatrcally stand cancelled arid no
further correspondence will be entertained from himher. " - =~ 7.0y oo : '

9. Suppression of any information will be consrdered a major offence for whrch the |
punishment may extend to drsmlssal from the servrces ’ - R '

: 4‘-,10 He/She wrll not request for transfer w1thm 03 years of mttral apporn gfﬂ“s offer of'f—

v transferred anvwhere in Indla

E :»jj'?lill He/She erl be ehglble for the New Restructured Defined.contn ‘u o_ypensrotf system 2 ' e
.. “"only as circulated by KVS(HQRS) Vide circular No. F: 2- l7/2003-04/KVS(Budget) dated 08/ .o+
L 12 03 2004 and F 2-17/2003-04/KVS(Budget) dated 24 12 2004 . s

RO RE . et P
Ceo . X . L .

S o L . (DR.E PRABHAKAR)
’ e o S : ASSISTANT COMMISSIONER
cl: As above B SR ) , _

, Shri Pushpendm Kumar Pandey, o .

C/0. H. Pandey,
Quarter Ne, = 112 (F),
Lece Celeny (Nepali Patti), '

Burdwan ,Distt,—Burdwan,P in=713101 (WQS-[; Bengal) . . - ;
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vA VIDYALAYA SANGATHAN Y
SI1.CHAR REGION.

Hospital Road, Silchar 788 00!. District Cachar, Assam.
Phone No. 03842 - 234154/ 234009 (Fax)

‘ i«i’n)iNDRI

X . PR b Dated ¢ OL‘ ’ ?' 200“5. .........
2160 ( PRI YKVS(SR)/2004-05/ ' ;r:( {] 3T ’2 7 2
UBJECT :  QFFEROF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF

—— o ——

¢

post FoAt/ioh /Shri Praveen Bhargive

With reference to his/er application for the abave
| | | R N

visional basis against the post
ay scale of

.- e 41—
i e oo nti— 4 Te— T

;elcby mformed that he/she has been sclected for eppointment on pro » 5
{ 'PRT L in the K.endriya Vidyalaya Sangathan in mc._.p
) - - ot SO 4 l-.....'v amm . @es ) ’ ’ ) I?

e e oo . Vidyalaya
257000 /- - and poste L]

e o) o ' "'~‘,_‘_' . : CHe/She \ ‘lndlﬁ“ d”U\&' ”‘
90,8, Agartaia ( Teipurd ) . Heshe Wil Gt | Saneathiaicmployees: This
Jddition to his/her pay at rates as admissibl o the Kendriya deyalayg‘xii 5 -fd?-’m‘" Lo
L“ffur of appointment is subject to the candidate being declared 11t 10T HI& P
offe oin (
FRT R

by a Civil Surgeon. This provisional appointment of

henelits m

e .3y —

shiifSaf/Kury_Praveen Bhargava e inthepostof
PRT e . is subject to the outcmine uf a ru;)_t)rl/(_:or;c_-lUSiOI‘_l/

ccommendations/findings of the enquiry commitice set up with the approval of Competent
\ulhor‘ily to conduct dc(uilcd_}cuqu'i:fy into the procedure adopted by Kendriya Vidyalaya Sangal‘han
or selection of candidates for teachers by cmploving private agency and give, inter-alia report.
m'whu;i(m!rcc«mmunninlima.'!"mdmg;,:s besseerian e whether any candidate has receivedany un-
freadvantage by vt of procedure adopted by K cidrtyaVidvalaye Sangatian ion e seleetion
nd recruitment of teachers for the year 2004-05.

This provisional appointnent is Lor a period of ane year or conclusion of cnquiry giving its
eport whichever is carlier. Ttis clarificd that this provisional appaintment is purch temporary and
vill not confer any right for regularization. seniority cte, except in accordance with the terms, and
onditions herein ‘ '

In case before completion of the said enquiny, the period of one year expires this provisional
ppointment may be renewed by the offcree and the disere:ion to continue purcly vests with the
fferee. ’

Conmd. Page. 2
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In case, the enquiry Committee upholds his/her sclection, the present pmvisi(ma\

appointment will be deemed as appointment letter on regular basis w.c.f. the date of joining of

the appoinice. .

In case the cnqui\'y commiltee gives a rcpurt/conolusion/ rewm.-mcndanions/ findings that
his/her sclection has no! heen carried out in accordance with the selection jprogcdurc, tht:,n the
| prc:aem offer will be withdrawn. Howeves, he/she will be given relaxation of one ycar's age

and will be deemed eligible to participate in the next selection process thereafter,

n case the enquiry comumittee upholds his/her sclection, he/she will be o pl‘()h;ﬂlgﬂ
\&.c.f. the date of joimng, for a period of two years which may be extended. Upon su‘c(‘.csslul
completion of probation he/she-will be confirmed in his/her turn as per Kcndrlyu Vidyulaya

Sanpatlah rules on the availability of permanent vacuneies.

5 Ifthe candidate . 2 woman, she should certify that she is not in the family way al the time
ol acceptanc ks 8t

zllorz.cut?tthc (ime of acceptance of appointment as a result of medical t‘csl, shc will be declarcd
t.unpc.»rarﬂy unfit and the offer of appointment would be trcateg as withdrawn f or the prcs?m.‘
However, her appointiment would be kept in abeyance until her confincment 18 ovel o1
conclusion of enguiry whichever - is eatlier. She would get herself medually I’Q‘C?iﬂmmw _5’?“
wesks afler the date of defivery and er appointment. would be subjec production of
Muatcat i imcs:s'Ccrtificat&ifrom a Civil Surgeon.: She, wwl;mg%“'“i ‘crfuéll_i‘\'_;-;q-_), "
expeeted and also chould indicate the date of delivery. soon after ithas

candidate fails 1o comply with these instructions her candidature:-wo

po further correspondence will be entertained in this regard 2t

‘considered and
. o
medical fitness certiticates she will be appointed to the same post.

3.0 NotAawillhe admissible for first joining the Sangathan as _P.R.T.

4, Durme the provisional appointinent and thereafter, until-he/she is confirmed the serviees
ol the appomtes are ierminable by one month's notice on either side withoutany reason heme
assipned. thereior, Ihe appointing authorly, however, reserves the nght to (erminai Un
e ey o nelore vy ol winnlated period of notice by makmg pay o
OF SUn Gjuiviient Lo iie pay and aljowanees far the period of notice or the unceapired poriean
i O ’

5 Other werms and conditions of service governing the appointment afe saime as Jaid dow
o e e e tar Kendrava Vidvalavas as amended from time to e S
loendrvi Ve dvadiay e sangathan mpleyecs. wellare Schewne has been trodueed el s
from 1.4.2007 jng the above schemce ix compulsory.

6. “The appomtment is provisivnal as stipulated in Para-1 and is subject 1o the Schedile

CasteiTribe certificate/OBC Certificate being verified through the proper channcl and 1t the

Contd Page 8
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Le claim to beleng to SC or 3T o 0
inated forthwith without assigning a
taken under the prov

B( as the casc may be. s falsc,
ny further reasons and without
isions ol the Indian Penal Codc

verification reveals that (
the services will be term
prejudhice to sueh (urther action as may be

for production of false certificate”. .
| Kendriya Vidyalaya Sangathan, in respect of

7:  In case of any disputc of claim against the |
ent the Courts of

wervice or any contract arising out of or flowing from this offer of appointm
Delhi alone shall ave jurisdiction. |
4. Ifhe/she accepts the offer on the texms and conditions stipulated he/she wonild send his/
her acceptance immediately to this officc on receipt of this memorandum and join the Kendriya.
Vidyalaya mentioned overleafl Necessary proforma for the purpose in forms are enclosed
herewith which should be submitted to the concerned Principal, after getting the sane duly
completed in all respects. This acceptance should reach the undersigned in any case by
154242005 . If the offer is not accepted by the said date or afler acceptance if the
appointce does not report for duty at the above named Kendriya Vidyalaya by
25,2.2005 | this offer of appointment will automatically stand cancelled and no

further correspondence will be entertained from him/her.
9.  Suppression of any information will be considercd a major offence
punishment may extend to dismissal from the services. : S

for which the

_ .. ‘r‘ "., ) '
provisional appointment is decemed as A ."'{,d\ls offer of
- K - _ s regular appointment. He/She is liable
transferred anywhere in India, protment- ! e/She is liable 10 be

10. ) o -0 g L ‘thy » e
| He/She will not request fo transfer within 03 years. »f i wtial apaoinient
. "’ v . ‘ “11,-‘-:. L,

]]. 1 ‘1 X ,-. TP i.' N . .:Z o .

e ":C/OShcl\\lll bc», »llgl‘blc for -‘thu Ncw Restructured Defined contribution pension }sx'slcm

| yé .701rcu ated b)’ KYS(]]()IKS) Vidc circular No. E. 2‘1.7/20.03-04/}‘\'. VS(Bud "CI) Cl‘ﬂ.‘ 108 :
2.03.2004 and F.2-17/2003-04/K VS(Budget) dated 24.12.2004. et GHea T

_ (/...:':'...:'.(.’\)/V'“'Q“l-“’j“>~

(MR PRABHAK AR,
, ASSISTANT COMMISSION] R
il As ahoe NT COMMISSTONTR

- Sh, Praveen Bharpgava,

Housge No. 592, wzrd Ho.3,
Mehrauli, New Delhi - 110030,
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“opy forwarded (o, -

i ' . Incase Sh./Slﬂl.

! the I’rinc-ipnl, Kendriya V‘dyﬂla.y‘* e e e e

‘ ﬂ(‘()tﬂpls the offer ala
l\ I ‘i e - — Arr— O — o # —

e+t a o, ——

pumumm hc/shc, should bc xehevcd immecdiately with the instr uctions lO_]Oln fs/her new posl
under intimation to the Sangathan. If the appointee is not working at present in his Vidyalaya,
ihis memorandum may be sent to the concerned Vidyalaya forthwith under intimation to the
Sangathan, | o

2. 1he Principal, Kendriya Vidyalaya _No.T, Amr‘cala ( Tripura ) ‘
The date of joining of the candidatc may be intimated (o this office muncdnatcly afler the
candidate reports for duty. T case he/she does not join by the stipulated daje, this office
shioutd be informed telegraphically, ‘This appointment is further subject to production of
certificates ete as per Article 49 (1) of Yiducation Code for Kendriya Vidyalayak. The
x,andidatc be allowed to joiu his/her duties only afler verification of original certificates, and
n shbmission o requisite forms/statements duly g.umpl\.u.d i all suspects, These appointed
.ndu SC/ST or OBC quota may be allowed 1o join duties only- on pmduclxon of original
orlificate mentioned in para 6 of the order. They are also :cquusted to’ chcck the original
cortifianes in respect of the qualifications of the appointec unploycc «M i mcf'\' themselves
that the appointee posscss requisite qualification {or the post he/she’ is appmmcd to. The
Principaldn-charge Principal will certify on the ;ommg report itscH regarding hisher sausfaction
shout the certificate produced.

3. I'he Dy.Conmissioner (Admn), KVS(HQ). New Delhi, {or information.

LIS TANT COMA HSSIONTER



| by~
KENDRIYA VIDYALAYA SANGATHAN
) ' SILCHAR REGION

" Hospital Road, Silchar 788 001. District Cachar, Assam.
Phone No. : 03842 - 234154/ 234009 (Fax)

1?;2-16/( PRT YKVS(SR)2004-05/ | & /,]}é) 7y Pt Dated :...0%40242005........

SUBJECT : OFF, ER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF

. Primary Teacher.

* With reference to his/her application for the above post Smt./Km /St _Basanti Devi

1S

‘hereby informed that he/she has been selected for appointment on provisional basis against the post

of PRT - , 3 ‘ in the Kendriya Vidyalaxa Sangathan in the pay scale of
Rs. 4500-125-7000/- . and posted at Kendriya Vidyalaya
No.I, Agartala ( ‘Tripura ) . He/She will draw allowances and other benefits in

addition to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees. This
offer of appomtment is subject to the candidate being declared_ fit: for Athe post of
PRT . - - by a Civil Surgeon ThlS pro""sx )

Sfi/Smt./Kum. Basanti Devi ,
PRT - ee : is subject to the outcome ofa: rcport/conclusnon/

rccommcndatlons/ﬁndmgs of the enquiry committee set up with the approval of Competent
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vldyalaya Sangathan
for selection of candidates for teachers by employing private agency and give, inter-alia report/
conclusion/recommendation/findings to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendnyaV1dyalaya Sangathan for the selection
and recruitment of teachers for the year 2004-05. : :

This provisional appointment is for a period of one year or conclusion of enquiry giving its

- report whichever is earlier. It is clarified that this provisional appointment is purely temporary and
will not confer any right for regularization, seniority etc. except in accordance with the terms and
conditions herein.

In case before completion of the said enquiry, the period of one year expires this provisional
appointment may be rcncwed by the offerec and the discretion to continue purely vcsts with the
offerec. -

Contd. Page. 2
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In case, the enquiry Committec upholds his/her sclection, the present provisional
appoinlment will be deemed as appointment Ictter on regular basis w.c.f. the date of joining of
the appointee.

1n casc the enquiry committee gives a report/conclusion/ recommendations/ findings lhal
his/her sclection has not been carried out in accordance with the selection procedure, then the
present offer will be withdrawn. However, he/she will be glvcn relaxation of one year’s age
and will be deemed eligible to participate in the next selection process thereafier.

In case the enquiry committee upholds his/her selection, he/she will be on probation
w.c.f. the date of joining for a period of two years which may be extended. Upon successful
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya
Sangathan rules on the availability of permanent vacancies.

2" Ifthe candidate is a woman, she should certify that she is not in the family way at the time
of acceptance of the appointment. If however, she is pregnant of twelve weeks standing or

more at the time of acceptance of appointment as a result of medical test, she will be declared
temporarily unfit and the offer of appointment would be treated as withdrawn for the present.

However, her appointment would be kept in abeyance until her confinement is over or
conclusion of enquiry whichever is earlier. She would get herself medically re-examined six
weeks after the date of delivery and her appointment would be subject to productlon of
Medical Fitness Certificate from a Civil Surgeon. She would indicate when her delivery is
expected and also should indicate the date of delivery soon after it has taken place. In case, the
candidate fails to comply with these instructions her candxdature would not be considered and
no further correspondence will be entertained in this regard froh’ her ; On production of
medical fitness ceruﬁcatc shc will bc appomted to the same "“'ost.

'*;' - é-t-v*-ir R

3. No TA w1ll be admissible for first joining the Sangathan as PRT .

TS R
4. Durmg the provxslonal appointment and thercaﬁer until he/she is conﬁrmcd the services

_ of the appointee are terminable by one month’s notice on cither snde without any reason being
assigned, therefor. The appointing authority, however, reserves the right to terminate the
services of the appointee before expiry of the stipulated pernod of notice by making payment
of sum equwalent to the pay and allowances for the period of notice or the unexpired portion
. thereof.

©'5.  Other terms and conditions of service governing the appointment are same as laid down
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for
- Kendriya Vidyalaya Sangathan Employccs, Welfare Scheme has been introduced with effect
from 1.4.2002 joining the above scheme is compulsory. '

6.  “The appointment is provisional as stipulated in Para-1 and is subject to the Schedulce
Castc/Tribe certificate/OBC Certificate being verified through the proper channel and if the

Contd. Page. 3
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. : _ (3f
verification reveals that the claim to belong to SC or ST or OBC as the case may be. is l’alsc.%’&
the services will be terminated forthwith without assigning any further reasons and without
prcjudice to such further action as may be taken under the provisions of the Indian Penal Code
for production of falsc certificate”.

7. In case of any dispute or claim against the Kendriya Vidyalaya Sanvdthan in rcspccl of
service or any contract arising out of or flowing from this offer of appointment the Courts of
~ Delhi alone shall have jurisdiction.

8. . Ifhe/she accepts the offer on the terms and condmons stipulated hc/shc would send his/
her acceptance immediately to this office on receipt of this memorandum’ and join the Kendriya
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed
herewith which should be submitted to the concerned Principal, after getting the same duly
completed in all respects. This acceptance should reach the undersigned in any case by
15.2.,2005 . If the offer is not accepted by the said date or aficr acceptance if the
apgomtec does not report for duty at the above namcd Kendriya Vidyalaya by
, this offer of appointment will automatically stand cancclled and no

further correspondence will be cntertained {rom him/her.

9, Suppression of any information will be considered a major offence for which lhc
punishment may extend to dismissal from the serv1ces

10. He/She will not request for transfer within 03 years of initial appointment, if this offer‘ of
provisional appointment is deemed as regular appomtment He/She is_liable to be
transferred anywhere in India. RV

11. He/She will be elrgrble for the New Restructured Defmed o tmn pensron system
only as circulated by KVS(HQRS) Vide circular No. F.2- 17/2003-04/KV$(Budget) dated 08/
12.03.2004 and F. 2 17/2003- 04/KVS(Budget) dated 24. 12 2004 .

b .

(DR. E. PRABHAKAR)

| ~ - " ASSISTANT COMMISSIONER.
\/Encl As above
Smt. Basanti Devi

C/o. Sh. Ramakan'ba Singha,

Manipuri Basti Tikendrajit Road,

Badarpurghat,
Dist. Karlmgan,j ( Assam )

Pin- 788 803.
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Copy forwarded to :-

1.  The PrWendriya Vidyalaya a . In case Sh./Smt.
Km. accepts the offer of a

pointment he/she should be relieved immediately with the instructions to join his/her new post
under intimation to the Sangathan. If the appointee is not working at present in his Vidyalaya,
this memorandum may be sent to the concerned Vldyalaya forthwith under intimation to the

+ Sangathan.

2. The Principal, Kendriya Vidyalaya No. I, Agartala (Tripura) :
The date of joining of the candidate may be intimated to this office inimediately aftcr the
candidatc reports for duty. In case he/she does not join by the stipulated date, this office

shouid be informed tclegraphically. This appointment is further subject to production of

certificates etc as per Article 49 (1) of Education Code for Kendriya Vidyalayas. The
candidate be allowed to join his/her duties only after verification of original certificates, and
on submission of requisite forms/statements duly completed in all respects. Those appointed
under SC/ST or OBC quota may be allowed to join duties only on production. of original
certificate mentioned in para 6 of the order. They are also requested to check the original
certificates in respect of the qualifications of the appointee employee and satisfy themselves
- that the appointee possess requisite qualification for, the post he/she is appointed to. The

Principal/In-charge Principal will certify on the j _|ommg report 1tself regardmg hls/her satisfaction -

about the certificate produced.

3. The Dy.Commissioner (Admay, KVS(HQ),. New Delhi, for 'i'iit‘éfrﬁ{atiq:x.i..

ASSISTANT COMMISSIONER
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KENDRIYA VIDYA LAYA SANGATHA ™
SILCHAR REGION

Hospital Road. Silchar 788 001, District Cachar. Assam.
Phone No. - 03842 - 234154 234009 (lax)
o — AAN2. 2N05
£2-16/( PRT  YKVS(SR)2004-05/ | QFLO 2lr bated 4087002

SUBJECT :  OFIER OF PROVISIONAL qepOla i O CONTIGR pjir rie PONT OGP
| FRINARY TEACHER

With reference to his/her application for the above pest S /Kb JShti__Sanjay Verma.. . .
o | 18

hereby informed that he/she has been selected for appointment on provisional basis against the po‘sl:v

of ~ Primary Te acher
Rs, 4500-125-7000/-

_No.II, ONGC, Agartala . He/She will dra\\'_allQ§\i§fi oS
addition to histher pay at rates as admissible to the Kendriya-Vidyala)'ng' Yl

_in the Kendriya Vidyalaya Sangathan in the pay scale of .

__and posted atKendr | Vidvalaya -

- ) ] e o DR NP - 55 ¥ e 4X -
- offer of appointment is subject to the candidaic being declar a -'Qg;_._zjfti{g*'.ﬂ;);t), SOl
- pPrimary Teacher ' by a Civil Surgeon. This provisional appointment of -

_ Shfi./Smt./Kum. Sanjay Verma o ) in the post of

- PRI &, o - : is subject to the-outcome ofa rcport/cdnclusimlf

recommendations/findings of the enquiry committee set up with the approval of Competent
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan
for selection of candidates for teachers by employing private agency and give. intcr-alia report/
conclusion/recommendation/{indings 1o ascertain as to whether any candidate has reccived any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the sclection
and recruitment of teachers for the year 2004-05. ‘

This provisional a;;/pointmcnt is for a period of one year or conclusion of enquiry giving its
report whichever is carlier. It is clarificd that this provisional appointment is purcly temporary and
will not confer any right for regularization. serioiiiy o2, exeept i aceordance with the terms and
conditions herein.

In case before completion of the caid enquiry. the period of one year expires this provisional
appointment may be renewcd by the offeree 1 the diseretion to continue purely vests with the
offeree. '
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,j in case, the enquiry Committee upholds his/her sclection, the present provisional
appointment will be deemed as apnointment letteron regular basis w.e.f. the date of joining ofdp |

the appointee.

In case the enquiry cominittee gives a rcport/’conclusion] recommendations/ findings that
his/her §elegtion has not been carried out in accordance with the selection procedure, then the
present offer will be withdrawn. Howevcr. he/she will be given relaxation of one year’s age
and will be dcemed eligible to participate in the next selection process thercafler.

In case the enquiry committee upholds his/her selection. he/she will be on probation
w.e.f. the date of joining for a period of two years which may be extended. Upon successiul
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya
Sangathan rules on the availability of permanent vacancies. :

7. Ifthe candidate is @ womail. she should certify that she is not in the family way at the time
of acceptance of the appointment. If however. she is pregnant of twelve weeks standing of
more at the time of acceptance of appointment as a result of medical test, she will be declared
femporarily unfit and the offer of appointment would be treated as withdrawn for the present.
However, her appointment would be kept in abeyance until her .confinement is over or
conclusion of enquiry whichever is earlier. She would get herself medically re-examined six
weeks after the date of delivery and her appointment would be subject to production of
Medical Fitness Certificate {from a Civil Surgeon. She would indicate when her delivery is

' tdken place. Incase, the

expected and also <hould indicate the date of delivery soon after it a8 tdken p
.{d ot be considered and

candidate fails to comply with these instructions her candidatuy
no further correspondence will be entertained in this regard from:
medical fitness certificate, she will be appointed to the same post.

3. No TA will be admissible for first joining the Sangéthan”-a‘s o pr i-m,nf‘y. Tea cher

4. During the provisional appointment and {hereafter, until he/she is confirmed the service.
of the appointee are terminable by one month’s notice on either side without any reason bein
assigned, therefor. The appointing authority. however, reserves the right to terminate th
services of the appointec before expiry of the stipulated period of notice by making payme’

of sum equivalent to the pay and allowances for the period of notice or the unexpired porti

On production of

thereof.

' I
5. Other terms and conditions of service governing the appointment are same as laid do
in the Education Code for Kendriva Vidyalayas as amended from time t0 time. Since
Kendriya Vidyalaya Sangathan Iaployees. Welfare Scheme has been introduced with eft
from 1.4.2002 joining the above scheme is compulsory. |

6. “The appointment is provisional as stipulated in Para-1 and is subject 10 the Sche
Caste/1ribe certificate/OBC Certificate being verified through the proper channel and i*

Contd. V' f
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prejudice to such further action as may be taken under the
for production of false certificate”.

A

verification reveals that the claim to belong to SC or ST or OBC as the case may be. is false.
the services will be terminated forthwith without assigning any further reasons and without

provisions of the Indian Penal Code

'
i

7. Incase of any dispute or claim Qg’éin'sl ‘ti{c-Ké}'\driya Vidyalaya- Sangathan, in respect of

service or any contract arising out of or flowing from this offer of appointment the Courts of

Delhi alone shall have jurisdiction.

8.  If he/she accepts the offer on the terms and conditions stipulated he/she would send his/
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms arc enclosed
herewith which should be submitted to thie concerned Principal, after getting the same duly
completed in all respects. This acceptance should reach the undersigned in any case by
15,02, 2005 . If the offer is not accepted by the said date or after acceptance if the

appointee does not report for duty at the above

named Kendriya Vidyalaya. by

25,02,2005 |, this offer of appointment will automaticaily_ stand -cancelled and no

further corrg:sponéence will be entertained from him/her.

L9 ‘Suppression of any information will.be' considered :a.majo offe

e ,,;iipunis_‘};ment may extend to dismissal from the services. -

10.+ He/She will not request for iransfergwi_thin.03 years of;ihitiﬁlf'a
provisional appointment is deemed as regular appointi

trfax_xsfei'red anﬂyheré"in"lhdia.

~11. He/She will be eligible for the New Reétrgictu.réd Déf'iﬁéd*cfimribﬁti:bn pensxonsystem
only as circulated by KVS(HQRS) Vide circular No. F. 2-

Lo
e

. .. * ‘ ‘.\
PEALIEE 4 X SRR

‘¢, for which the

ppointment f ;{li‘isl_offqr of "
Heis e:is’ li'a’l?lg to be

vt {»i‘

17/2003-04/KVS(Budget) dated 08/

12.03.2004 and F.2-17/2003-04/KVS(Budget) dated 24.12.2004.

t

Encl: As above

Sanjay Verma,

S/0 Shri Ram Vriksha Verma,.

Verma iarkct, fospilol dressing

Nautanwe, D7: Lahraigeni

Uttor Predesh - 2154

Y Srlatrn 7
. (DR. . PRABHAKAR)
ASSISTANT COMMISSIONER.
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Copy forwarded 1o -

1. The Principal, K'cndri'\'u Vidyalava mefi::@dﬂﬂz;jggmfaig ___- Incase Sh./Smt.
Kw,__ . TR :

pointment he/she should be 1cl lcvcd immediately with the instructions to join his/her new post
under intimation to the Sangathan. If the appointee is not working at present in his Vidyalaya.

this memorautum may be sent to the concerned -Vidyalaya forthwith under intimation to the
gangallnn

accepts the offerof a

2. The Principal. Kendriya Vidyalaya No.IT, oxee, 4garta1a :

The date of joining of the candidatc may be intimated to this office immediately afler lhu

candidate reports for-duty. In case he/she docs not,gom by.the supulaled date, this office
“should be informed telegraphically. This appointment is further subject to productnon of
~ certificates etc as per Article 49-(1) of Education Code—for—Kendnya Vldyalayas-”lhe-———-
-candndate be allowed to |mn hls/her dutles only aﬁcr venﬁcatlon )of ~0rlgmal cemﬁcates, and

M‘ft%gheck the orlgmal
ee’i?dﬁd Satlsfy themselves

T-:that the appomtee possess requxslte quallﬁcatlon

Xt"’z‘ ¥4

ASSISTANT COMMISSIONER



V?O ~
' ) KENDRIYA VIDYALAYA SANGATHAN o0
- : SILCHAR REGION ‘

Hospital Road. Silchar 788 001. District Ce:char Assan.
Phone No. : 03842 - 234154 / 234009 (Fax)

F.2-16 KVS(SRY2004-05/ © 1~ ¢ 3 Dated :...04/02/05....... ..
(PRT VKVS(SR) ‘ ]074,'9/C/f[.(-> ate | /02/05

/{iSZQNA’L APPOINTMENT ON CONTRACT TO THE POST OF

SUBJECT &g@lig]afx(‘)yﬁ“ e(a)lc

Withreference to his/her application for the above post SUKZEAN./ShriRa Jend ra Kumar Naik

1S

N

hereby informed that he/she has been selected for appointment on provisional basis against the post

of PRT __inthe Kendriya Vidyalaya Sangathan in the pay scale of

_ and posted at Kendriya Vidyalaya
_Ne. 1, Agartala ,Kunjaban‘,‘Tripura He/She will draw allowanCcs ﬁd,gc‘),t‘h‘er ‘b_e“neﬁts in
addition to histher pay at rates as admissible to the Kendriya Vidyalaya Sanig han employees. This
offer of appointment is subject to the candidate being declared’ fit ‘for ‘the post of

PRT .~ byaCivil Surgeon. This p'féi/i!su{’()‘}fal‘-'ap'poin_tment of
Shri./SHREHERE R‘*Je?“f“i Kumar Naik in the post of
PRT IR is subject to the outcome of a report/conclusion/

recommendations/findings of the enquiry committee set up with the approval of Competent
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan
for selection of candidates for teachers by employing private agency and give, inter-alia report/
conclusion/recommendation/findings to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection
and recruitment of teachers for the year 2004-05.

This provisional appointment is for a period of one year or conclusion of enquiry giving its
report whichever is earlier. 1t is 'clariﬁcd.-that this provisional appointment is purely temporary and
will not confer any right for regularization, seniority etc. except in accordance with the terms and
conditions herein. )

[n case before completion of the said enquiry, the period of one year expires this provisional
appointment may be renewed by the offerec and the discretion to continue purely vests with the
offeree. -
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in case, the enquiry Committee upholds his/her selection, the present provisional
anpointnent will be deemed as appointmeni letter on regular basis w.e. f. the date of joiniing of
the appointec.

In case the enquiry committee gives a report/conclision/ recommendations/ findings that
his/her selection lias not been carried out in accordance with the selection procedure, then the
present after will be withdraswn. However, he/she will be given relaxation of one year’s age
and will be deemed eligible o participzuc in the next sclection process. thereafter.

In case the enquiry committee upholds his/her sclection, he/she will be on probation -
e.f. the date of joining for a-peiiod of two years which may'be extended:: Upon successful

mmplumn of probation he/she will be confirmed in his/her turn as per Kendriya Vldydlay
Sangathan rules on the availability of permanent vacancics.

2. Ifthe candidate is a woman, she shouid certify that she is not in the family way at the time
of acceptance of the appointment. If however, she is pregnant of twelve weeks standing or
more at the time of acceptance of appointment as a result of medical test, she will be declared
temporarily unfit and the offer of appointment would be treated as withdrawn for. the present.
However, her appointmént would be kept in abeyance until her confinement is over or
conclusion of enquiry whichever is earlier. She would get herself medlcally re-examined six
weeks after the date of delivery and her appointment would.be. sub}ect to. productlon of

Medical Fitness Certificate from-a Civil Surgeon. - She o "":dic;’hte*when her/dehvery is |

expected and also should indicate the date of delivery soon afte gjjngs&. ak e
candidate fails to comply with’ these instructions her candxdature w,o K-l}d"’ uo';,p “,L {;f‘;

medical fitness certlﬁcate she will be appomted to, the same post,, 2ift Sk '

3. . NoTA willbe admlssxble for first joining the Sangathan as PRT

by Yoy 2ern v{c;!x A BU

4. Durmsz the prov1snonal appomtmcnt and thercaﬁel unt11 he/she is confirmed the servnccs L
of the appointee are terminable by one month’s notice on either side without any reason being -
assigned, therefor. The appdinting authority, however, reserves the right to terminate the .,

services of the "1p'po'intce before expiry of the stipulated period of notice by ‘making payment

of sum equivalent to lhe pay and allowances for the period of notice or the unexpired portion ’

thereof.

5. Other terms and conditions of service governing the appointment are same as laid down
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for
Kendriva Vidyalaya Sangathan Employees. Welfare Scheme has been introduced with effect
from 1.4.2002 joining.the above scheme is compulsory. \

6. The appointment is provisionai as stipulated in Para-1 and is subject to the Schedule

Caste: Tribe certificatc/OBC Certificate being verified through the proper channel and if the

Contd. Page. 3
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verification revcals that the claim to belong to SC or ST or OBC as the case may be. is false.

. the services will be terminated forthwith without assigning any {urther reasons and without

prejudice to such further action as may be taken under the provisions of the Indian Penal Code

: for production of false cerllﬁeate

" 7. Incase of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of

. service or any contract arising out of or flowing from this offer of appointment the Courts of
- Delhi alone shall have jurisdiction.

+ 8. If he/she accepts the offer on the terms and conditions stipulated he/she would send his/

her acceptance immediately to this office on receipt of this memorandum and join the Kendriva
Vidyalaya mentioned overleaf. Necessary proforma for'the purpose in forms are enclosed

‘herewith which should be’ submltted to' the concerned Principal, after getting the same duly

completed in all respects. This acceptance should reach the underswned in any case by

15/02/05 - . If the'offer is not accepted by the. said date or after acceptance if the

appointee does not report for duty at the above named Kendrlya Vidyalaya by

w2542/ 05 , this offer of appointment will automatlcallv stand cancelled and no

' transferred anywhere m Indla

further correspondencc wxll be cntertained from hnn/her

9.  Suppression of any 1nformat10n will be con51dered a major offence for whlch the
pumshment may extend to dismissal from the serv1ces o : H; '

10. iHe/She will not request for transfer within 03 years of mmal appomtme

% AN

prov1sronal appomtment is deemed as regular appomtment He{Sh l_a.ble to be

117*He/She will be ellglble for the New Restructured Deﬁned contrlbunon pensmn system

only as circulated by KVS(HQRS) Vide circular No. F. 2-17/2003- -04/KVS(Budget) dated 08/

12.03.2004 and F.2-17/2003-04/KVS(Budget) dated 24.12.2004.

(DR. E.PRABHAKAR)

: : ASSIS'.I‘A'N'T COMMISSIONER.
Zncli As above

Rajendra Kumar Naik,

At: Arda , PO: Ranisarda,
—Via:—Leisingha;DT+—Senepur, Orissa:

767020,

" Contd. Page. 4
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Km. .// » accefﬁs the offerof a

pointment he/she should be relieved immediately with the instructions to join his/her new post
under intimation to the Sangathan. Ifthe appointee is not working at present in his Vidyalaya,
this memorandum may be sent 1o the concerned Vidyuléya forthwith under intimation to the
Sangathan. '

1. ThePrincipal, Kendriva Vidyalaya / . In case Sh./Smt.

2. The Principal, Kendriya Vidyalaya _ Ne.1, Agartala,Kunjaban, Tripura
‘The date of joining of the candidate may be intimated to this office immediately after the
candidate reports (or uty. In case hc/slic--docs--’@t j‘oin by the stipulated’ date, this office
should be informed telegraphically. This appointmient s further subject to production of
certificates etc as per Article 49 (1) of Education Code for Kendriya Yi,dyg_l_ajyas,:‘The
candidate be allowed to join his/her duties only after verification of original certificates, and
on submission of requisite forms/statements duly completed.in all respects. Those appointed
under SC/ST or OBC quota may be allowed to join"duties only"bnprgdiictih of original
certificate mentioned in para 6 of the order. - They are also'requestediforeieck the original
certificates in respect of the qualifications of the,appointee ;grfrgj{;j%yﬂ itisfy themselves
‘that'the appointee possess requisite_'YqUa,l;"_ﬁ;cétiAop ;f;q:; the post;] ypointed to.: The
 Principal/In-charge Principal will certify on the joining report itself regarc ing his/er satisfaction
about the certificate produced. | R B

3. Thc Dy.Cbxllxllissio;lén' (Adnixi), KVS(HQ) Néw belhi, for information.

ASSISTANT COMMISSIONER

S A S
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Promotions effected on the basis of the consolidated
select list will have only prospective effect, even in cases
where the vacancies relale to earlier years.

Article 7. Foreign Service Terms

The Central Government employees or State Gowt. employees,
appointed on deputation on foreign service, to posts in the Sangathan,
will be governed by the terms and conditions of deputation as agreed
to by the parent Department and Sangathan.

Article 58. Jurisdiction

In case of any dispute or claim arising as a result of
employment under the Sangathan, the Central Administrative Tribunal
-alone shall have the jurisdiction.
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/ ' Offg. Assistant Commissioner
‘/Sh i ¢

< '?//é a ﬂwr\umbfé onieg)
A

Kendriya Vidyalaya Sangathan
~ Regional Office-Silchar
Hospital Road
Silchar-788001, Assam

03842-234009 éFa elg |
234154(AC&AO),245737(EO

V) S92

N.F.2-16/PGT/2005-KVS(SR)/ Date: 23 01. 2006

T 2.2, :
: Reglstered Post

MEMORANDUM

With * reference to this office letter of even number dated-
02.3.2005 Vide which you have been offered provisional appointment.on
contract to the post of PGT(Hist) as per terms and conditions mentioned
therein. Accordingly you have joined your duties on 22.3.2005 at
Kendriya Vldyalaya ONGC-Agartala. The period of said prov1310nal
appointment is extended up to 30t April 2006 or conclusion-of enqulry
giving its report whichever is earlier. Other_terms,and,condm"""" e}
provisiofial appointment will remain the same as mentioned
referred above. This cxtension should be understood in the' (,OleLC‘(t in
which it is made and by this extension the provisional contract employee .
does not get any vested right to claim for regularization in KVS. This is !
subject to further modlﬁcatlon with regard to extension of time, if any.

AY
z(;,“ﬁ//

(Somit Shrivastava),E.O.

ri/Mrs/Ms. Gyaneshwar Jha,
Kendriya Vidyalaya
ONGC—Agartala.

Distribution: .
1. Principal, KV JONGG-Agartala. with the instruction (o deliver
the letter 1o the individual e o/ e receip o he e
2. Deputy Commissioner(Admn) K\ 1O, New 1
3. Guard file.




Hospital Road
Silchar-788001, Assam

03842-234009 léFa el; |

Kendriya Vidyalaya Sangathan
“ Regional Office-Silchar .

234154(ACBAO),245737(EO
N.F.2-16/PGT/2005-KVS(SR)/ 5)3 < 9 Date}f_@ii%
Registered Post

MEMORANDUM

With reference to this office  letter of even number dated- -

03.02.2005 Vide which you have been offered provisional appointment
on contract to the post of PGT(Chem) as per terms and conditions
mentioned therein. - Accordingly you have joined your duties on
19.02.2005 at Kendrlya Vidyalaya Kailashahar. The period of said
provisional appomtment is extended up to 30t April 2006 or conclusion
of enquiry giving its report whichever is earlier. Othe terms and

conditions of the provisional appointment will remain ame as
mentioned in the letter referred above. This exten" i ‘ﬂuld be
understood in the context in which it is made and by thi sion the

‘provisional contract employee does not get any vested-j'-r Claim for
regularization in KVS. This i is subject to further modlﬁcatlon with regard

~ to extension of tlme, if any
M’L/v‘.@/

(Somit Shrﬂ/astava),E.O.

: : Offg. Assistant Commissioner
KI‘I/MI‘S /Ms. Sampuran Das Sarjal

Kendriya Vidyalaya
Kailashahar.

Distribution: v '
1. Principal, KV,Kailashahar. with the instruction to deliver the
- letter to the individual by obtaining receipt of the same.
2. Deputy Commissioner(Admn).KVS(HQ), New Delhi.
3. Guard file. -
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| ‘ Kendriya Vidyalaya Sangathan \
| Regicnal Qf.fgcf.;&.zl’ggga V
| Silchar-788001, Assam
~ 03842-234009 (Fax elg
e 234154(AC8AQ),245737(EOKAAQ

N.F.z-16/PGT/2005LKVS(SR)/ ~y (2.5 2] Datei23.01.2006

Registered Post
/.

MEMORANDUM

, With reference to this office letter of even number. dated-
03.2.2005 Vide which you have been offered provisional appointment on

contract to the post of PGT(Eco)} as per terms and conditions mentioned

therein. Accordingly you have joined your duties on 24.2.2005 at

Kendriya Vidyalaya ONGC-Agartala. The period of said provisional

appointment is extended up to 30% April 2006 or conclusion of enquiry

giving its report whichever is earlier. Other terms and conditions of the

provisional appointment will remain the same as mentioned in the letter
‘referred above. This extension should be understood in the context in

/nwhlch it is made and by this extension the provisional contract employee
‘does not get any vested right to claim for regularization in KVS. This is
subject to further modification with regard to extension of time, if.;apy.;

Mol

. (Somit Shrivastava),E.O."
Offg. Assistant Commissioner ~ ~ ° .

Shri/Mrs/Ms. Deepti Sharma,
Kendriya Vidyalaya '
ONGC-Agartala. l
Distribution: f
\‘(\XY?’ Principal, KV,ONGC-Agartala. with the instruction to deliver
the letter  to the individual by obtaining receipt of the same.
2. Deputy Commissioner(Admn).KVS(HQ), New Delhi.
3. Guard file.
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Kendriya Vidyalaya Sangathan
Regional Office-Silchar

~ Hospital Road, Sllchar-
Assam- 788001
03842- 234009(A C), 246886 (Fax)
261784(A0),246887(E.Os),245737(AA0)

N.F.2-16/TGT/2005-KVS(SR)/ )38 & 70' Date:30.01.2006

, ez,
MEMORANDUM T

With reference to this office letter of even number dated-l_-'vj 3

04.02.2005 V1de which you have been offered provxslonal appomtment;‘__’_ o
on contract to the post of TGT(S.St.) as per terms and-:conditions: . -
mentioned therein. Accordingly you have .joined . your dut1es on‘)

19.2.2005 at Kendrlya Vidyalaya No.l. Agartala. “The 'p
_ prov1s10na1 appomtment is extended up ‘to 30th. April :_20()
of enquiry giving ' its report whichever -is:, -earlier. O"
_conditions of the’ prov131onal appointment Wlll ‘
mentioned in the :letter referred above.. “This extenéxo

understood in the context in which it is rnade and by this extensmn the."‘f_ o
provisional contract employee does not get any vested right to- claim for -, PR
regularization in KVS. This is subject to further modlﬁcatlon W1th regard R

to extension of tlme, 1f any.

(Somiit Shrivastava),E.0.
Offg} Assistant Commissioner

Shri/Mrs/Ms. Pushpender Kumar Pandey
Kendriya Vidyalaya
No.l.Agartala

Distribution: ‘
1. Principal, No.1.Agartala, with the mstructlon to deliver the
letter to  the individual by obtaining receipt of the same
2. Deputy Commissioner(Admn).KVS(HQ), New Delhi.
3. Guard file.
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Kendrlya Vadyalaya Sangathan
Regional Office-Silchar

-{ospital Road, Silchar-1,
Assam-_788001
03842- 23:009(A.C), 246886 (Fax)
- -261784(AO),»-24;6i‘;87(E.Os),24573_7(AAO)

N.F.2- 16/TGT/2005 KVS(SR)/ 5’(3/«}/0 ’;f Date:30.01. 2006

MEMORANDUI\ SREL S

With . reference to thls office letter iLf even number dated-
04.02.2005 Vide Wthh you have been offered prov1sxona1 appointment

on contract to the post of TGT(Maths) as p r ‘terms and conditions

mentioned therein. Accordingly you have: ioined your duties on

25.2.2005 at Kendriya Vidyalaya No.l. Agartula. The period :of sald

'provxsxonal appomtment is extended-up to 30t April 2006 0
of enquiry. giving its report ‘whichever is earher Oﬂhe
conditions- of the prov181onal appointment mll remam
mentioned .in the letter referred above: ThlS extenS1
understood in the context .in which it is madei*}":md by th

i A

. prov1sxonal contract'

~£~w£w

3

it ‘

t Mg/

. (Sorrut Shrivastava),E.O.
Offg Assistant Commlsswner

m.;m«-

Shl‘l/ Mrs /Ms Balwant Kumar
Kendrlya Vldyalaya SR

2 '-'.-1,

Distribution: R
1. Principal; No.‘
-deliver the lett

same - :
2. Deputy Commls_ oner(Admn) KVS(HQ), New Delhl

3. Guard file.:” '”f"f’

Agartala(KunJaban),,;fi /ith the instructioh to
“to ~ " 'the individual by obtaining receipt of the

ployee does not get’ any 'vested:” ‘_g’ht'to clami for: -
VS’ This is subject to furthe1 rnod1ﬁcat10n with regard‘

~ e



Kendriya Vidyalaya Sangathan
Regional Office-Silchar

Hospital Road, Silchar-1,

.. Assam-788001

03842- 234009(A.C), 246886 (Fax)

_ 261784(A0),246887(E.Os),245737(AA0)

N.F.2-16/TGT/2005-KVS(SR)/ )40/ © Date:30.01.2006

=2
MEMORANDUM T

* With reference to this office letter of feven number dated-

o 04.02.2005 Vide which you have been offered pﬁg‘)&isional appointment
on contract to the post of TGT(Skt.) as per terms and conditions .

mentioned therein. Accordingly you have joinéd your duties on
24.2.2005 at Kendriya Vidyalaya No.l.Agartala, The period of said
provisional appointment is extended up to 30th A 2006 or conclusion
of enquiry giving its report whichever is earlier. Other terms “and
conditions of the provisional appointment will r¢main the §arme. as
mentioned in the letter referred above. This fextension:
understood in the context in' which it is made andiby this exterisi e
provisional contract employee does not get any ve%,;éd'fﬁghtfutq ‘claim for
regularization in KVS, This is subject to further mgﬁiﬁcation with regard

to extension of time, if any. _:

" (Son hfrivastava),E.O.
Offg. As%; ant Commissioner

g

Shri/Mrs/Ms. éhandra Mé._uli "I‘ripathi_
Kendriya Vidyalaya - . .

~No.l.Agartala

Distribution: L
1. Principal, No.l.Agartala, with the instrqugn to deliver the
letter to  the individual by obtaining receipt of the same

J

2. Deputy Commissioner(Admn).KVS(HQ), Nc”i)v Delhi.
3. Guard file. : o
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Kendriya Vidyalaya Sangathan
Regional Office-Silchar

Hospital Road

Silchar-788001, Assam

03842-234009 (Fax Telg
234154(ACRAQ),245737(EO&AAD

N.F.Q-16/pRT/'2005-1'\'_\/3(_512)/ 3y ‘o?-}/ ) Date: Qj 01.2006

| ,
Registered Post

MEMORANDUM

With reference to this office letter of even number dated-

04.02.2005 Vide which you have been offered provisional appointment

on contract to the post of PRT as per terms and conditions mentioned

therein. Accordingly you have joined your duties on 23.02. 2005 at "

Kendriya Vidyalaya No.l.Agartala,Kunjaban. The perlod of said
provisional appointment is extended up to 30t April 2006‘5“ «conclusion
of ‘enquiry giving 'its report whichever is earlier. Oth rms and
conditions of the provisional appointment will remai ame. as
mentioned in the letter referred above. This extensmn 'should’ be

understood in the context in which it i1s made and by this extension' the:
provisional contract employee does not get any vested right to claim for .

regularization in KVS. This 1s subject to further modlﬁcatlon with regard
to extension of time, if any

4}/{,@44‘@//
(Somit Shrivastava),E.O.
Offg. Assistant Commissioner

" Shri/Mrs/Ms. Ra.jendbra Kumar Nailk.

Kendriya Vidyalaya
No.1l. Agartala,Kunjaban

Distribution:
1. Principal; KV ‘(Ur\Jab’m with the instruction to deliver the
letter  to the individual by obtaining receipt of the same
2. Deputy Commissioner(Admn).KVS(HQ), New Delhi.
3. Guard file.
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Kendriya Vidyalaya Sangathan
| Regional Office-Silchar

Hospital Road, Silchar-1,

Assam- 788001

=

03842- 234009(A.C), 246886 (Fax)

261784(A0),246887(E.Os),245737(AA0)

P
ISR

N.F.2- 16/TGT/2005-KVS(SR)/ ? 7 Date:30.01.2006
T M 2. Z,_, _

MEM

> :l
c“.)

XANDU

&

With reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment
on contract to the post of TGT(S.St.) as per terms and conditions
mentioned therein. Accordingly you have joined your duties on
19.2.2005 at Kendriya Vidyalaya No.l.Agartala. The period of said
provisional appointment is extended up to 30th April 2006 or coriclusion
of enquiry giving its report whichever is. earlier. Other terms and
conditions of the prov1s1onal appointment will remain. the same as
mentioned in the letter referred above. This extenslon should be
understood in the context in which it is made and by thlS extension the
provisional contract employee does not get any vested right to claim for
regularization in KVS. This is subject to further modification w1th regard
to extension of tlme 1f any.

-

U

(Somit Shrivastava),E.O.

. Offg. Assistant Commissioner
\Kn/Mrs/Ms Narpat Chouhan

Kendriya Vidyalaya
No.l.Agartala

Distribution:
1. Principal, No.1.Agartala, with the instruction to deliver the
letter to  the individual by obtaining receipt of the same
2. Deputy Commissioner(Admn).KVS(HQ), New Delhi.
3. Guard file.



Kendriya Vidyalava Sangathan
- Regional Office-Silchar
Hospita! Road, Silchar-1,

: Assam-788001
NANAD = BIAARNAN-C), BAGRARA (Feim)
261784(A0),246887(E.Os),245737(AA0)

N.IT2-16/TGT/2005-KVS(SR)/ 2 Bg) & // Date:30.01.2006

Z—-lL‘.
MEMORANDUM

With reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment
on contract to the post of TGT{Maths.) as per terms and conditions
mentioned therein. Accordingly you have joined your duties on
21.2.2005 at Keneriya Vidyalaya ONGC-Agartala. The period of said
provisional appointment is extencied up to 30th April 2006 or conclusion
of enquiry giving its report whichever is earlier. ‘Other terms and
conditions of the provisional appointment will remain the same as’
mentioned in the letter referred above. This extension should be
understood in the context in which it is made and by this extension the
provisional contract employee does not get any vested right to claim for
regularization in KVS. This is subject to further modification’ with: regard
to extension of time, il'any. e

wt— i~ AL(D’// :

(Somit Shrivastava),E.O.
Offg. Assistant Commissioner

flri/Mrs/Ms. Naresh Kumar
Kendriya Vidyalaya
ONGC-Agartala

Distribution: : ‘
1. Principal, ONGC-Agartala with the instruction to deliver the
letter to  the individual by obtaining receipt of the same
2. Deputy Commissioner(Admn).KVS(HQ), New Delhi.
3. Guard file.
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iKendriva Vidyalaya Sangathan
Regional Office-Silchar

- Hospital Road, Silchar-1,
Assam-788001

03842- 234009(A.C), 246886 (Fax)

234154(A0),246887(E.0Os),245737(AA0)

N.F.Q-16/PRT/2OOS—KVS(SR)/ 37 OB?Z/ﬁ Datig%;z()f.2006
| Registered Post

MEMORANDUM

With reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered- provisional appointment
on contract to the post of PRT as per terms and conditions mentioned
therein. Accordingly you have joined your duties. on 21.02.2005 at
Kendriya Vidyalaya No.1l. Agartala,Kunjaban . The perlod of said
provisional appointment is extended up to 30t April 2006 or cenclusion
of enquiry giving its report whichever is earlier. Other terms and
conditions of the provisional appointment will remain the same as

- mentioned in the letter referred above. This extension should be

understood in the context in which it is made and by this extension the
provisional contract employee does not get any vested right to claim for
regularization in KVS. This is subject to further modification. w1th regard

to extension of time, if any. (
‘/l - ()( “y C ﬂ‘/’
R (Somit Shrivastava},E.O.

Offg. Assistant Commissioner

\_,//éhri/Mrs/Ms. Basanti Devi.

Kendriya Vidyalaya
Kunjaban

Distribution:
1. Principal, KV,Kunjaban, with the instruction to deliver the
letter to the individual by »btaining receipt of the same
2. Deputy Commissioner(Admn). KVS(HQ), New Delhi.
3. Guard file.
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Kendriya Vidyalaya Sangathan
Regional Office-Silchar

Hospital Road, Silchar-1,

| Assam-788001

03842- 234009(A.C), 246886 (Fax)

» 234154(AO),246887(E.Os),245737(AAO)

N.F.2-16/PRT/2005-KVS(SR)/ :3 / (-07/_-@ Date:23.01.2006
' T

/.
Registered Post

MEMOCRANDUM

with reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment
on contract to the post of PRT as per terms and conditions mentioned
therein. Accordingly you have joined your duties on 24.02.2005 at
Kendriya Vidyalaya No.l Agartala, Kunjaban. The period of said
provisional appointment is extended up to 30t April 2006 or conclusion
of enquiry giving its report “whichever is earlier. Other terms and
5. conditions of the provisional appointment will remain the same as
mentioned in the letter referred above. This extension should be
uriderstood. in the context in which it is made and by this extension the
itract employee does not get any vested right to claim for
“KVS. This is subject to further modification with regard
: ) . -
7 -—'bc';f:é//’
e
(Somit Shrivastava),E.O.
Offg. Assistant Commissioncr

G Ai/Mrs /Ms. Pravees Bhargav &

Kendriya Vidyalaya
No.1.Agartala,Kunj aban

t

Distribution: _ _ .
1 Principal, KV,Kunjaban, with the instruction to deliver the
letter to the individual by obtaining receipt of the same
2 Deputy Commissioner(Admn).KVS(HQ), New Delhi.
3 Guard file. _
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NDRIYA VIDYALAYA SANGATHAN..

Institutional Ar.aa, Shahld Jeet Singh Marg, New Delhi - 110016

1.man Resource Development, Govt. of india. K.V.S. intends to recruit Post Graduate, Trained
(i-aduate and Primary Teachers for ils schools spread all over (ndia. Applications are Invited in the
prescibed formal (as per annexure enclosed) from Indian Nationals for recruitment of teachers in
K\’ lor the year 2005-2006 for filling up of vacancies (estimaled lo be more than one thousand)
wd for drawing a pane! of candidates. The uelails of the post and eligibility criteria etc. are given
DEiQw! -

PART - | : DETAILS FOR VARIOUS POSTS ]

 WOST GRADUATE TEACHERS

PAY SCALE: Rs. 6500-200-10500

UPPER AGE LIMIT: 40 YEARS (as on 01.01.2005)

ESSENTIAL QUALIFICATIONS :

11 Two years inlegrated Post Graduale M.Sc Course of Regional Institute of Education of
NCERT in the concerned subject with atieast 50% marks in aggregale or Master's
Dogree fram a racognizad Univarsity with at least 50% marks in aggregate in the follow-
ing subjects: - -

“}J,No.] Name of Post | subject(s)
0 PGT (English] English
3 PGT (Hindi) Hinci

<. PGT (Physics)

Bl PGT {Chemistry)
PGT (Economics)
' PGT {Commerce)

Physics/Electranics/Applied Physics/Nuclear Physics
Chemistry/Bio Chemistry

Economics/ Applied Economics/ Business Economics
Commerce with Accounting / Cost Accounting / Financlal
Accounting as a Major subject of study. Holder of degrees of
M.Com in Appiied / Business Economics shall not be eligible.

PGT(Maths) VIS Aooliod Math
PGT(Biology) Botany/Zoology /Life /Blo Sck /G ! Mi-
o Biclogy/Bio- Tech iar Bio/Plant F gy
provided they have studied Botany and Zoclogy at Gradua- |*
tion level .
f‘ 'PGT{History) History
i PGT(Geography) Geography

B.Ed. or equivalent qualification from a recognized University.

- i'roficiency In teaching through Hindi and English media (will be judged by way of descriptive

Lo written @xamunation of +2 standard).
Dysirable: Ki ge of Computer Applications. ¥
). TRAINED GRADUATE TEACHERS
PAY SCALE: Rs. 5500-175-5000
UPPER AGE LIMIT: 35 Years (as on 01.01.2005)

his/her employer to the effect that he/ she is a Govt. servant as on the date of advértisemant.
(h}  Upto a maximum of 10 years in the case of Physically Handicapped.

EXCEPT PHYSICALLY HANDICAPPED CANDIDATES, ALL THE CONCESSIONS MENTIONED
ABOVE WILL BE CONCURRENT, THAT IS, IF A PERSON IS ELIGIBLE FOR MORE THAN
ONE CONCESSION, ONLY ONE OF THE CONCESSIONS OF THE HIGHEST PERMISSIBLE
LIMIT, WILL BE GRANTED.

FOR PHYSICALLY HANDICAPPED, IF A PERSON BELONGS TO SC/ST, HE/SHE WILL BE
ALLOWED 15 YEARS l.0.10 YEARS FOR P.H. AND 05 YEARS FOR SC/ST.

{ PART - Il : HOW TO APPLY AND EXAMINATION FEE/APPLICATION FEE. .-

i Af must be submitted in the p ibed format published in Annexure of this
advertisement. The application format can also be downloaded from the website of the
sangathan www.kvsangathan.nic.in

ii. Candidates desirous to apply for more than one post should submit applications for each post
accompanied by the prescribed fee and necessary enclosures for each post in separate

" envelopes. L

Apglicants cannot apply for more than one subject in each category of Post (P.G.T/T.G.T)

iv. Entelope containing the i must be ibed in bold letters as * APPLICATION

' FOR THE POST OF ( PG/ TGT / PRT) in {nama of Subject). 503200 T

v. Duily filled in application must reach at the following address latest by 25-03- .

. e . "' KENDRIYA VIDYALAYA SANGATHAN BB o
B POST BOX NO.4624 . -
NEW DELHI-110018.
EXAMINATION FEES / APPLICATION FEE -

1. Candidates will have to pay a8 NON-REFUNDABLE APPLICATION FEE OF Rs.300/-(Three
"Hundred 4, only) by-Demand Draft oniy in favour of 'KENDRIYA VIDYALA THAN'
payahlgmit N gihi along with his/ her applicalion. The fee sent through PO/ Money

Trdex ssed Cheque/ Currency nots or the Treasury Challans etc. will not be ac-

cepted ¥ the S han and such will be treated as having besn re-

- * coived-without fee. Separate foe Is to be paid through separate bank draft for each
- post applied.

2. "The relund of the fee will not be allowed in any case.

3. The bank draft should be valid for at least 6 months from the date of publication of this
advartisement. In the case of local pay orders issued in lieu of Demand Draf, the validity
should be six months o¢ ree months as applicable, K . T

4. No fee is required 1o be paid by SC/ST ies. Physically . .
persons are also exampied from payment of oe subject to the submission of photocopy of the, Lo
proscribed Medical cortificats ssuod by 8 Govt. Hospital, duly signed by Chiel Medical Officer, T
Similarty, the candidates from SC/ST/Ex-Servicomen catogories should also encioss a photo- -
copy of centificale Issued by comp hority. In the of such proof and if no'fee B
has been paid, the application will be rejected on the ground of “lee not paid™. No comespon- .
denca or proof sent later will be entertained. . .

EXAMINA

e

1. The Sangathan wil h(;ld wiitten examinations as per scheme of axamination given belaw, for
" tha recrisitment to the above d at Ahmedabad, Bangalore, Bhopal, Bhubanaswa,
Chandigarh, Chennal; Delhi,'Dehradun, Guwahati, Hyderabad, Jabalpur, Kolkata, Jaipur,
Jammu, Lucknow, Mumbal and Patna. . .

ESSENTIAL QUALIFICATIONS: 2. Tha contres for the examinations as mentioned above are subject 10 changs at the discretion
i) Four Years integrated degreq course of Regional Instilute of Education of NCERT in the of the Sangathan. While every.effort will ba made to aliot the candidates, the centra of his/her
concemed subject with at least 50% marks in aggregate; or Second Class bachelor's choice for th-examination, the Sangathan may at its discration allot a ditferent centre to the
dogree. with at least 50% marks in the concarned subject(s) and in aggregale including idate in case lre so warrant. No request for change of examination centre
olective and languages in the combination of Subjects as under: once allotted will be entertalnnd and the candidate will have to appear at the allocated centre at
$Vo.| Name of Post [ Subject(s) ] his/er expenses. :
-- ~ 2 n n 3. The mode of selection shall include a written test/ examination, proficiency test and perspnal
2 | TGT(English) ] English as an alective subject al Dagres lovel 1 Interviow. )
| TGT(Hindi) Hindi as an elective subject at Degree level 4. The written examination will be of two types i.e. Objective type and Descriptive type. Paper - |
{ TGT(Social Studies) | Any two of the following : History, Geography, Economics (Genoral Paper) will be contalning 120 Objective type questions with four multiple choice
{ and Pol. Scienca of which one must be either History or answers in the subjects-liike General Engiish (30), General Knowledge/General Awareness
| Geography (30), General Inteligence/ Reasoning (20), Numerical ability (20) and Teaching Aptitude (20). H
I"TGT(Science} Chemistry, Bolany and Zoology The duration of the pn(per will be 2 hours. This examination will be Immediataly followed by a’
Rl —— - - - v Descriptive Test of 1 (one) haur duration i.e. Paper - It containing questions In English and
. _1_TGT{Sanskrit) Sanskm.as an elective subject a‘l Degree level Hindi languages 1o test the bi N o of candidate. The total duration of Paper-|
! TGT{Maths) Maths with any two of the following subjects: - and Il will be three hours, .~ . o
’ Physics/ Chemistry/ Electronics/ Computer Science/ There wiil be another Descriptive Type Tast of three hours duration i.e. paper - iil, which will be
. Statistics ; held in the second shilt containing fong and short questions pertaining to Subject/Post for
3 or equivalent qualification from a recogrized University, which a candidate has applied. The candidate will be required to answer these questions in
7 sticiency in teaching thiough Hindi and English media (will be judged by way of descrip- descriptive manner.
Ina type wrilten examination of +2 standard). Itis essential for ail candidates to appear at all the examinations as per above delails. In case
Desirable:  Knowledge of Computer Applications. a candidate is found absent in.any of the tests, his/her answer-sheets will not be evaluated.
PRIMARY TEACHERS For the evalualion pi 0. negati king will be given. The Scheme of written"
PAY SCALE: Rs. 4500-125-7000 axamination Is as undec & M.ue 7 1 - L ’ I
UPPER AGE LIMIT: 30 Years (as on 01.04.2005 ) SCHEME OF WRITTEN EXAMINATION FOR THE POST OF PGT, TGT AND PRT
ESSENTIAL QUALIFICATIONS - [Sl |Name | Date of :|:Type: H i | .- Timings  {Paper|Subjeci(s)| Total]*
1) Senior Secondary (Class XIl) with 50% marks, | nolof Post| Examz =% LR ARSI R R Marks
iiy  JBT - ahter Senior Secondary {Class - Xil) or B.Ed or aquivalent or B.ELEd, i 5 g = e ’
iii) Proficiency in teaching through Hindi and English media (will be judged by way of ) P.G 2”05/2.005 ¥ 0?0& 1100 -h.m B A 120
descriptive type written examination of 10th standard}. -
Desirable: Knowledge of Computer Agplications . Descriptive] +2 Level | 1100-1200 hrs'| 1} 40
ESERVATION . Proficiency]|
"9 rosorvalion of vacancies for SC, ST, OBC, Ex-servicemen and Physically Handicapped Descriptive| Post 1400 - 1700 hrs[ 1) | Subject 120
indidates will bo as per rules of the Government of India. A person who has served in any rank d : Paper
»-#hor as cor orasa. 1) in the Armed Forces (Army, Navy and Air Force) . (2, [TGT 22/05/2005| Objectiye. | Graduation[0900-1100 hra| |- | Genera 120
+ 01y be eligible tor reservation for Ex-servicemen. : RS S . ' | Paper’
PART - Nl ; ELIGIBILITY/AGE RELAXATION , N -] Descriptive| +2 Level |[1100-1200 hrs | -1 Language | 40
LIGIBILITY OF APPLICANTS ‘ [ : "~
+ npplicants must fulfill the, essential requirements of the post applied for and other conditions P b i 1,‘00."‘00 he ) 4 . g“’"-‘ i 12{01 N
“.ialad in this advertisement as on 01.01.2005. Belore applying they must satisfy th I o - — i par -
i they the ial qualifications prescribed for varlous posts. The applications of |3 [PRT 1} 23/05/2005] Objex | | |Generat "} 120
3 candicales not fulfiing the essential qualifications and other requirement will be summaily e | Papar".
d and no correspondence will be made in thig regard. 1100 - 1200 hrs} Il | Language | 40
RELAXATION . . - | Proficiancy]
+»8LCn in upper age limit will be as under; 1400 - 1700 lys| 1) [ Subject 120
L0 @ maximum of Five years in the case of SC/ST candidates g “hi e v s ) Papar
unto @ maximum of Three years in the case of OBC candidates ' T

LU'sio 8 maximum of Five years for parsons who had ordinarily been domiciled in the State

Jammu and Kashmir during 1.1.80 to 31.12.89

a maximum of Ten years for women candidates.

¢ a8 maximum of Five Years for Govt. sarvante/KVS regular employees.

37 ex-serviceman who has pat in not less than 06 months continuous service in the Armed
7 zrces {Army, Navy and Air force) shalt be allowed to deduct the period of such service from
" 5 aciual age and if 1he resultant age doss not exceed the maximum age limit prescribed for
2 00st by more than 3 years he shall be deemad to salisly the condition regarding age limit.
s 15 applcavie for the posts of Trained Graguate Teachers and Primary Teachers. For
02 ost of Post Graduate Teachers, the above will not ba applicable.

-0t @ rmaxmum of 10 years i the case of SC/ST candidates and 8 years in the case of
C8C candigates serving as Gowvt employees in accordance with the Govt. of India instruc-
1ons An applicant claiming age relaxation under this para should produce a from

. The above scheme of ox

" elfort will be made to condugt

Scept changs in'the ordar of dats(s)

for PGT, TGT or PRT which may

pation;for PGT, TGT:

category, there ls'a posaiblity $haft g
-holding-the axamina
A

and PRT may change due;

A Sraivey at :
tion for these posts will be 2 r’&. e qibe ﬁ@?ﬁ;}bg candidales?
] o A RS SE S K F RN, 2 %1
5. The candidate’s performance I Papar-! will bs evaloatolfi stand based on he marks secured

and merit ranking secured by candidate, upto a cut off percentage as decided by KVS, the
descriptive answer sheels of Paper Il and Paper il will be avaluated further in respect of only
those candidates who are shortlisted on the basis of Paper - 1. Howaver the marks securad by
these shortlisted candidates in.Paper | will not be inciuded for the final merit ranking. While
processing the final results,.onfy those candidates will:be. ncluded who have obtained a pre-

cut off p ge of friarks in Paper Il'and Paper fh"Only thése candidates will be

o - h e e cempom g e o -

T e




1 N

Wl percentage) i OWEE the descnptive examinalions +.e. Paper i and Paper Hi

P ihe Sangathan wit fuake preliminary scrutiny of ali the applications 10 determine eligibility of

i

|

|

i

i g the 2pp X

’ * - e must ensure that hefshe Rilfills all the eligibility criteria as laid down in this advertisement.
I

1

{

|

. GOCUEENTS TO BE ATTACHED

candicae bofore theffiVritten Tests. For this purpose a candidale hus o atiach attested copies
¢t quanfication’ceriffcates. k-sheels, casle. sub-category eic. for determining eligibility.
tiowever, in case even at the time of preliminary scrutiny, a candidate is allowed 10 appear ai
g writien examination oc even i called for the interview and such candidate does not fullill any

-
1ery, Seography Econdix
phy,.

1 Su:dies (having at loast two subjects out of &
wce of which one must te either History or €

25 & Iajor subject.

Gt the ki down selection Criteria, hisher cand will ly be treated as lied

awen alber giving letser of 2pp Therelore, before the candi-

| b hor candidature will be purety pdvisional subject o eligibility being verified again after the
st asckl O ntesview. .
Candiate who has been allowed 10 appear at the wrilten test and/ or interview, should not
(«osusne that hed she is eligible for appointment 1o the post.

Tin: Songathan reserves the right to cancet his/ her candidature at any élage of the sele_g:xioi\. ..

1% is not as per the provisions Laid down in this advertisement . 1 N
7. Trae ducision of the Sangathan about the mode of selection to the post and eligibility conditions

cf B2 applicant shall be final and binding. No ch will be ined in this regard.
THE APPLICATION

V. & tank Crah of Rs.300/ (three Hundrdd only) in favour of Kendriya Vidyalay g
Potjabiie ol New Dedhi. . .

2. Nhsikid wes of a¥l the qualifications, mark-sheets, date of birth, casta/
. caleamry, S gategory, experience elc. duly tagged with application together.

4. Gre soff addressed and seit stamped Post Card by atfixing postage stamp of Rs.6/-.

LAST DATE.FOR RECEWPT OF APPLICATIONS : 25032005 - ’

Cenchsate must send application by ordinary post since applications sent by Regd. Post/Courier

g ek mooopted al Post Box address. KVS will not be rasponsible for applications sent at any

cener xkdress (mchxiing KVS office) or sent by hand or otherwise. Candidales are advised to send

by xﬂ:ﬁmwﬂhadmmmavoidaiwpos!aldelay,lnsxmammermamwmifmdps
e B stpbated date foc receipt of apblication. Similarty, those sending application through

seq.er channed shoukd also ensure that the ication from the employer is sent well in time so that

st sune s veceived by the last date. Sangathan will not accept any appiication received after the

st date and will surnmaily reject the same. Post office has been given instructions not 1o accept

Wiy appication afler the last date. Such applications will be re-directed by Post Office at the cost

el sk of appk - KVS will not in any pond from such appik and their

aakcedions will not be pled under any il aven il proof of despaich is shown by

s concitiate. KVS will not be responsible for any delay on the part of candidate/post office.

lewsons of Hejection: ‘The foliowiig are tha broad p of tejection of application of a

[ERNTINTES S . . DR

) Narrseceipt of ke with application in the manner desired (except exempted calegory) .

(i) bian-receipt of any of the documentary proof in the torm of allested photocopies of qualification,

mask-shoets, other cerificale etc. ’

{(w) s seceipt of caste il gory i . i

() Wt possessing the, degree/desired qualif ation upto cyt off date. A

(v} Nt fulliling any-of the kaid down eligibility critéria by cut oft date.

iy 0N of ion not ived on proper format.

¥

GLIGELINES FOR FILLING UP THE APPLICATION FORM

1) Applicants must read the ‘Guidelines’ before filling up he Application Form and must ensure

#as 1o column appicable to them is lelt blank or wrongly filled as the Information tumished

2 wcan would be used for deciding the eligibility and suitability of the applicants for being called

w wiiton examinationV. Interview. Correct name of the course/degree must be writien with

Frcons . A not filled ly and not as per the ‘Guidelines’ are liable

 fes réqencted and the onue of such rejection would be.on the applicant(s).

e cusicales must il in the apglication torm published in Jnaexure 1o this advertisement and
foay unlize i ariginal or may get this form photocopied o typed neatly in foolscap size white
pavr £21 oms x 30 cms) in double spac: on one side. of the paper or on printed applicalion
lurn enswing that its iormiat is exacily the same as published by tne Sangathan in this
et or may download from the Sangathan website www.kvsangathan.nic.in . While
fling infanmation in block letiers in boxes /elating to name, address, father's name eic., one box
should be ielt blank between the names/ words. Application Forms will not be supplied by the
Kencriya Vidyalaya sangathan or Kendriya Vidyataya {s).

o na applicazon forms 2re to be processed in p:terized system. Candi should lake
spacal care thal entries made in the application form are clear, legible and complete. The
winsidate wit e scloly sesponsible for any adverse decision on his/ her candidature due to
Leghle o musleading enties. lications which are ifiegible or are incomplelely/ incorrectly
sied or nat accompanied by the prescribed fee shall be summarily rejected.

] [he candidaies shouid note that no request for change of subject or Post or cenlro as indicated

snaby by them in the applicabon form shall be entertained by the Sangathan under any
wrcumstiances.

.; virle GBing his/ner applicalion form, the candidate should carefully decide about, his/ her

(R A.. (Hons.) in HistoryiGeograpny/ Ecenom

138. ©.Com/ 8.Com (Hons.)

9, Others

3) Post Graduate degree

10. Eryglish 11, Hingh 12 Prysics

13. Eleclroni 14. Applied Physics 15, Nuclear Physics
16. Chemisuy 17. Bio Chemistry 18. Economics
19. Applied Econonics 20, Business Economics 21. Commerce
22. Mathemalics 23. Applied Mathematics 24. Botany

25. Zoology 26. Life Sciences 27. BIO Sciences
28. Genelics 29. Micro Biology 30. Bio Technology
- 31. Molecular Biology 32, Plant Physiology 23. History

34. Geography : . ‘

EXAMINATION CENTRE CODE .

Bangalore 31 . Bhopal’ 52 Chennat 33
Delhi 34 ‘Gywahati a5 Koixata 36
Lucknow 37 Mumbai 38 Ahmegabad 39
Bhub v 40 Chagdigarh 41 Dehradun 42
Hyderabad 43 Jabalpur 44 Jaipur

Jummu 46 . . Pamna 47 .

r . "SPECIAL INSTRUCTIONS TO THE CANDIDATES.

i) ications have baen lnvited only for the post of Post Graduate Teacher, Trained Gradu- - -

should be strictly in accordance with the pre-

scribed qualifications and candidate should not seak claim of equivalence of their qualifica-

lions with that of qualifications as asked for. Wherein grades have been given, equivalence

marks of gradation should be atiached.

@)’ The Candidate shoutld not fillin those qualifications in the application form for which they have

. d in any of the ination whose result is awaited/ withheld/ not declared.

iv) " Candidales applying for the posts of TGTs in Mathematics, Science and S.St. must noto that

they shouid have studied the combination of given subjects in all the years of degres course

#)

and in each year they have secured 50% marks in the subject and aggregate. TGT-S.St. |11

musl also ensure that they have studied the two subjects out of given 4 subjects out of which |
one must be History or Geography. The applicants for these posts should attach mark [t
shoot of each year to determine their eligibility in the absence of which their candidature will {:
t
H

be lled. Similarty, d ot those who have not studied the required
subjocts, will be cancelled. - X

v}  Since examination for all the posts of PGT/ TGT will be held simultanecusly for all the subjects
on the same day, a candidate cannol appear for oliver subjzcls in the same category of post.
T at the most,'a didate can upply vitly frr ane eostin PGT, one in TGT and PAT.
Candiales are advised 1o apply only for ona post, in sach category. However, a candidate
musl apply separately.for.a post in PGT/ TGT/ PRI, a5 the ciso may vo.

vi)  The blind candidates applying for a post must clearly wrile/ mark the colurnn of Blind and PH to
dotermine their case and eligibikty etc. Such canaidates wiil not b2 aliowud to use’the services
of their g ibe.. The guide/!
candidalas in wiiting their answer on their behal, in case the visibility fevel is such that they
cannot wrile on their own. However, such candidates can aiso keep.with them their own quide
who Should ot be more than 10th Standard for PRT, 12th Standard for TGT and a Graduate
in the case of PGT, whosa services may be utilised. However, such candidate should also .§ ¢

in cas2 the contre is 1ot in a position 1o provide the guide/ siibe. In case scribe for them could

i be made available, the examination will be conducted undat the overall superision of the

o A total extra o of one hous for Paper ) ano thiCemtnmad) wil be given and cinilary
1 hour ¢<ira Sme for pager - Il wili be given (o vuen can

viy  The ORC candidate must produce a certilicate in the o
cmployment in centrat Govt. offices and they shuuio 1w

viii) Application should bo submitted, by erdinary post only to: -

KENDRIYA VIDVALAYA SANGATHAN
P.0.BOX 4624, NEW DELHI-110 016 |

ix) Candidates serving in any gnized institution/ organization/ a us body of Central }¢
Govi/Stat: Govi must apply under intiration to his/her Employer. They will ‘also be required ||
lo provide a ‘No Objection Certificate’, if called for Interview.

¥)  Applicants should note that in case a communication is received by the *Sangathan’ from his/

her present d ing the candidate from appearing at the written test/ interview,

his/ her applicatony candidature will be rejected.

C d ittod 10 the. ination will be sent Photo Admit Card permitting them to
1ake the ination, No candidals will be p
the Admit Card. frwe Lo

xii)  On receiving the admit cards, candidates should verily that the scanned photograph, signa-
tres (taken from the application form) printed on the admit card are identical and there is no

b
biing witlr them their guida with above mentioned qualificaticn whose services may be utilized -1

ibed proiorma, as is issuad for
Uit Clealty iayer.

xi}

rwice of the subject o post of preference of the centre of the ifa 5
i " , nation. If a of any kind in-
,mm:a.ves he names of more than one post in TGT/PGT, his/her applicalion is liable to be .inform Reqi:\'z mhd%s localed in ‘:en ?ﬁty of the ceni:eaxocawd for E,:,’,‘,‘.?f;;,gf ::
- k[::ﬂ!,f'lm . ) ) day belore the schoduled date of exam so that remedial action is taken. RSN (5
it fhe w‘ddmes. should filt up the appropriale codes for the post’ subject/ centre of xii) A i who doas not receive Admit-card for the examination may get in touch with the -
e applicagion form.  The codes for various posts/ subjects/ centres of ination are Assistant Ci iSSi ; Regional Office of the KVS at the city of examination (list of KVS
(ivan below: - . . Regional Offices Is avgilable at the websita of KVS) alongwith proof of thelr having applied for -
POST GRADUATE TEACHERS the post one day before:the,scheduled dala of exam;bat 10-AM to 3.PM alongwith 2
Post Subject Codes : size pho 15 107 Iss of p nal.admit. card..In respect of, thosa can- /|
0T (English) PGT (Hindi) didatos whose appl d by Sangathan due to postal delay. of other-

HGT (Physics) IENER
#G1 (Economics) [‘_i_"lf__]
CGT (Maths) G171 PGT (Biology)
POT (Hisiory) PGT (Geography)
TRAINED GRADUATE TEACHERS
Post Subject Codes
TGT (English) Z14] TGT (Hindi)

(GT (S S ZT13]
| GT (Sansksiny 215s]

5

bubuct otfered Code (reler column no.12 of the application form) for various subject
coabinations:

11} Plus two/ Higher Secondary/ PUC/ntermediate (Class XIi)

L irysucs, Chesmistry, Mathematics 02. Physics. Chemistry, Botany/Zoology

PGT (Chemistry)
PGT (Commerce)

TGT (Science)
TGT (Maths)

o [ S SR
o o} 18] el lellel ]

PRIMARY TEACHERS

Cremisuy, ‘and 20clogy 04. Physics, Botany and Zoology |
Social Scences (having al least two subjects out of History Geography, Economics and Pol.
Science).

n Accou! Y iness Studies

3. Otherss

{?] (vaduats degree

01 Engish Literakse as ane of the main subjects 02. Hindi Literature as ong of the Subjects
(3 Chemistry, Botany and Zoology 04. Physics, Bolany and Zoology

15 Physics. Chemistry, Mathematics 06. Physics, Chemistry, Botany/Zoology
07. Sansksit kerakure as one of the main subjects.

Were, not r
wise, no action will be taken and no fresh request wilf be entértained. ~
av)  important infonmation relating to conduct of KVS-PGT; TGT, PRT-2005 Examination will b
availabie at KVS websile  kysangathan.nic.in. Applicants must remain in touch with KVS
] (onmuoniwhicn'Kvs will display on its website'from

through its website 1o 1ho
time totime. . "
xv) Canvassing in any form will disqualify a candidate.
xvi) There will not be any ivée marking for i
provided bilingually Le. in Hindi and English. . .
svii) A i appearing for the examination must bring with himvher a Pen, Pencil, Aubber and i
othe:s stati for ¢ p ¢ ' K BRI A
xviii) No Calculator, Cell Phone, Digital Diary, Weapon atc. will be aliowed to the examination hall. .
xx) The Sangathan may, at its ion, hotd ination. The idate will be required to
appear for such re-examination at hisher own cost. - . .
xx) No TA/DA will ba paid for appearing at the written tesis and interview. "
xi)  Tho results of the shortiisted candidates for intsrview will be avajlable on the websits around
mid July, 2005, The shortlisted candidates will ba sent Interview letters for appearing at the

intarview 1 be held au)p’;hl a(ow\d_,znd/atd wagK Of August, 2005,

The question papers will be

xxii) Based on the ovarall peri tha gxgmin
lgeuerswiﬂba‘ F% wb»mﬂﬁ ¥ g ki
»xiii) Selecled candidates aye Jiabla110; 9. pasted. anyWhars In India"ased offthe yacandiés
availabla in specific . Fortaachers ‘of KendriyaSVicyaldya'(s), Seivices'are however
toany nt of KVS In India or abroad. No request for change of place 3.

__of posting will be entartained.
xxiv) Selected cardlidates will be entitled to various allowances as admissible under the Cantral
Govt/ KVS Rules, . R

be on probation for two years which is exiendable by two

xxvi} The Sangal may.at ity digero ; [ empWy qualified |3
" :nd :'wenmcad mnddaleljll F S L .
xxvil) For all practical purposgs, gr iy any disgtepancy in iha gonlext ol Jaxt of the adver-
xMﬁ)TuxW' ﬂwhoak ;ﬂﬂwim_mjwﬁdﬂggﬁdy{;uaw&m vail. 2 v, w5
(il any) in other courts wil berandih} 3 B Aty legal.casas filad

3 SO AT AR S
Lonlinoed on page 32

Applicat P
ate Toacher and Primary Teacher. Applications for other posts should not be submitted. it
Qualificali ired by the i bl

ibe will te provided at the'contre who will assist such

d to appear at the examination without I
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7. “qwjac:l' Chsidom

, * Appellant
A Pititi
o4 o
- Versus-
< f) ! . %
Union- ST o 8\ Respondent / Oppasite Party
KNOWALL MEN BY THESE PRESENTS that #fWe_le  1ie abat. M

Ol conds _gge

do hereby in my /our name/ names and on my/ our behalf constitute and appoint
‘ShrilSanvasri___ds L. QM \M&AMK chopda oud i Cubreoden.
INZUN : . _asmy/our

ture and lawful Advocate/Advocates to appear and act for me / us in the above case tofile
appeals from decree or award or order in original suit, or case or from appellate, decree or
from order in case Civil / Criminal /Revenue or any order, proceeding etc. to file written
objection in appeals / cases whenever necessary, to conduct appeal or case on my / our
behalf and for that purpose to examine witnesses and to do alf acts and things whatsoever
as required to be donein connection therewith, such as compromising of the above matter,
depositing or withdrawing any money in from the Court/ Office, filing of any document/documents
in the Court/ Offices, referring matters in dispute between the parties hereto to arbitration,
withdrawing the above matters with liberty to file appeal / cases proceeding afresh, receiving
properties, release form attachment, filling execution or miscellaneous cases, bidding
at Execution Sale, obtaining payment from the High Court, withdrawing custoday and
otherfees and donng onmy/our behalf such other acts inthe above matters as are necessary
and proper.. u;'? e :

in case of my / our failure to comply with any instruction given by my lawyer in
connection with this case the lawyer shall have no Ilabrhty for any loss suffered by me /us for
any adverse order agamst me/us -
[P CE ? '
' ’ I/\Ne hereby agreeing to ratify and confirm“all actgso done by the said Advocate /
Advocates as my /our owrlj;t: as if done by me/us execute this Vakalatnama on this

........ QA dayof....ARHl 2006

IL.V, From-3000 April, 2005 ) eesfl=d
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WA/WP(C)/LA(APP)CRP/ 4 /
Review Pet./C.Ref/Cont Cas(C) @-A‘NO,—-———-—' 0T Appellant
RFA/RSA/CO/SAO/LFAISP.A NO. ..o Of oo, —L—P'I" p
CMAPPL/MAC(APPL)IA . oj )Z

~ CrL (AyBail AppinTr PC) (Y, 0 W Ao Qa.xj O+ fopliats
— Versus- ‘

Vodion QV\"MO‘W * Respondent/ Opposite Party
KNOWALL MEN BY THESE PRESENTS that IWe_— Qbonve msmed OVIH”(ACM‘S

o
v
NN

do hereby inmy /ourname/ names and on my/ our behalf constitute and appoint

ShiiSanvasi__ (L, Condotr, ShopMpuisc Chamda. A SO Sulbeat

< -
N as my/our

ture and lawful Advocate/Advocates to appear and act for me / us in the above case to file
appeals from decree pr award or order in original suit, or case or from appellate, decree or
from order in case Civil / Criminal /Revenue or any order, proceeding etc. to file written
objection in appeals / cases whenever necessary, to conduct appeal or case on my / our
behalf and for that purpose to examine witnesses and to do all acts and things whatsoever
as required to be done in connection therewith, such as compromising of the above matter,
depositing or withdrawing any money in from the Court/ Office, filing of any document/documents
in the Court/ Offices, referring matters in dispute between the parties hereto to arbitration,
withdrawing the above matters with liberty to file appeal / cases proceeding afresh, receiving
properties, release form attachment, filling execution or miscellaneous cases, bidding
at Execution Sale, obtaining payment from the High Court, withdrawing custoday and

otherfees and doing on my / our behalf such other acts in the above matters as are necessary
and proper. ... ' .. |

in case of my / our failure to comply with any instruction given by my lawyer in
connection with this case the lawyer shall have no liability for any loss suffered by me /us for
any adverse order against me/ us :

_ IWe h_ereby agreeing to ratify and confirm all acts so done by the said Advocate /
‘Advocates as-my /our own acts as if done by me/us, execute this Vakalatnama on this

.......... ouf‘—dayoffﬂew! 2006
Il. V, From-3000 April, 2005 Px V) N N
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‘ 0.A.No. 91/2006 | 3 (
. | .
A

. Sri Gyaneshwar Jha & Others '

 - Versus -
Kendriya Vidayalaya Sangathan & Others.

" veweeenRespondents

IN THE MATTER OF -:
Prehmmary submis.sit;n of facts prior to
filing  of Wﬁtten Statement by the
Reséohdmts. |
-AND-

_ INTHEMATTER OF :

.

The order &ated 22-62006 under Memo |
No. F.11-1/2005-06-KVS/Estt-II issued by

the Joint Commissioner { Administration).

, -AND--
N THE MATTER OF ;

The Assistant Commissioner
K.V.Sang athan, Silchar Region
 Silchar.

eeoesae. . Petiioner.



That the ﬁppiiéants by filing joint application have raised the

. question for ’thexr absorbing in the post they are holding on

regular basis and or to allow them to continue till applicants are

absorbed.

_ 'fhﬁt the facts remain that after regular selection they were |

offered contractual appointment on provisional basis which is
subject to outcome of -report of mquiry committee s& up by ‘the
competent authority.

That the contractual provisional appointment was for a period of
one year aﬁd the ;anquﬂy committee was supposed o subnﬁt
their report within one year for finality of the matter of selection -
and appointmént | | o
That the petiﬁonér states that on completion ;)f one year pending
receipt of report; an extension %«va's made in the month of Jarmary
2006. The copies .of the order have been annexed in Amaure-S.
Series of the C.A. | . |
Thaf the petitioner states that the'con‘h*actunl appointments are
Tade when regular teachers are not available. The said
contractual apéoinmients were made during February/March
2005 in which the applicanfs along with others were c;ffered for
the i)ost of P_oé.t Graduate Teacher in their respective subjects by
the concerned regional offices where they have joined and

receiving salaries.



™

‘This provisional appeintments of post of Post Graduate Teacher

is subject to the outcome of a report/conclusion/
recommemdahons/ fmdmgs of the enquiry comnnttee set up with
the approval of competent authonty to conduct detailed enquiry
into the procedure adopted by Kendnya Vidyalaya Sangathan for-

selection of candidates for teachers by employing pl:wate agency

and give, inter-alia report/conclusion/recommendation/

ﬁndjngs to ascertain as to whether any candidate has received -

any undue advantage by virtue of procedure adopted by -

Kendriya Vidyalgya .‘:’;éngathan for the selection and recruitment

of teachers for the year 2004-05. '

This provisional appointments are for a periad -.cf one‘

year or conclusion of empnry giving its report whichever is

earlier. It is clarified that this provisional appointment are purely

temporary and will not confer any right for ;‘regularisgtiqn,_y o

. seniority efc. except in accordance with the terms and conditicns

hm‘m‘nt

In case before completion of the said emm, the period

of one year expires this provisional appoiniment may be renev;ed

by the offeree and the discretion to continue purely vests with the
offeree.
In case, the enquiry committee upholds his/her

seienhon, the presenf prows:onai appomimen’ts will be deemed -



—f

w3

. ) . o - \‘ - . Q- . . ,
as appointment letters on regular basis w.ef. the date of joining - -

N c;fvtheappoizitees;" '

“In ‘vcasve" the enqmry committee gives a fepoftk«

~
. ~

procedure, then the présént offers Wﬂl be @ithdréw_r’x. However,

i théreafter

conclusion/ reconunmda.ﬁoﬁs/ ﬁndjng§ that app}icmt_’s selection. |

* “have not been carried out in accordance with the selection -

. tﬁey Wﬂl be given réléxaﬁbn\,of one year's age and will be

deemed eligible to participate in the | next selection procé__ss o

In céise the enquiry. Lomn'u’ctee upholds then' selectzon, L

they will be on probahon w. ef. the date of j jommg for a penod cf _

- af probahon apphcant 8- wﬂl be: confumed in thexr turn as per |

permanent vac ancies.

. However, theu‘ appointmentsi would be kept in

' abeyéﬁce uhhl their éonﬁnemmts are over or Post Graduate.

Teachef '

" two years whlch-’ may be Aex’cended. Upon 'suécessful complehon o

»Kendrzya. V1dyalzwa E‘:angathan rules on the- avaﬂabmty of -

‘ No TA/ DA wﬂl be adm]sszble for f]rst ]ommg the ._

L Sanga,than as PGT

Dunng the prov:smna} appomtmem and then'eafta-, L

undil they are u:mﬁ:med the services of the appomtees are
temunable by one month’s notice on enther side without any -

| reason bmng. ;asgngned, therefore. . The appomting -atsthority,



5

~ however, reserves the right to terminate the services of the

aﬁpointees Eefore expiry of the sﬁpulateci p.eriod of notice by

making payment of sum equivalent to the pay and allowances for

* the period of notice or the unexpired portion thereof.

Other terms and conditions of s@ce goveming; the
appointments are sa;m- as laid down in the Education Code for
Kendriya Vidyalayas as amended from time to time, Since for
Kendriya Vi&jalaya Sangaﬂmaﬁ Employees, Welfare Scheme has
been introduced with effect from 01.04.2002 joining the above
schemeis comp.ulsory. |

"The ap?omi:meht is provisional as stipulated in Para-1

and is subject to the Schedule Caste/Tribe ‘certiﬁcate being

verified through the proper and if the verification reveals that the

claim to belong to SC or ST as the case may be, is false, the
services will be terminated forthwith without assigrﬁng any

further reasons and without prejudice to such further action as

~may be taken under the provisions of the Indian Panel Code for

F &

production of false certificate.”
| In cése of 'any' dispute or claim against the Ken&xiya
Vidyalaya Sz;nggthan, in respect: Qf service or any ::ontmct arising
out of the flowing ﬁ‘c;m this offer of appointment the Coﬁrts of
Dethi alone shall have jxln"isdicﬁon. |
| If he/she accepts the offer on the terms and conditions
stipulated he/she would send his/her acceptance immediately to

»



: hnn/her

24122004,

this office orv'recéipt ofithis me'méraﬂdgm and join the Kendrifa '
| .:Vidyraiayav -ﬁenﬁongd _(;VE.E‘IE#. ‘Necesséry ‘p_rofdr'n'\a for- the |
p@bse of fcmns are énéiosed ‘hereméﬁi V;)ﬁ(:h' shou.fd ’be“ '
: subnntted 1o the com.emed Prmmpal after gethng the same d.uly

o compieted in a)l respecm Thls ‘acceptance should reach the

18.2.0€,13.53. O& Rc;Pa.eH\dy

| auncier:ngned in any case by 14.02. ZBOSAH the offer is not m.cepte&
",by i:he smd da.te or aﬁer ac,ceptance if the appomtee does not

) report for duty at the above named Kendnya. deyalava. by

26,2.05, 93.%.05 aespactively

- 2 92.2005 this offer of appomtment will automahca]ly stand

2

y umgeﬁed and no further wrrespondence will mtertmned from

- Suppression, 'Uf: any infommtion wﬁi ,53 Consida"ed CO

fromthe servicé.

o He/ she wﬂl not request for transfer mthm 03 years of -

‘ "uutmi appommtemt, lf this offer of- promsmmﬂ appemtmmt is

KE deemed, as regular appomﬁnent He/she is liable _to be,

transferred anywhere in India.

, .Hé/she will be eiigibie for the New lResh*uﬁtufe&

Defined conﬁfibuﬁon pension system only as circulated by KVS -

~

III&}OI‘ offence for which the punishmeiit may extendto disn\iséaj_ :

(HQRS) vide circular No. 2-17/2008-04/KVS(Budget) dated -

08/12.032004 and  F2-17/2003-04/KVS(Budget) . dated = -



That the pentxoner states that whﬁe em:ertmnmg the a.pphr‘ahon .
o this Hon ble Tnbunal was pleased to observe that _since" thev,

' mqmry is on hence the ﬁrst extensmn was only upto SOth Apnl :

'/JGL

the apphuants are apprehmdmg termmahon of the:r service at

any pomt of time as per Annemre—S series. however, pendmg ‘

enqun‘y repcrt the respondents have cnmmumcated extensmn of

- service upto ::Gt‘n June 2006 vide order da,tgd 27. 04,2006 e

KA

'I"na’c in view of the facts amd cn‘cmﬂstances of the case

b

| presem: 0.A. No. 91/ 2006 is devmd of merit and deserves to 'be

‘dzsrmssed It cannot be stated that any ﬂlegahty have been}

mmnntted by the respondents as suc.h the grounds set forth m'

; the O.A. dammng rehef is noi; susta:mble, as the appomh:nent of

i

nature for a pmod of one year w}nch has been @a:tmded upto |

"30.42006 and thereafter extended upta .::0 6,2006 and recenﬁy .

vide office order dated 22.6.2006 upto 315t December 2006 with

the terms and conditions.

‘ V,e m"ﬁ“'c a LI‘OQ — .

L3

. .the apphczmts were provzsmnal ccmtractual and temporary in
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VERIFICATION

1 Shri Uday Narayan Kbawarey, Son of Shri Jagat Nerayan
Khawarey, aged about 4§ years, presently working as Assistant
Commissioner in the Regional Office of Kendriya Vidyalaya Sangathan,
Jawaharnagar, Khanapara, do hereby verified that the statem ent made i
paragraphs L, 2, 3. A ¥ s are true to my knowledge
and those made in paragraphs &, —— are based on records.

And I sign this verification on this the day of _41h July/, 2006 at

e gt s s s o

Guwahati
oy v Chaterny
DEPONENT
Place :

~Date : Alkf)'w\y 04



L Kendrlya Vidyalaya Sangathan
ol - Q- 18 Institutional Area,
" A o Shahld Jit Singh Marg

New Delni - 110016

Tel fax: 26857026
Emall: kvssae.nic.in
Website: www.Kvsangathan.nic.in

: : - « e

?"’.Mdl@@@ﬁaﬂﬁ—mﬁlﬁstbu . Batod 20,~ 0 6-2.60 4

H

The Assistant Commissioner
Kendriya Vidyalaya Sangathan
- Al Region Offlces.

:”j / L - | Sub: Offer of provisional appointment on contract to thepost - - .
” ;. of PGT/TGT/PRT. | /

Sir/Madam,

#

\ .
%L" o« W,«J’ ] wn to Invite your attention on the subject cited above
- h m&}’ and to inform you that it has been declded by the competent
g ¥ " guthority that the perlod of provisional appointment on contract -
‘ M"’T/}M to the post of PGT/TGT/PRT appointed in the year 2005 on ,

| . | direct reoruitment basis may be extended up toalecember,
L ,W)‘,ﬁ‘ . ’ 2006 or conclusion of enquiry glving its report whichever is !
rad ' ' . earller.  Other terms and conditions of the offer lssued to the
B Vi candidates will remain the same, You arc therefore requested ‘
/”*\ e o \(o 1 to take necessary actlon In the matter accordingly. The text of
0

the memorandum to be issued to the candidates {s enclogsed
herewith, : '

s

Yours faithfully,

s, SRz

( Pragya Richa Sirivastava)

paere

Jolnt Commissioner(Admn.)




